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INTRODUCTION 

I the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on 'their behalf-this 18th Report on 
Paragraph 29 of the anc~ Report of the Comptroller and Auditor 
General of India for the year 1976-77, Uniop-Government (Civil) on 
Delhi Development Authority (Ministry of Works and Housing). 

2. The Advance Report of the Comptroller and Auditor General 
for the year 1976-77, Union Government (Civil) was laid on the 
Table of the House on 4 April, 1978. The Public Accounts Committee 
(1978-79) examined this paragraph relating to Delhi DevelopmE'rit 
Authority at their sittings held on 27 and 28 October, 1978. In their 
138th -Report (6th Lok Sabha), the Committee (1978-79) dealt with 
the aspects !"elating to (i) Main Objectives of DDA, (ii) Audit. Bud-
get and Annual Reports, (iii) Revolving Fund (iv) Preparation of 
Master Plan and Zonal Devetopment Plans and (v) Scheme of large 
scale Acquisifion, Development and Disposal of Land and Allotment 
of Land to Co-operative Societies. 

3. In this 18th Report, the Committee (1980-81) have dealt with 
the aspects relating to (i) Disposal of land for industrial and com-
mercial purposes, (ii) Disposal of plots for residential purposes. (iii) 
Construction and allotment of dwelling units, (iv) Disposal of cinema 
sites and (v) Development of Kalkaji District Centre. 

4. The DDA was set up under the Delhi Development Act 1957 
with a view to "promote and secure the development of Delhi accord-
ing to plan." For this purpose, the DDA was empowered to acqui!"e, 
hOld, manage and dispose of land and carry out other operations for 
purposes of such development. One of the objectives of setting up 
DDA in place of Delhi I,mprovement.1'rust was the disposal of deve-
ll)ped plots of land at a reasonable price. The Committee have, after 
examining the various aspects of the functioning of the DDA, come 
to the conclusion that the DDA has become mainly a profit making 
organisation and has contributed to the exorbitant rise in prices of 
land at well as of residential and commercial flats and buildings. 
In the viewef the Committee, this was surely not the intention of 
the Government. 

5. The Committee have drawn attention to the fact that the DDA 
acqUires land from the land owners at a  \ ~r  low rate and after 

(v) ,  • f' .. ~ • . , .r~ ~, ' 
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development sells it at exorLutant rates, thereb) catmug huge l!'1"ofits. 
Even where land is acquired for a public purpose, a reasonable com· 
pensation is paid. But in cases where land is acquired and later sold 
by auction or for commercial purposes, the Committee feel that the 
land-owners/farmers should not be compelled to part with their 
holdings at thorow away prices. The Committee have thEtrefore re-
commended that the Land Acqui$itionAct may be suitably amend-
ed so that the interests of the farmers are properly safeguarded. 

6. Referring to the various shortcomings and irregularities in 
the functioning of the DDA, the Committee have recommended that 
a high level body-independent of DDA with senior officers drawn 
from the Ministry of Works and Housing, Ministry of Finance and 
Delhi Administration should be constituted to go "into an aspects of 
the working of Delhi Development Authority and suggest improve-
ments in its system and working. 

7. The Committee (19&0-81) considered and adopted this report 
at their sitting held on 24 April, 1981. Minutes of the sitting form. 
Part II· of the Report. 

8. For reference facility and convenience t11e observations and 
recommendations of the Committee have been ~ inte  in t i~  type 
in the body of the Report 'and have also been reproduced in a con-
solidated form in Appendix to the Report. 

9. The Committee place on record their appreciation of the com-
mendable work done by the Public Accounts Committee (1978-79) 
in taking evidence and obtaining information for the Report. . 

10. The Committee would like to express their thanks to the 
.officers of the Ministry of Works and Housing for the cooperation 
extended by them in giving information to the Committee. 

11. The Committee also place on record their appreciation of the 
assistance rendered to them in the matter by the office of the Com-
ptroller and Auditor General of India. 

NEW DELm; 

26 April, 198116 Vaisakha, 1903 (5) 

CHANDRAJIT YADAV, 

Chair'TTUUi, 

Public Accounts Co itte~ 

·Not printed. One copy lai~ on the Table of the House & live copies 
placed in the Parliament Library. 



CHAPTER I 
DISPOSAL OF· LAND FOR INDUSTRIAL AND COMMERCIAL 

PURPOSES 

Audit Para 

1.1. As mentioned in para 7.6*, developed plots were to be dis-
posed of at pre-determined rates to industrial uni1s which were re-
quired to shift from their existing locations in non-conforming areas 
to areas earmarked for the purpose in the master/zonal plan. To 
obviate further growth of industries in non-confO'l'ming areas, it had 
been decided by the Delhi Administration in June 1963 that munici-
pal licences for running of industries in non-conforming areas would 
not be issued and that the licences of those industries which had 
been established in non-conforming areas before 1st September 
1962 should be renewed on year-to-year basis. However, an evalua· 
"tion report (Novemer 1968) of the Delhi Administration indicated 
that the number of units in non-conforming areas had increased from 
9,360 on 1st September 1962 to 13,360 on 31st December 1966. 

1.2. When' the DDA invited applications during February 1976 
from industri'al lDlits in non-conforming areas for allotment of plots 
in conforming areas, about 15,000 applications were received despite 
-the fact that a total of 4,650 alternative industrial plots had been 
allotted by the DDA upto the end of December 1976 in 14 industrial 
schemes undertaken by it. No allotment had been made so far 
(December 1977) against the applications invited in February 1976. 

1.3. Allotment of alternative industrial plots at pre-determined 
rates was subject to the conditions that the lessee would 

witht.n a period Of 2 years and 6 months from the date of 
taking possession of the plot, stop the use of the existing 
premises in non-conforming areas for a purpose not per-
mitted in the master/zonal plan and 
within a period of 2 years establish the industry in the 
plot allotted at pre-determined rates. 

1.4. The DDA had, however, no information (Dece!llber 1977) 
.regarding fulfilment of the above conditions by the allottees. , 

1.5. A test-check shows that a firm rA' which had a plot measur-
ing 4,984 square yards in a non-conforming areas, had been allotted 

Paragraph 29 of the Report of the C&AG fot the year 1976-77, 
Union Government (Civil). 
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in January 1964 a plot measuring 30,583.6 square yards to, shift its 
industry. While the firm shifted its industry, it continued to use the 
existing premises for a non-conforming purpose (December 1977) 
viz. a are~, and thus did not fulfil one of the conditions of allot-
ment. The DDA had not, however, examined whether in the circum-
stances the allotment of alternative plot at pre-determined rate could 
be cancelled or, aternatively, whether the premium already recover-
8d could be refixed with reference to the auction 'rate in nearby 
localities. 

1.6. Under the seheme, the DDA allotted (premium Rs. 6.78 lakhs) 
in December 1966 a plot of land measuring 4 acres to a company 'B' at 
the commercial rate of Rs. 35 per squa're yard for setting up a stock 
yard. A further request by the company in July 1974 for allotment 
of additional land nearby for the same purpose was, howeve'1", reject-
ed by the DDA in September 1977 on the ground that allotment for 
such ~o e could not be made in terms of the scheme. The DDA 
stated'(Jaooary 1978) that the land had been disposed of at auction/ 
cOmniercial,ijate and hence the question of loss did not arise. It was,. 
however" 'seen in a ~t that the land had not been put to auction. 

1.7. In ApYil 1968, a concern 'C'-consisting of 5 partners was 
allotted an ,area of 4,543.33 square yards at a concessional premium 
of Rs. 1~ 4 lakhs for shifting its industry from a non-conforming area. 
By OctOber 1971, the number of partners in the concern had increa-
sed to 13 (as seen from a communication submitted by the concern_ 
to the ,DDA). According to the legal department of the DDA, such 
'reconstitution amounted to transfer. Further, according to the terms 
and:.;conditions of allotment, the DDA was entitled to realise (for 
"eredit to the revolving fund) 50 per cent of the unearned increase in 
,'the value of land in cases of transfer. However, in 'respect of concern 

<l ,~  'C' the DDA had not taken action to ascertain the unearned increase 
in the value of the land and to realise 50 per cent thereof. It w¥ 
also noticed that no lease deed had so far (December 1977) been exe-
cuted with IC' and that annual ground rent had not been recovered 
since 1968. 

1.8. The DDA stated (January 1978) that inClusion of incoming-
partners was allowed as they were blood relations. 

1.9. The Audit has pointed out that to obviate further growth ot 
industries in non-conforming areas, it had been decided by the Delhi' 
.:-----

[pp. 250-21)2 of Para 29 of the Advance Report of the C&AG of 
, India for the year 1976-77, Union Govt: (Civil)]. 
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Administration in June 1963 that municipal licences for running of 
industries in non-confO'1"ming areas should not be issued and that ,the 
licences of those indus1ries which had been ~e ta li e  in non-
conforming areas before september 1962 should be '1"enewed on year--
to-year basis. However, according to the evaluation report (Novem--
ber 1968) of the Delhi Administ'1"ation the number of units in non--
conforming areas on 1st September 1962 was 9360 and there is no' 
indication of the number of units having increased to 13360 on 1 
December, 1966. There is also no reference to this number in the-
report at all. 

1.10. The above evaluation report was prepared by the Evaluation 
Cell of the Planning Department, Delhi Administration. Its main 
findings/suggestions are: 

"1. The Development of land ~i  not keep pace with the in-
crease in the number of industries. 

2. Making of flatted factories over 192 acres of land was en-
visaged in the Master Plan.' The Evaluation Cell has men--
tioned that this work has not been taken up at all. 

3. The system followed by the DDA fO'1" a110tment of industrial 
plots (by draw of lots) comes in the way of obtaining loans 
from the ire~tor of IiIldustries by the industrialists. -The 
applicants/allottees of the plots have to approach the DDA_ 
time and again for extension of time till such loan appli-
cations a'l"e cleared by the Director. of Industries. 

4. The completion of formalities prescribed by the DDA for-
obta1ning-physical possession of the plot takes consi--
derable time. 

5. The DDA should also explore the possibility of allotting-
plots on hire-purcha.sebasis thus obviating the neces-
sity of obtaining loans by the Director of Industries. 

6. The sanction of loan may be undertaken by the DDA." 

1.11. When the Committee desired to know the action taken 
. ~ Delhi Administration/DDA on the above SUggestions-

whlCh were made by the Evaluation Cell as early as November-
1968 the Ministry of Works & HOUSing have, -in a note stated: 

"The r~ ort doe.; not appear to have been formally process--
ed In the Delhi Administration nor does it appear to have-
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.'" been received in the DDA. However, in accordance with 
DDA's policy of relocating industries from the non-
conforming areas to conforming areas, 7617 lot~ were 
developed in 14 industrial estates and 6521 were al19tted 

to the units. 

In addition, 9 acres  of land in Jhandewalan has been placed 
at the dfsposal of the Director of Industries for flatted 
factories. It is estimated that 1100 industrial units 
would be accommodated in this area. 

The Director Of Industries has also developed 122 sheds and 
73 plots in Oklila Industrial Area, 266 plots· in Badli In-
dustrial Area, Phase I and ll." .-

1.12. In a subsequent note, the Ministry have clarified: 

"Recommendations of the Evaluation Report of November, 
1968 were not accepted by Delhi Administration. There-
fore, it was not sent to the Delhi Development Autb0-
rity for implementation." 

1.13. According to the Ministry of Works & Housing out of 7617 
plots developed so far, 4685 plots had been allotted to industries in 
non-confdrIDing areas and 1836 plots had been disposed. Of by 
.auction leaving a balance of 1096 plots. 

1.14. The main reasons for non-disposal of· these 1096 plots, as 
·given by the Ministry, are: 

"(i) bigger sized plots attracted the prOvisions of the Urban 
Land (Ceiling & Regulation) Act, 1976; 

(ii) cases had been under consideration before the Land 
Allotment Advisory Committee for recommendation 
(Land Allotment Advisory Committee has since been 
reconstituted on 28-1-1978); 

(iii) assessments of land requirement of units have not been 
received from the Directorate of Industries, Delhi Ad-
ministration; and 

(iv) some plots were unauthorisedly encroached upon. " 

1.15 It IS seen from the ~ t Paragraph that when the DDA 
invited applications during February 1976 from industrial :units 
in non-conforming areas for allotment of plots in conforming areas, 
.about 15,000 applications were received despite the fact that a total 
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,of 4.0';,\1 alternative industrial plots had been allotted by the DDA 
upto. the end of December 1976 in 14 industrial schemes undertak-
-en by it;-No allotment had"been made so far (December 1977) 
against the applications invited in February 1976. 

1.16. The Committee wanted to know whether the decision 
'taken by the Delhi Administration in June 1963 that the Municipal 
licences for running of industries in non-conformng areas should 
'Dot be issued and that licences of industries which were established 
in non-conforming areas before 1-~19  should be renewed on year 
to year basis was implemented particularly in view of the sharp 
increase in their number in non-conforming areas from 9360 on 
September 1962 to 13,360 on 31 December 1966 and to over 24,000 
according to a recent estimate. The Ministry of Works & Hous-
ing have, in a note stated: 

"The eci~ion was implemented till October, 1967 when the 
policy was liberalised and units functioning in non-
conforming areas on or before 30-11-1967 were granted 
licence on ad hoc basis. Again this policy was further 
liberalised in September 1975 and licences granted to the 
units functioning in non-conforming areas on or before 
21-10-75. The relaxation 'was done with the approval of 
Delhi Administration. Because 01 these reasons, the 
number of units in the non-conforming areas increased. 
Moreover, the entrepreneurs have set up industries in 
non-conforming areas without obtaining licence from the 
Municipal Corporation of Delhi." 

1.17. Enquired how many units were still located in non-conform-
ing areas and what was the total area covered by them, the Ministry 
have replied: ' .... 

"The Director of Industries has stated that so far no survey 
about the total units in non,.conforming areas and areas 
occupied by them has been undertaken." 

1.18. However the Vice-Chairman, DDA informed the Committee 
during evidence: 

"About 40,000 units are functioning in Delhi. Of this only 
23,000 have got municipal licence. Only 14,000 of them 
are 'registered, with" us .... This position is deteriorating, 
fastly." 
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1.19. wnen the Committee desired to know the steps proposed to." 
be taken to improve the situation, the Secretary, Ministry of Works &: 
Housing stated during evidence: 

"The industrial area given in the master plan was in our view 
totally unrealistic and the attempt to shift non-conforming-
industries to other areas is bound to fail whether you 
make plots available or not. We are now engaged in an 
exercise to consider shifting hazardous industries only. 
So, the concept of non-conforming industries will change-
and, therefore, the non-conforming industries number wiII 
go down." 

The Vice-Chairman, DDA added in this connection: 

"I agree fully with Shri . We should think 
of cnmpatibility. Incompatibility automatically means 
which cannot be permitted to exist because it would cause 
the living conditions to deteriorate beyond permissible-
limits, otherwise which is compatible shcruld be allowed 
to co-exist. 

Planning should be. on the basis of having in an area which 
should be within walking or cycling distance. 

In Delhi we have been employing four or five people in the 
n tr~  located in the front portion and in the back 
port;on the" owner resides. In the case of Anand Parbat 
the whole of it should be declared as conforming." 

1.20. Of the 15,000 applications received in 1976 for allotment of 
plots in conforming areas, the Committee desired to know the num-
ber of applic?"nts found eligible for alternative plots. The Ministry 
of Works & Hot'sing stated that no scrutiny of these applications 
had been carried out. However in a subsequent note the Ministry 
have added: 

"The DDA has explained that there was no occasion to scru-" 
tini ~ the 15000 applications, since 14581 applications had 
already been eliminated as they did not deposit "theaddi-
tional amount of 30 per cent of the premium in response-
to the advertisement in the Newspaper made in October 
1976. Oilt of the remaining 419 applicants, some of them 
have obtained refund o£the deposits made by them, 
thereby withd:rawing the applications for allotment. The< 
remaining cases are being scrutinised." 



l:t..L. In reply to a question about the state of development of the 
industrial areH where the new applicants were proposed to be )lllot-
ted industrial plots, the Ministry have stated: i 

"At present approximately 1100 developed industrial plots are 
available. Cl2ims earlier than the 15,000 cases nUnlber-
ing 700 cases are under process." 

1.22. To a question as to what extent non-shifting of industries 
located in non-conforming areas to conforming areas was inevitable 
-and what are the future plans in this regard, the Ministry have 
'replied: 

"This question can be replied after the results of the imple-
mentation of the Master Plan will be evaluated." 

1.23. Acoording to' the Committee of Experts on the working of 
DDA (Baveja C:1mmittee) the Master Plan envisaged additional 
acquisition and development of an area of 48'00 acres for industrial 
purposes. The Mintstry of W or~. and Housing informed the Com-
mittee in OctOh":!f 1978 that the total area developed for the indus-
trial purposes was 21C5.31 acres. The Experts Committee have 
stated in their Report: 

"Industrial area was required to relocate the existing indus-
tries in urban area-scattered all over Delhi outside the 
two planned industrial districts which already were in 
existence. The intention was to arrange the orderly re-
location so that many of the workers could remain within 
walking distance of their work-areas .... The Master Plan 
did not contemplate to provide land for locating new large 
and heavy industry in Delhi. Amongst the industrial 
units already functioning in the urban area noxious and 
hazardous units as well as those in the non-conforming 
area were to be shifted to planned locations. Alternate 
area of a size which was to be decided upon by the Autho-
rity was to be allotted to these units at pre-determined 
rates. When the Master Plan became effective in Sep-
tember, 1962. 9363 units were identified as requiring loca-
tion. NonetheJess the number of units requiring relocation 
'went up to 13,360 by end of 1966. When applications were 
invited in 1976 from industrial units for alternate land 
the number went upto 15,000. The latest estimate ~ e 

by the Authority and Delhi Administration of the num-
ber requiring relocation is 24,000. It is obvious that esti-
mates of non-conforming industrial units which needed 
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to be shifted to conforming areas have been such as can-
not be depended upon and that there is reason to believe-
that irregularities in allotment of land for shifting indus-
trial units to conforming areas have taken place to some 
extent .... It is also obvious that the present procedurea. 
are such that some industrial units have been with im-
punityable to continue operating in non-conforming areas 
even after receiving land in conforming aorea and thus 
reap unintended benefits. 

What is more distressing is that even new industrlal units ~ 
non-<:onfonning areas have ~ r ng up with immunity 
after the adoption of the Master Plan and that their num-
ber is appreciable. Needless to say that stricter vigilance· 
is absolutely necessary to prevent new units from cOming 
up in non-confOrming area, to prevent continuance of 
industrial activity in non-conforming areas by units· 
which have been allotted land at pre-determined rates:' 

1.24. In this context the Experts Committee have recommended 
that: ! 

., 

"(i) the Authority ~ o l  plan development of land for 
industrial r O ~  only to the extent required for re-
location of industrial units; 

(ii) Stricter measures must be taken to enS'llre that the num-
ber requiring re-Iocations is identified as on a specific date· 
and frozen as such, the actual allotments being counted 
against the number so determined; 

(iii) Responsibility for development of land for industries 
which come up as new units should vest in agencies like-
Delhi State Industrial Development Corporation or Direc-
torate of Industries or some such agency which could 
look directly to the Delhi Administration for acquisition· 
of land for these purposes. 

This wot!ld ensure development of land for industries in con-
formity with the industrial policy of the Government. 
There should however be no objection to the Authority 
taking up a scheme of industrial land development when' 
specifically requested by the Government." 

1.25. The Ministry of Works &: Housing informed the Committee-
tbat the total number of industrial units which were aHotted alter-
native industria! plots at pre-determined rates upto 31st March, 
1978 was 4 685. In this context the representative of the Delhi 
Administration stated· during evidence: . 
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"The question of providing land for shifting of those indus--
tri~ basically relates to DDA. The Directorate of Indus-
tries has been getting land from DDA and their pricing 
formula accor~ing to G.O. of 1961 and 1964 is that they 
charge us commercial rates which are 50 per cent more--
than the pre-determined price. They give us land which-
is not developed and give 25 per cent discount supposing, 
their pre-determined price is Rs. 80 per sq. meter, they 
will charge Rs. 120 less 25 per cent from us. We will-
get the land at Rs. 80 per sq. metre. Thereafter we will 
develop it. Near 40 to 50 per cent of the land will be 
used up in making roads, parks and common facilities. 
The developed land will cost us Rs. 200 per sq. metre. 
So, this has put us out of function, as far as providing: 
land at par with DDA's rates is concerned ..... DDA has 
developed 7617 plots; and out of them 4685 have been 
allotted and 1836 have been put to auction. DDA has 
infonned that 1800 have not constructed factory sheds on, 
plots disposed of by them so far." 

1.26. The Ministry of Works & Housing have also informed the-
Committee that about 3,000 plots allotted for industrial purposes 
have not been utilised for the purpose for which these were allotted 
When the Committee asked about the names of the allottees and 
the purpose for which the plots are allotted, the action taken by 
the DDA against the defaulters and whether there was any case 
of misutilisation, the Ministry have informed the Committee as,: 
'lIllder: 

"No list of such allottees, who have misutilised the plots allot-
ted to them has been compiled. However, in course of-
surveye whenever such cases of misutilisation have come-
to the notice, necessary action under the terms and con-
ditions of the Lease Deed has been taken. In a few-
cases, extreme step of termination of Lease has also been' 
resortt:d to." 

1.27. In this connection the Vice-Chairman, DDA elucidated;' 
during e~i ence: 

"So far as we are concerned, the correct interpretation o{-
this order is that anyone who gets an industrial plot 
whether on account of acquisition or whether on account:-: 
of shifting from a non-conforming area is entitled to hoW 
only that area at pre-determined rate and for the rest ~ 
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must pay at the auction rate. This is what we are doing, 
bout regarding re-opening of old cases, because the num-
ber runs into 4000 and odd, I have sought clarification 
from the Government as to whether I should reopen those 
CaSf'3 or not. The implication of reopening would be that 
several thousand industrialists would have to pay several 
lakhs of rupees each in addition to what they paid in the 
past to Government and to DDA and naturally, when 
such a massive impost is passed, there will be a certain 
amount of resistance by the industrialists. I have sougbt 
this clarification from the Government and the matter is. 
po/Irli.ng before the Delhi Administration." 

1.28. a ~ whether any comparison was made of. the pre-deter-
-mined rates wi.th the prevailing ar~et rates in the neighbouring 
.areas, the in~ tr  have replied in the negative. 

1.29. When the Committee desired to know the use to which 
-the allcttees had put their existing premises in the non-'Conforming 
..areas, the Ministry of Works & Housing have stated: 

uNo general survey of the premises in the non-conforming 
areas had been undertaken in the past. To identify cases 
of misuse of existing premises, a survey has recently been 
started." 

1.30. It is !"een from the Audit paragraph that allotment of alter-
"native industrial plots at pre-determined rates was subject to that 
'"Conditions that the lessee would within a period of 2 years and 
{j months from the date of taking possession of the plot, stop the 
Use of the existing: premises in non-conforming areas for a purpose 
not permitted in the master/zonal plan and within a period of 
2 years e'ltabHsh the industry in the plot allotted at pre-determined 
rates. The DDA had however, no information (December 1977) 
regarding fulfilment of the above conditions by the allottees. The 
Committee thC'refore wanted to know whether it W/iS not considered 
necessary by the DDA to find out whether the allottees of the alter-
-native plots at pre-determined rates had fulfilled both the condi-
tions within the stipulated period. The Ministry of Works & Hous-
ing have stated: -

I 

"The allottees were required to intimate to the DDA t ~ ful-
filment of the conditions of allotment of industrial plots 
on pre-determined rates. 

A survey of industrial plots had recently been carried out 
and 'it has been found that nearly 18,000 plots had not 
been constructed upon within the period stipulated ~ 
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thE" terms of allotment. Notices have beenlare being 
issued to'these defaulting allottees'tO show''Cause why 
their allotment should not be cancelled." yo , 

1.~1. When ~ e Committee desired to know the particulars of 
t o~ allotfees ;who liad' established their industries ul' new areas 
f,iit had no to ~  the Use of 'the exlstingpremiseS' in non-con-
ftirinfug areas,' the areas continued to be held by 'them in non-
amfonrung area ~ and the purpose for which these areas' were being 
tatiltsed by'them, the Ministry have stated as'1.1I1der:" ' 

~:~., ,. . ... - . 

"A survE'!y will be conducted shortly and details called for 
will be available thereafter." 

~~r ing to the Audit para, a test check showed that MIs. 
ri~liia ~i c it Company which had a plot measuring 4,984 square 
j'J" '  , .' " ,,' ,  " ' 

yards in Ii non-conforming area ~ rence ltoad, Industrial Area), 
llad been allotted in January 1964 a' plot measuring 30,5.83.6 square 
r ~ tO shift Its'industry. Whi],e the firm shifted its" industry, it 

~nitn ea t~~ ~~ the existingprenuses for' a non-confonning purpose 
(December 1977) viz., a warehouse, and thus"CUd' 'JiOt":fuun one of 
the conditions' of anotment. 'The 'Comnlitt4!e' were' iDfOniled that the 
VDA had not eXamined' whether' in the cirC ni ti ~, the allotment 
of alternatwe plOt at pte-detennined'rate could' be cancelled or. 
ahematiVeIy, whether the premium' already recoVered 'could be re-
:BXed' with 'reference to: the' auction rate 'then :prevaUingtin nearby 
lacalities.'", The Committee'llowevet' e~ to lt O t e:~a on  for 
8110tting a plot me8S'Uring 30,583.6 sq. y8i'dS to tb'isfinn' at pre-
determined, rate, particUlarly 'wlien it bad,"a plot'meaSuring 'Only 
-\884 sq: yards for the industry' in a noh-eonionn1lig :area and for 
not charging ,the 3uetiOli rate for the eltcess land. 'The Ministry of 
- or~ & Rousing have admit-ted the lapse in this, regard and ta~ : 

'- -.' '. . . . . . -

"'1;he allotment of industrial plots measuring 30,583 sq. yards, 
had been made in' favour of Mis. Britania Biscuit Factory 
Co., \Ltd.) on the basis of the recommendation of the 
Land Allotment ~or  Committee which had been 
accepted 'by the Chief Commissioner, Delhi. The pre-
determined rate of land in this industrial area had been 
worked out to B.s. 22.50 per sq. yd. and it was also duly 
approved of by the Chief Commissioner. f 

The allotment in favour of the company had been made on 
24th January, 1964. There are no guidelines regarding 
the excess area of the plot which could be allotted, at 
pre-determined rate, W. 'a unit functioning in the non-, 

~ 1 LS-:2. 
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conforming area to enable it to shift to the conforming 
area. 

The Scheme of Large Scale Acquisition (Development and 
Disposal) of land, as embodied in the Ministry of Home 
Affairs letter No. F. 37/16/60-Delhi (i) dated the 2nd 
May, 1961 also does not impose any ceiling on the ares. 
of the plot which could be allotted in the conforming 
area. As per paragraph 8 (i) (b) and· 8 (ii) of the above 
letter, the entitlement to allotment at pre-determined 
rates is restricted to the area acquired or in possession· 
of the industry at the old location. The balance of the 
area allotted is. to be priced at the auction rate prevail-
ing at the rel,vant time. It is, therefore, admitted that 
the area in excess of 4984 8q; ydS; should have ~ 
priced at the auction rate then prevailing; the said rate 
being ascertained either from the result of auctions, 
which should have been held or derived -by notional 
calculations. -

It would not be out of place to- mention that almost an cases 
of allotment of industri81 plots in Delhi, by way of 
alternative allotment, have been dealt with - OD the 
basis of the actual area allotted being dis-propor-
tionate to the area actually held in- the old locations. Iii. 
all these cases, it is only the preodetermined- rate, which 
has been charged and not the auction rate. It would; 
therefore, appear that Britania- Biscuit Company's case 
has been dealt with as per the prevailing practice and 
has not been Singled out for preferential treatment.'· 

1.32. The Ministry have subsequently 'added in this regard: 
"As stated in reply to the above paras in all cases allotments· 

were made at pre-determiq.ed rate even for the area in 
excess of the area held as non-conforming site. ThEr 
formula on the basis of which this was done is 'available-
at Annexure I. It has not been worked out as to how 
much more area has thus been allotted. The quantum 
of loss as compared to the market rate has not ~ 
worked out." 

1.33. The Vice-Chai'rman, DDA stated during evidence in tlUa-
eonnection: 

"In the case of Britania Biscuit Co. the allotment of land has 
been made on the basis of what the Land Allotment-



13 

Advisory Committee stated. I would read the relevant 
portions of the orders of the Government. If an indus-
trial plot is to be allotted, the size may be determined 
with reference to the requirements of the industry to be 
set up provided that the setting up of such industry lis 
in accordance with the master plan and the industrialists 
concerned have the capacity to establish and run such aD 
industry and provided further the extent of land allot-
ted at by pre-determined rate shall not exceed the area 
of the industry concerned. In other words, the area 
equivalent to the area held at the old site shall be given 
at the pre-determined rate and any area over and above 
this shall be given at auctioned rate. In the case of 
Britania Biscuit Co. and severa! others, it has not been 
followed at a pre-determined rate which is open to 
objection, The old site held by the Britania Biscuit Co. 
was sold by them to a private party. The sale perae-
is permissible. The use to which the plot was put, i.e. 
warehousing, is itself open to objection." 

1.34. Enquired about the action taken against those persons 
who had moved their industries to the new sites while keeping the 
old sites with them, the Vice-Chairman, DDA stated during evidence:· 

"There are 4800 plots which have been allotted to industria 
for shifting fram nOn-conforming to conformfllg areas. 
Out of these 4800, 1800 have not been shifted. Action for 
cancellation of lease is underway and subsequent prose-
cution will also take place." 

1.35. In reply to a question about the number of cases in which 
the notices had been i'ssued by the DDA, the witness stated: 

"900 notices have been prepared and 900 are under prepara-
tion." 

1.36. When the Committee asked about the action taken against 
MIs. Britania Biscuit Co. which had not vacated the old site, the 
Vice-Chairman DDA stated: 

\"The old plot is not held by Britania Biscuit Co. any longer. 
It is held by a transport company and we are exploring 
the legal possibilities of seeing whether transfer itself is 
illegal or not. 

1.37. 'I'he industrial plot was allotted to the above company in 
1964 and the transport company was being nm since 1977 ill the old 
site. The Committee desired to know why action was not taked 
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apiDst the Company between 1964 and 1977. They were of the 
,1'iew"that tile' actiob ' was . taken perhaps only when the Audft had 
.poInted it out. This witness stated: 

"In fact, after the Audit objection, it is not only in respect of 
, " this Gompany that we are taking action, but a systematic 
survey is line. In taking action, it is not as if the Britania 
biscUit' Factory alone can be prosecuted -now. The 
Britania Biscuit Factory was issued a show-cause notice 
~ 1 ~1. In reply, they said that they were using it for 
warehousing purposes. In our own Planning Department 
the 'legal position has been examined from two angles. The 
ir ~ is to see whether the transfer of property was legal 
or not. If the transfer is not legal, then action would be 
taken to cancel the transfer itself. Secondly, whether the 
rUle' regardfug the use of the property for running a 
wm.-ehouse or for running a transport company is amend-
able by the pelbi Development Authority Act, is under 
cOn i era~n and we will take 'a decision on that shortly." 

1.38. Enquired whether the practice of giving more area at pre-
determined ·rates was not open 'to objeetion,'" the 'MinIstry . b8ve 
stated 'as under:' ' 

"The practice of giving mC?re area at pre-determined rates was 
. folloWed' untI1 'reeently. AllotMents' were a ~ 'on the 

re~rt. 'C:5t 'assessment' of l~~ ~ ireIn~i  by ~e Direct0-
rate: of tri Strie ,~l i Adnlfnistratibn and' Same were 
daly appn,V1!d 'hytbeI:and ~l~t ent ~ i r  ~o ittee. 
The Vice-Chainnan DDA haS'sefit certa:ih proposals in this 
regard which w'ill be considered further on receipt of the 
comments of Pelbi 'Administration." 

1.39. When the Committee desired to know the ~ er of cases 
in which extra land had been allotted to various industrialists at 
pre-determined rates in contravention of the rules and.' orders on 
the subject and the action taken against the officials involved, the 
Ministry have stated: 

"The DDA as also the Director of Industries, Delhi Adminis-
tration have intimated' that no extra land has been allot-
ted by the Delhi Administration on pre-determined rates. 
The allotments were made on the recommendations of 
the Land Allotment Advisory C~nn ittee. There may 
be cases in which land allotted at pre-determined rates waS 
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more. than 'the.. area of land held in the non-ceuJormiiig 
places.. The. Ditector of In ~trie  and the D.DA ~ 
be 'BSked to list out ; such cases and report to Governmeat. 
The question whether any. rules 01' OrderS Were ·e<mtft-
veneci. in allotment of such land will alSo be exambleci by 
Government separately." 

., ........ , r J ,,:"' .•.. ~. "" .. ~ : , ~.  .. ;. " •• : •• ~< ... :' ~.  ... ;:I .. ; 
. i.4 ~ AS i4e ac~ of the q:;e o.f. 1~ preiJiiseS,at. ~ ag  ~ p,s 
I~ 1 il~ by .. t~. ~ an  ,ca.meio t ~ ,,~ tiCe,o  ~ ..~  
~  1971, ~. cO~tte.~. c~~ ir~~ta~~t ~. '8ctpn ~en..  ~ 
o~in riIlgelIl:ent of .t~e ~~~ ~lan, ~n  terms of allotment at a 
new place. The MinistrY lulve replied: 

"As ~ 8!l it came .. to notice· that the old ptemise& at R8in 
Bagh ROad werebefng used as ~ o Se by i~eCo n anrt 
a  . ahow .cause I notice was issued·in March; 1971 bUt ; it 
was .e ~e  by the unit that .it had already COIlStr ~ 
ita factory at the ne . lace..an~ ~ i1s n~ 
a~ti it  to the. new place.. It was also mentioned ~t 

~e. ~l . premiles were only being used as warehoUSe. No 
action was taken thereafter. 

. "; - ".'" .... "... .•...... . ~ l 

In 1977; it was oQserved i ~t t~~ .. ~~ : o ~  .... 
functioning at the old premues at Ram Bagh Road. Tbe 
possibility of initiating action under law is being expJor.. 

ea." 
. i.4i.in.q\iired. a O~ the ~~  taken, by the Government in cases 

~~~. ~, ~ ~~n  .lia.d . ~ ~4 their ,bldustries from rion-eonforming 
~e  ~ ~e ,n~~ i~ a o~~ by DDA/DeUU 4dminlstration at pr&o 
~~~e  .ra:~~ .. ~. ~ the old sites witb tliem or seUing 
We Si~ tp third. ar.~e  fqr t ~ir industri8I use, the Ministry of 
Works and Housing have replied: 

'CAli ~ tat. ~~ti~ a:r~ ~ re .~ ~ ~i :~ ,stop.iheuse of old 
~ ~ r. ~~n-: o~or ing ~~~~ti~ __ .The .. ,unit is not 

~.I~::  to ; ''-te .. , ~. ~ ~ Uin 
, t .- : -~ i ~ .:Il~r )S, ... ~.. ,' ..... .,""u se g the old 
premtse<s.. .. -~: ~ i ~~te .. t ~ ~~r e,  tQ_ identify the 
~ n~n1 ~g #. of oI4:. i~ ~ .. lie~ of. which allotment 
hus been' made' wm be undertaken by the Directorate of 
Industries in due course." 

\.42. Under. the' Sc~e e ~ ~ge:~a.l~ .. a.~~~ li~  e ~~ 
1Uld.' _  • dispoSal of laDif iii Delhi' the Chief Co -' • -1 --1' ( t .... ", ... ~  
r! .' i;. 'u:'· '. ~ ~ IS~  " .f1D .. ~ 
~o ernor  1wf bel!il autlionsea to allOt.' on the acfvice of the Land. 
Allotment Advisory Committees, developed l'and at proper ar e~ 
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price to small scale industries (fu addition to such of the !industria-
lists who held or are granted. in future, import manufacturing 
licences by Government), provided that setting up of the industry 
is in accordance with the Master Plan. The Audit has pointed out 
that the DDA under the above scheme, allotted (premium Rs. 6.78 
lakhs) in December 1966 '8 plot of land measuring 4 acres to Mis. 
Tata Iron and Steel Co. (which was not a small scale industry) at 
the commercial rate of Rs. 35 per square yard for setting up a stock 
yard. A further request by the company in July 1974 for allotment 
of' additional land nearby for the same purpose was, however, re-
jected by the DDA in September 1977 on the ground that allotment 
for such purpose could not be made in terms of the scheme. When 
allotment of additional land for the purpose came up for discussion, 
. the Finance Member Of the Authority in February 1975 had observ-
ed that ''this unit is not strictly covered by the order but earlier 
. allotment had been made on the basis there of". The DDA stated 
in January 1978 that the land had been disposed of at auction! 
commercial rate and hence the question of loss did not arise. It was, 
however, seen in audit that the land b:ad not been put to auction. 
The Committee, therefore, desired to know whether the Ministry 
of Works and Housing were satisfied that the allotment of land to 
the above company was covered under the orders of the Government. 
In a note, the Ministry have stated: 

"Allotment of land to company (B) is not covered by the 
order governing the scheme for large scale acquisition, 
development and disposal of land in Delhi The land was 
allotted for the establishment of a stock-yard and not for 
industrial purposes. It related neither to the shifting of 
an industry or trade from a non-confonning to a confOIm-
ing area neither it related to allotment of land in lieu 
of land acquired. The Land Allotment Advisory Com-
mittee recommended the 'allotment to the Chief Com-
missioner on specific proposal of the Delhi Development 
AuthOrity. Apparently, the allotment was made because 
the steel was in short supply and the establishment Of a 
stock-yard in Delhi would have enabled steel to be sup-
plied in reasonable quantities at controlled rates to the 
genuine users. t, 

. 1.43., As the commerci'al rate is worked out by applyfug the pre-
determlned rate and adding 50 .per cent thereto the Committee . , , 
en~ e  how the DDA satisfied itself that the commercial rate of 



17 

lls. 35 per sq. yd. charged from the company was the proper market 
price without holding any auction particularly when ,no previous 
auction rate of land !In the area was available. 'Clarifying the 
position the Ministry have stated: 

"As per the orders regarding fixation of commercial rate, the 
only rate that could be· fixed is the pre-determined rate 
plus 50 per cent. The pre-determined rate itself does 
not represent the genuine market value of land but 
covers cost of acquisition, development and necessary 
and permissible service charges and over-heads. Onee 
it was decided that the pre-determined commercial rate 
is to be charged the question of DDA satisfying as to 
whether or not it represented the correct market rate 
did not arise as the orde1'8 in this behalf clearly prescribed 
the method of working out the commercial rate. As 
however, the allottee was net entitled to allotment at 
pre-determined rate, commercial or other-wise, and 
should have been allotted land at the auction rate worked 
out either on the basis of actual cost or on a notional pre-
mium based on what could have been fetched had the 
land been auctioned." 

1.44. The Ministry of Works and Housing have, in this connection, 
a ~ subsequently:' 

"Since the DDA has conducted its first auction only in 1968 
and the allotment to Mis. Tata Iron and Steel Co. was 
made in the year 1964, there is no data available with 
the DDA for making a comparison with the market value. 
However, during 1968 auction the reserve auction rate 
was fixed at Rs. 35/-per sq. yd" 

1'.45. According to Audit, in April 1968, Mis. India Flour Mills 
Company consisting of 5 partners was allotted an area of 4,543.33 
square yards at a concessional premium of Re. 1.64 laJPts for shifting 
its 'industry from a non-conforming area.' By October 1971, the 
nUIJiber of partners in the concern had increased to 13 (as seen from 
a communication submitted by the concern to the DDA). Accord-
ing to the ,legal department of the DDA such reconstitution amounted 
to transfer. The addition of new partner to the firm and its Im-
p'lications were discussed by the legal section of the AuthOrity 1Sme 
~  again and it was held in .June 1969 that "it is very easy to 
~ a~e the terms of transfer by adding a new partner. It em be 
easily arranged !9 sell out the allotted plot to the new ,person. 



.~-  't! -'_ ~ ~:. ; ~~ .  ~. . \'1" ': .. '  . : : .1~:  I. l" ~  . .:~ : 

l ~t e.act~~ ,jUlOttees . an, i ~o~t. 4 l i .i~,~~ a,~~. ar: t  
certaiPly l~an  .traJl$fer of the ~~e, ,of o ter.:~e~ to t\le." 
Pantier. The allotment o l ll1.1 . ~ .~ ~nt~~. iIJ.: ~~ ~ 

o~.ct Et ~~ w:h.o, er~ .ill.~e ., .~~~~ rl . 1: ~in:~  ~t.t~  time of 
the allotment,. unless eciaI ~r i~ n .~ ,trallsfer :~~ granted". 
~ er,. acc~r irig to ,~ t~.~.~ ~ co . ti~o . qf: ~~~t, the-
DnA was ,entitled to tealise . ~ cre ~t., to t~1  tevolVJD,& Fund) 50 
~~, ~i of ~~. ~~eci~~aS~ ill, ~ e ~ i .~~ lanA W cases of 
~er. _, ~~, ,:~~, ~. r~~t~ , .~~ ~~~~~  ~ l ~  had IlOi 
taken ~ction to ~.certain ~e linearneq ,in~~, ~ the. ,~ e of land 
to re~iSe ~ ~ cenl.ilia:eo~. . e .. DDA S.t~t.e~ ill an~ 1978 that 
~c iSion of illC:o~ng ; ~ .er  ... ~~ a lo .,~ ,~ e  ,.were blood 
~~~~~..1i1e  ~ r~~~~~. ,~ er~ ore1  ~~e or . I,l~~.~ et er the 
~~~ .~~. ,~~iS ~ : Wltll ~-r , ~1, 1 - o~~~ 1 l~ Urat the 
~ i~~,~ ~er , l~r~ 9~~~~ . ela ,~, ,~t  ~en~.~cl 4 ~ot attract 
~. e ~~l,o.  ,the c .~e.. 9r a~ent,.9 . ~~  .. e,: 9 ~t share of 
unearnea ~e in, ,the ~~ e. ,Qi, .'rUe ~  ~  "lVhen the 
1~. ~n of ot ~ ~ ,  ~  ~ i e . otll~~. The :Ministry of' 
WorkS and HouSing have stated: 

''The opinion of the Law e ~~~~ bi the ~ of India 
• ~ \ ". .. ~ <. • .'": r \. •• 

Flour Mill Co~ an  does not raise t ~ question ~  lit': 
covery of 50 per cent Of the un-earned increase in • 
value, of, ~an  as a result of the change in the ConstitutiOft 
of the firm. 

Moreover, in the in~tant.. case. Ql1, the"new ar~l  are tb.e-
blOOd reiati.'ons of the ori~ ~e  and ~ence their 
bicluslon·ht t e~e~S i  Js, co~er~  by. the general 
guidelines laid down by. the Le~r (LG) e~ o~ ~~ his 
U.O. No. F. 75 (773) /LGS/'13-481 dated the 18th March,. 
1974. 

. ,., ,.. 
It may. ,110-yvever, . e~en one  tbaet,the ~~~ in, C~

~ ti~n ~ e, ~n~~ e  ill t ~ paost all .~ .. ~~g.~ r 
ed . in a number, of ~ amongst blOQd .J,"elaijqns without 
recovering 50 per cent of the ~nearne  icre~e.  
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''MIs. India Flour ~ COnipaiLYl ic~ was. fUnctioning in 
a -non-confortniDg area ra Bela Estate was allotted al-
tenr8tive indUstr1BI limd, measuring 4550 iq. yds. at 
Lawrence Road IDdlishial Area, for Shifting the Flour 
Mill £rom. tile non-ooDforming area to the conforming; 
area. 

t~. .o l .- '. ~.  l. ~ I  .; ~ ,.~ ... :" ',:...t ,.:-"'.:: 

ela~~ ~t :~ .~~~ ~ ~ -  .. ,~ .~t~ . L ~ 

~ ti!:rh;n, ~~, o~~ lS:~tl "'., 
under his letter d8ted ~19 a. The fomlal ~~ 
of the plot was handed over to the ulnt On 31-5-1988. 
- . 

ttllaa ~n ~ ~  ti; ~  by i i~, ~ .~~ ,~. 45,400/-. 
i~ re re~te  50 ~ cent, Of the total. premi1;1m of' 

S~ 9b,800/. at .the ra~ of its. 1~ Per sq. yard. $ubse-
QuenUy the total premhiDi Was c81cu1ated at RS. 1,2'1)Mt--

ett~~o~ a~li~~~~ ~~i ~:t~r :: 
~gS a~ ~~ DD$. m;d ~ o ~ne  stay orders, 
but i~ bad ~ 9~ ~ to ~ i t to, the heW site aacr 
vacate the ~ iii the Bela Estaie ~ A.ug..t. 196& 
The case, a . i.e ~ tro~~~ .tO :ti ~. an~ the firm 
Was allowed to pay the balance premium in 3 annual iD.-
stalments on the groUnd that it· had to incur heavy loSses. 
in the process of shifting. A representation was made by 
~~S (inq. ~ ~i ng or.,~ relief and. the ~t~ :was· 
~~~. by t~e. iilan~ MeuJbe.r and t e i~ 
and it was observed. that "since it is a e oIitio~  c~, 

~e,~~ ~o 1 , _ ~  DO obJection. _ in g :~~g the facility of 
~~~ the premium in ~. ~~t  . ~ inter&3t on the-
outstanding amount is necesaatily to' be, paid." 

,-

As a ~e - Ito  these oro.er ~ 1 t ~~  the ,last , ~ta. ~e~~ wu 
payap}e by .3-1-77}p.etotal a e~t ~ ~a e l 1~1 :- i. 

e~tere t aggregating to Rs. 34;661.50 was also recover-
ed frOm the unit. 

, In the mantime, there was a~ cllanre' in the-conStitution ot t i~ 
ami. It was aclvised by the Chiet Legal' AdViSer t1i&t iJi. 
case the -authorities. hBd. aiiy dou bi on the allege.d asSei-tion 

.  1 '. \.., -:. • .' - \. ~., ... 

(of their being -blood. relations), the origIial partllMS en~ 

tiolied in the-application f';rm for all.otinehtmay. ~ aske& 
to file. a i .a.~t ,  deposing, that the new 6 partners are thek-
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blood relations and also deposing their actual relation-
ship with the said partners. The aftidavits were duly filed 
by the original partners and the proposed change was, 
therefore, accepted by the FinaIlce Member. But soon 
after makjng full payment of the re i~ the Urban 
Lands (Ceiling & Regulations) Act, 1976 came into force 
w. e. f. 17-2-1976 and hence the lease deed cauld ilot be 
executed because the area was 4550 sq. yds!' 

.. 1.47.'When the Committee desired to know the action proposed to 
be taken for executing the lease deed in view of the Urban Lands 
,(Ceiling and Regulations) Act 1976, the Ministry informed as under: 

"The lease deed with MIs. India Flour Mill could not be execut-
ed as the change in constitution involved is still being exa-
'mined by the, Legal Branch." 

1.48. Enquired about the total number of plots for which lease 
deeds have not been executed despite handing over of the possession 
d plots, the Ministry have replied: 

~e 'position regarding the exact number of plots in which 
lease deed has not been executed is not readily available 
on account of incomplete property registers containing 
detailed information about the plots. Efforts are :being 
made to complete these property registers in respect of the 
industrial schemes liS early as possible." 

t.49. In a subsequent note, the Ministry have stated that the 
-records have since been completed. 

, 1.50. In reply to a question whether non-execution of lease deed 
,affected the recovery of ground rent in such cases, the Ministry have 
stated:' , 

"Recovery of ground rent is rackoned from the date of posses-
sion of the plot and is recoverable, irrespective of execu-
tion of lease deed." 

1.51. The Committee note from the Audit paragraph that to obviate 
-further growth of industries in non-eonforming area, the Delhi 
Administration had decided in June 1963 that municipal licences for 
running of industries in non-conformlng areas should not be issued 
~ that the licences of those in tri~ which had been eStablished 
ifa non-eonforming areas before 1 September 1962 should be renewed 
~n year to year basis. Despite this the eominitQJa are eoncemed tc 
hd tbtL the number of industries in non-conforming areas had in-
~ from 9360 on 1 September, 198Z to l3360 OB31 December, 
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19166. Giving the latest position in this regard the Vice-Chairman, 
Delhi Development Authority informed the Committee during evi-
dence in Oetobr 1978 that about 40,000 units were functioDiDg in 
Delhi and of this oDly 23,000 had got municipal licences. The Minis-
try of Works & Dousing have informed the Committee that the deci-
sion of 1963 of Delhi Administtation was implemented till Odober 
1967 when the policy was Iiberalised and units functioning in non-
conforming areas on or before 30 November, 1967 were graated 
licences on ad hoc basis. Again, this policy was further Uberalised in 
September 1975 and licences were granted to the units functioning 
jn non~con.- or ing areas on or before 21 October, 1975. Thus, the 
: Delhi Administration had, instead of allotting the industrial plots 
·on conferming areas to the then existing units in. non-eonforming 
.areas and getting adequate number of industrial plots developed in 
,the areas earmarked for the purpose, approved twice the Ubera1isa-
-.tion of the poliey of granting licences in Don-eonforming areas. The 
:Committee would like to know the speeifte circumstances which 
necessitated reviewing by the Delhi Administration of their earlier 
decision of .June 1963 in this regard. 

1.52. Inspite of the sharp increase in the number of industries in 
'Don-conforming areas, the Committee are constrained to le~ that 
the DDA have been able to develop oDly 'lJl7 plots out of which 
4685 plots haVe been allotted to industries in non-conforming areas 
and another 1836 plots i ~ e  of by auction, UW;leaving 1096 plots 
-undisposed of. The reasons for non-disposal of these plots as' ad-
.vanced by the Ministry of Works & Dousing are; (i) big size of plots, 
(ii) cases being under consideration of Land Allotment Advisory 
--Committee, (iii) non-receipt of assessment of land requirement of 
~nit  from the Directorate of· . Industries and (iv) unauthorised 
~ncroac ent . Slow pace of development of industrial area of 
2105.30 acres against an area of 4800 aeres as envisaged in the Master 
Plan is also, in the view of the Committee, responsible for the in-
crease in the number of industrial units in non-conforming areas. 

1.53. ~ this eontext the Secretary, Ministry of Works" Dousing 
stated during mdenee that 'the industrial area in the Master Plan 
was in our view totally unrealistic and the attempt to shift non-
conforming industries to other areas is bound to fail whether you 
a ~ lot  available or not. We are now engaged in an exercise to 

~on i er shifting hazardous industries only.' The Conimittee need 
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1L --I~ basise that pre .. i-~ fOI'.tbe ~l~ i.~~ t~,~t~~ .-ru&y anI' ,. -.",., ., . T ,',. ..... -' •  -"d·' ~~~~ 
industrial 8l'e8 plots by.;the ei l.~.~~~,~.~ ~~ 
10 . as to take, appropriate, ~e  ~ ~~  UJ' I ~~, e ~ ~ e ~aI 
iDdustrial e ~t  .. AiODpiiIe the ~ . t a~ ~ e , , ~.  ¥ 
take -in Jbis ~ , t ere~o I4, be ~ ,~~ hound ~ n~,:~
e el~ent aDd re-lpt;ation .of in ~al ,p'19ts, s". ~a~ in .~~ ~ .~ 
o i~le time at least the nopous/hazardous industries operating m'· 
Don-conforming areas are shifted. 

r' 1.:54. •. r~~ tli~ e :. ,~i ~eii ~ the ~~ of . ~~, r 
~~~~, t ~ ~~tt~ .nolf; ~ ~ ~~~ o~ ~~ ~~,,~~ ~~ne~ io.r 
~i .e  hi e ~r  ,1976 f,or' aUotm.ent _of mc1uSiri8t _ ~ 1($&1 
JppUe;.nts . did not, 4e,-# ,~e i-eqirlSiie O ~t of ,. r~ C:a¥ 
f  . ~ an advertisement issuea ill ~e 9a e -  r. ()doJ;er liD, 
~ i~ tLe~e ~ oiity ~9 a ~i i.~ ,left. . e~ e~ ~o~ 
'" ctaDiU earner to tllese apjUeaHohs ~or 8lloimeiii Of i~a ~  
ii~tS. The committee Urge thai an tliese ca ~ shouQ be 1 ii1~  
~ eaitio~ . 

• : :," ~ .. _ ... ~ i  ~: .. " .•.• ~ t~ .... . ~ .~ . .;. 

1.55. The Committee find that out of about 40,000 units fo.DCtioniag 
ba Delhi, Dearly 23,. units have got municipal licences. Apart from 
~o ~o  ,e~., ,. a  of ~ici atli~ ~  ~~.~,~ 

ph', ~tc.,.,~~ .. ~.c ,11~ ~ .. __ ma'y, ~ ,~tin r ~  
~~. The ~ ,e ,~ -e, r~~n  tbt a. ~~ , ~  

~, ..~.,~e i~l  tp i~ . such ,~~  so as, to~  ,~ _-
sures against those units which are continuing UDButhorisedly. , 

.. ...." f •. '·7' " ... .  • ~ 

1.56. The Committee leam that 3000 plots allotted for iDlusMit· 
purposes, have not Hen -utilised for the pUI1JOse o~ Whlcb t ~ &DOt-
ments were a e~ The MiDiStry of Works Ie HoUSing a~e i o ~ 
the Committee that no list of such aIlottees who have ~tni ect ~ 

allotted plots has been co~ ~~ ... Iio~e er~ in ~~.Co~o ,~el:  
wheDever such cases of lBISUtibsa,tio.n come to notice .. necessary ~aea  

~ er tile terms and con iti~~ of tJie.lease ~ ~. ta,en .. ,~ ~:. 
JDlttee feel that unless a ~r., check is kept ~  misu$is8ticm. ~i 
such plots, the very purpose of allotments of iiidustl'lat plots to ti~ 
units working ba non-conforming area is defeated. They, therefore, 
~e ,t ~~ t ~. ~~ ~ Il propef . ~ either in tile 
~ ~ ,~~ ... ~ ~ ~in , ~~ wh!eh ~ hna. an-~O  m1I.. 
~~ti: ~ ~~ t,9~, ea~~ ~~: or ~ ~ l . purpose to their Botiee, 
for. ~g suitable action against the defaulters. 

, .LS7.ne Cominittee le8m hODi 'the ~t -tli:;t '.;m.'" ,~,~ 
alternative indUstrial ptotS at ~e.-a~t~~ r:rte: ~ ~~ a t, 
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1he conditions that the lessee would within a period of 2 years and 6 
.onths fr'Omthe date of taking possessiOn of the plot, stop ~e e 

Oftlie eXisting premises in non-eonforming areas for a purpose not 

perinitted in the a ter ~onal plan and -wyithin a erio~ of2 e~ 
__ bUsh the industry in tbe plot allotted at predetenmned rates. 
l Ii~ C),mmittee are surprised to find tbat the DDA bad upto Decem-
Wler'I977 no information regarding fulfilment of the above con~tio  

'6y the allottees. However, a survey carried out by the ~ reeeotly 
tevealed that about 1800 plots bad not been conStructed upon Within 
'tbe period stipulated in the terms of allotment and notices 'have 
Men/are being issued to these defaulting allottees to show cause ~  
tbeir allotment should not be cancelled. The Committee areal the 
view that the DDA bad started taking action in these cases on~  

when the Audit had pointed out and the Committee took up'the 
paragraph on DDA for examination. The delay iii takhlg action 
agamst the defaulting units is regrettable. The Committee bope that 
all ' theSe' cases of Violation' of terms' of allotment of bidustrial plots 
WGuld' be finalised e~~ l . '  , 

L58. Further, the Committee are surprised to note that there is 
80 procedure in vogue in DDA by which it may be knoWD whether 
~~ allottees who had establis)1ed. their industries in new areas hruJ 
actually vacated Qie existiag 'premises in non-conforming areas er 
to ~ t"eir further use for the purpose for which these areas were 

~i g t i ~ ~ c. -' . 

1.59. The Ministry of Works and Housing have stated that 'a survey 
will be condUcted ~i ortl ~  'details furnlshed'to i ~ tolnnii~ 
dlere8ftei T&e C~ inittee urge upon the Government . to evoW'; 
it~ t ~  ftiither' delay some effeCtive procedure by which it fuay 
fie DOwn thitt tl~e allotteeshave' fulfilled the above two :c~n iii~~ 
Within the stipulated' period. ' They feel that these two con iti~ 
i o~1  be included in the iease cl~  and the responsibility for inti-
lIlatrog 10 the DD A about the fulfilment of these conditions be 
devolved on the allottees. ' 

.  . 1.60. The Committee note that the scheme of Lar~e S~ale Acqui-
sItion (Development and Disposal) of land as em'bodied in the Min-
istry of Home Affairs letter No. F.37!16rOO-Delhii (i) dated 2 May, 
1961 does not impOse any' ceiling' on the area of the plot which 
cO~  be allotted in conforming area. However, as per p8ragr.lpli 
8,h)(b) and 8(ii) of the above letter the entitlement t. allotment 
a! pre-determined rates is re tri ~te  to the area acquired or in posses-
SIGn of the industry, at the old location and the area in excess of it. 
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is to he prieed at the auction rate prevailing at the time in the' 
neighbouring areas. In spite Of these clear instructions the Com7" 
mittee are unable to Wlderstand how in gross contravention of these 
provisions MIs. BritaDDia Biseuit Factory Co. Ltd. were allotted land: 
measuring 30,583.6 sq. yards at pre-ddermined rates in 1964 against 
an area of 4984 sq. yards possessed by the firm in a non-con-· 
forming area. What has disturbed the Committee most is the reply 
of the Ministry of Works and Housing that 'almost all cases of allot-
ment of industrial plots in Delhi, by way of alternative allotment. 
have been dealt with on the basis of the actual area allotted bebig 
disproportionate to the area actually held in the old locations. In. 
all these cases, it is only tbeI pre-determined rate, which has been 
charged and not the auction rate.' 

The VIce-Chairman, DDA had· stated during evidence that he 
had. sought clarifieation from. the Government for re-opening all the' 
old eases and the matter was pending before the Delhi Administr ... 
tion. The Committee need hardly urge that a thorough investigation· 
may be held for all these lapses ~t  a view to &:x responsibility on 
the erring oftieia1s. The question of re-opening of these cases for re-
fixing the premium. with reference to the auction rate in respeet 
of the area allotted in excess of that held in the non~n or ing 

area should also be decided. without farther delay. 

L61. The Committee fbuI that the above company, after shifting 
its industry to the new area eoatinued to use till Deeember 1971 the 
aistiJIg premises fOr a non-conforminar purpose viz., a warehouse 
and thus did not fuUil one of the conditions of allotment i.e. to .to .. 
the use of the existing premises in non-conformin .. areas for a PDl'-
pose not permitted in the master/zonal plan in a period of 21 yelllB 
from the date of taking possession of plot. Strangely enough the 
~ in the non-conforming areas were transferred in 1m .,. 
this company to a traDsport company. In this regard the Vice-
Chairman, DDA stated during evidenCe that the DDA was examin-
ing whether the traDSfel" was legal Or not and whether the rule 
regarding the use of a property for running a warehouse or a 
transport company is amendable by the DDA Act and that t ~

would take a decision on that shortly. The Committee deplore the 
laxity shown by the authorities in not taltirut exPeditious action in 
this case and exped that the decision would be taken in the matter 
without farther loss of time by Government. 

1.62. The Committee also find that the then Chief CommissiOlier 
was authorised to allot, on the advice of the Land Allotment Advi-
sory ComJDi,ttee, developed land at proper price to small seale 
industries (in addition to such of the industrialists wh. held. 
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were granted import manufaeturiag Jklenees-by Government) ~ pro-
vided tbat setting up of the industry was in accordance with the· 
Master Plan. The Committee have been informed by the Audit that 
the DDA under the above scheme allotted in December 1986 a lo~ 

of the land measuring 4 acres to MIs. Tata Iron and S~ Co. which 
is not a small scale iDdastry at the commercial rate of Bs. 351- peil 
square yard for setting up a stock yard. However, a further request 
by the company in July 191.( for allotmeDt of additional land near.,. 
by for the same pu.rpose was rejected by the DDA in September. 
1977 on the gI'01IDd that allotment for such purpose could not be 
made in terms of the! scheme. The Finance Member of the Authority 
in February 1975 had obs4trvecl that 'this unit is not strictly covered-
by this order. If this was so, the Committee are unable to under-
stand how this company was allotted 4: acres of land in t ~ first 
instance in 1_ for a purpose not covered under the scheme. The 
CommiHee, therefore, recommend that a detailed inquiry be made 
into this case 80 as to bring out full fads to S11Ihce. 

L63. In another case the Committee find that MIs. India FlOUl'" 
Mills Company consisting of 5 partners was allotted in April U •• : 
an. area of Gi3.33 square yards at a concessionai premium of 
Rs. 1.M lakhs for shifting its industry from a non-eooforming area. 
By October 1971. the numbelr of partners in the ~cel ll hact: 
increased to 1.3 and tbe DDA stated in January 1978 that inclusion-
of incoming partners was allowed as they were blood relations. The-
legal section of the Authority however,-opiDed that addition of a 
new partner certaiD.ly means a transfer of the share of other part-
nen to the new partners. It is very easy to evade the terms of 
transfer by adding a new partner and it can be easily ammged to 
seB out the allotted plot to the new persons while the actual allottees 
can slip oue. In this connection, the Committee Dote from Section 
30(2) of the Indian Partnership Act, 1932 that a person who is intro-
duced as a partner into a ftt1JD does not thereby become liable for 
any act of the firm dODe before he became a partner. In view of the' 
above statutory provision, the Committee are at a loss to understand 
how the, DDA is going to bind the new partners to the terms and' 
conditions agreed to earlier. As lease deed has not yet been exe-
cuted with this &r.m. and annual ground rent not ~o e t l  since 
1968, the Committee would stress upon the Government to ellSUl'e 
that all the new incoming partners are made bomtd to the terms an. 
eonditions of the lease and ground rent recovered without any for-
ther .1 ... 1_. i .' I 
~  • i. 
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1.M. The Audit has also pointed out that according to the tenDs 
and ~n itio S ot allotment, '"the ~~ was entitled'tO reaWie SO: ~ 

eeat of the unearned increase in' 'the value of 'the -lalla 'hi e88tf'ot 
crabsf •. The Minlstry of Works and Housing  'have iiif6ftned, 'the 
Qdnmittee that the changes ill 'that eODStitution (Of the &rm) ''have 
"n allowed in the past and are being aDowed 'in "a ~ Of 
Uses amongst blood relations without r~o- t r lg So' per cent Of ~ 
'iDiearn'ed increaSe'. The Committee would like the Government' to 
.eumme the existing provisions in thiS regard particularly in the 
Jilght 01 the opinion expressed by the Legal Section of' DDA. 

L65. The Committee are perturbed to note that the DDA was 
,not maintaining the property registers properly tW October' 1178. 
The Ministry of Works and Housing have informed the Co~ 
in 1979, that the records have since been completed. The Committee 
would DOW desire to know the number of plots for which leue 
,..teed has not been esecuW .. -far desplt handing over ~  

of plots. The reBMDS for suel1 irregularity may be explained .. -eaeta 
.case. 
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CHAPTEll n 

DISPOSAL OF -PLOTS FOR INDUSTRIAL PURPOSES 

Audit Para 

2.1. Premia for residential plots at the rates· indicated above 
were recoverable according to the following pattern, as per orders 
of Government effective from February 1970:-

At the time of application 

At the time of allotment 

When posseuion was given 

At the end of one year after posses.,ion was given or on completion 
of services if that happened to be later . 

(Note: Prior to February 1970, the last instalment of premium was 
payable at the end of one year after ~ on or 60 days after 
water and electricity were made aftilable, whichever was ear-
lier). 

----------------------

Nil 

25 per cent of 
premium 

SO pel" cent of 
premitan 

25 percen t 
premium 

2.2. The above pattern fOr re-overy of premia was modified by 
the DDA with effect from August 1975, whereby 50 per cent of the· 
premium was recoverable as deposit at the time of application and 
the balance (50 per cent) when possession ~  given. Though this 
represented a modification of the scheme, approval of Government 
thereto had not been obtained. The DDA stated (January 1978) that 
the revision of the pattern of payment was "relative to the circum-
stances then prevailing". -

2.3. The DDA also deviated from the scheme in the matter of 
allotment of residential plots without obtaining approval of Gowm-
ment/Delhi Administration, as detailed below: 

(r) In 30 cases, the DDA leased out residential plots, the area 
of which was in exress of the r~ cri e  maximum (800 
square yards upto May 1973, and 400 square yards there-
after). 

--------_. -.--------------------_._------
·Pre-determined rates. 

27 
671 LS-3 
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(ti) 'With effect from August 1975, the DDA raised the maxi-
mum income limit for low income group from Rs. 7,200 
to Rs. 12,000 and the range for middle income group from 
Rs. 7,201-Rs. 18,000 to Rs. 12,OOI-Rs. 24,000. The DDA 
stated. (January 1978) that the revision of income limits 
was "relatiVe to the circumstances then pl'evailing." 

(iii) The pre-determined rates fixed by the Delhi Administra-
ti0ll in April 1975' were revised upwards in respect of 
four colonies in August; 1975. . 

2.4. A test-check (January' 1977) of the records of the DDA 
revealed that there had been several cases of delay ranging f.rom 1 
to 5 years in the allotment of residential plots after they wete ready 
for disposal (i.e. aate of handing over by development divisions to 
sales branchland in handing over of possession of plots after allot-
ment thereby delaying collection of premia, vide instances cited 
below.-

(i) In 1640 cases relating to four colonies, there was delay 
in allotment of over a year after the plots were ready 
for disposal, thereby delaying correspondingly the realis-
ation of premia to the extent of Rs. 325.16 lakhs. The 
--, break-up with reference to the period of. delay was as 
,·.follows: 

I to 2 years 

2to3years 

3 to 4 years 

4 !o .. 5 ~r  

and over 5 years 

---.------'--

(Ra in lakhs) 

88:86 

go. 76 

40·24 

43·77 

61. sa.. 

. (ii) .In 4180 cases relating to the faur colonies, there was delay 
in handing over of possession of plots of over one yaar 
after the expiry of one year f.rom the date of allotment, 
thereby delaying correspondingly the realisation of pre-
mia to the extent of Rs. 634.49 lakhs. The break-up with 
reference to the period of delay was as follows: 
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(Rs. in lakhs) 

------------------------------
I to 2 years 

2 to 3 years 

3to 4 years 

4 to 5 years 

and over 5 years 

----------------------

These delays also resulted in loss of ground rent at 21 
per cent of the premia amounts for the period of the delay 
in each case. 

2.5. The DDA stated (January 197'8) that a number of plots in 
the four colonies had been reserved for service personnel, for pro-
vision of alternative allotment to persons whose land had been 
acquired, etc. and allotments were made as and when recommenda-
tions were received from the Delhi Administration. 

the rates of premia had been revised and increased with 
the result that the DDA did not suffer loss of revenue, 
anti. -

- the delays in handing over of possession were due to pro-
cedural formalities. -

[PP 274-249 of Para 29 of the Advance Report of the 
C&AG of India, for the year 1976-77, Union Govt. (Civil)] 

~S. The Audit has pointed out that the pattern for recovery of 
premia for residential plots as per orders of Government effective 
from February, 1970 was mocUfied by the DDA with effect from 
August, 1975, whereby 50 per cent of the premium was recoverable 
as deposit at the time of application and the balance 50 per cent 
when possession was given. The Committee, therefore, desired to 
know the circumstances then prevailing which prompted -the DDA 
to revise --the pattern -for recovery of premium with effect from 
August, 1975 without the approval of the Government. The Min-
istry()f ~r  and Housing have stated: 

"Since the DDA was to embark upon major projects and 
needed substantial revenue, it was consideren expedient 
by them to mobilise maximum resources and accordingly 
the pattern of payment of premium -was revised to 
recovering 50 per cent of the cost at the time of submis-
sion of application and the remaining 50 per cent at the 
time of taking over possession as against_ the previous 
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practice of recovering 25 per cent at the time of allot-
ment, 50 pet cent at the time of handing over possessioD 
and 25 per cent at the end of year after possession was 
given Or on completion of services if that happened to be 
later." 

2.7. Enquireti whether the Government had taken !.xception to 
this and whether the modification made by the DDA a ~nce been 
approved, the Ministry have replied: 

"This matter was not brought before the Central Government 
in the past. The Delhi Administration have been reques-
ted to look into the matter and if necessary to send a 
proposal for consideration of Central Government." 

2,8. The Ministry have infortnecl the Committee that the number 
of applicants who had paid 50 per cent of the premium under the 
modified pattern was 15083 and the amount recovered after August, 
1975 was Rs. 583.53 lakhs. 

2.9. It has been pointed out by Audit that in 30 cases, the DDA 
deviated from the scheme and leased out residential plots, the area 
of which was in excess of the prescribed maximum limit (800 sq. 
yds. upto May, 1973 and 400 sq. yds. thereafter) without obtaining 
approval of the Government/Delhi Administration. Tlle Committee 
therefore wanted to know the specific reasons for the deviation in 
these cases in spite of clear instructions from the Government. The 
Ministry of Works and liousing have stated as unner: 

"Actually the number of such plots were 32.·. Though the 
pr-actkie in the DDA is to carve out plots Of. not more than 
400 sq. yds. in some cases, marginal adjustment seemed 
becessary dUe to technical reasons. In the old layout 
which were of more than 400 sq. y'ds. there were about 
109 plots and the possibility of splitting them into small 
Sizes was examined but it was found impracticable. 
Therefore, the approval of the Government was sought. 
The Go'Vernment 1Jide Ministtv of W ork!ll and Housing's 
letter No. H-110161251/73-UDl dt. 21-2-74 approved Huetion-
ing of plots, the arell of which did not exceed 419.8 sa. 
yds. without bifurcation. It wouIvi be observed that 
except in five cases, the are~ ha!'l heen restricterl to the 
approved size. The five plots which were of larger size 
could not be bilurcatert" 

2.10. SubseqUently in Ii note, the Ministry have further stated: 

"Auctioning of the 5 plots without the specific apProval of the 
o ern ~  ~ n9t in order. HoweveT', l\!\ the issue lias 
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become a fait accompli, the question of Gove1'lUlleJlt's 
specific approval may not arise, particularly in view of 
the position explained by the DDA." 

2.11. Tbe DDA have stated (January, 1978) in ~ ~egar  that 
previously there was no limit with regard to area of tile residential 
plots. However, the Government of India intimated. DDA vide 
letter No. 2051-D·JS (H) (13 dated 6-6-73 that no plot of more than 
400 sq. yds. sheuld be sold by DDA by auction to discourage luxury 
houses. 

2.12. The Ministry have informed the Committee that out of the 
above 32 plots, houses have not been constructed in 18 cases. When 
the Committee llesirerl. to know whether aJlY instance bad come 
to the notice of the DDA regardipg further division of these plots 
the Ministry have replied in the negative. 

2.13. When the Committee desired· to know the total number of 
residential plots developed by the DDA upto 31st March, 1978 and 
the number of plots lying undisposed of on that date, the Ministry 
of Works and Housing have stated: 

''The total number of plots developed by the DDA and p1aeed 
at the disposal of the Land Sales Branch upto 31st March, 
1978 were 33,282 in various residential schemes and 29,164 
plots were disposel\ of till that date. The balance plots 
for disposal are 4098." 

2.1 •. Enquired as to what organisational failure had led to this 
time lag in dilposal, the Ministry have stated: 

" 

"It is not failure on the part of the organisation in regard to. 
the disposal of 4098 plof;s, but the DDA has to keep tbe 
plots in reserve for allotment to such perSOIl$ whose land 
is acquired by the Delhi AqaunistraUon from time to 
tiJ::ne, falling in the category of LIGIMIG or to the extent 
of land as recommended by the Delhi Administration. 

Plots exeeeding 200 sq. yd. are disposed of through open 
auction according to regular programmes. MOl'ecwer, the 
balance plots inclucie such n l l~r of plots i~  wm-e 
recently developed in the new schemes such as Shalim.r 
Bagh, Pritampura, Haiderpuri, Yamunapuri and Paschim-
puri and as such the question of delay does not arise." 

. .2.15. The Committee also wantefi to know the number of cases 
:m which houses had net been construetecl «Nt of these 29164 plots· 
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disposed of within the stipulated period. The Ministry of Worka 
and Housing informed the Committee as under: 

"It is difficult to say exactly out of 29164 plots which have 
disposec\" of, on how many plots, houses have not been 
constructed within the stipulated period. On the expiry 
of stipulated period for construction, however, show cause 
notices are issued to the lessees for delay in construction 
and suitable extensiGn is allowed as per the guidelines 
on having receivec\ Nplies from the lessees in re on ~ 

to these notices." 

2.16. As per the policy regarding grant of extensions, followed 
in DDA, normally 10 years period is allowed from the date of pos-
session. Action for cancellation of the plots is initiated after the 
expiry of 10 years period from tke date of handing over of posses-
sion. 

2.17. As per the terms of the lease, the lessees are required to 
complete the construction within 2 years from the date of possession 
and one year period is given as grace period and after the expiry 
of 3 years, further extension is allowed on realisation of usual pen-
alties, i.e. penalties at the rate of Rs. 2 per sq. mtr. are charged for 
the first year of belated construction and penalties at the rate of 
Rs. 3 per sq. mtr. are charged, for the second year and for subse-
quent year penalties at the rate of Rs. 6 per sq. mtr. are charged, 
but in old cases, in which the year of possession relates to 1969 to 
1971, extension is given for 7 years without any penalties and the 
cases in which the possession was deliveren in 1972-75 extension 
was given till 31st" December, 1978 without penalties and after this 
date the penalties are realisable at usual rates. The Ministry have 
stated that the above guidelines are being followed uniformly and 
there was no element of discretion for the DDA officials in this 
respect. 

2.18. Enquired whether any comprehensive survey of unbuilt 
plots of the resinential Schemes being managed by the DDA had 
been carried out, the Ministry have, in a written reply, stated: 

e,So fir as the plots in the residential schemes are concerned 
no comprehensive survey of unbuUt plots of the Residen-
tial Schemes being managed by the DDA has been carried 
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out. However, a survey of unbuilt plots of the. Old Colo-
nies has been conducted. and the figures are given below: 

----------------
Name of the Scheme 

i. Sunlight C9lony 

ii. Tagore Garden 

iii. Paschimpuri 

iv. Janakpuri 

v. Safdarjang 

Yi. East of Kailash 

vii. Jhilmil Res. Scheme Phase I 

viii. Jhilmil Res. Scheme ~e II 

---'---_._------

Total 

No. of 
vacant 
plota 

III 

4930 

_ ... _-------------
The DDA is taking action for issue of show cause anel final 
show-cause notice and resuming the plots for reauction/ 
allotment as per the policy guidelines of the Lt. Gover-
nor." 

2.19. When the Committee desired to know whether all the allot-
tees had been given possession of the plots, the Ministry have stated 
as under:- -

"In about 300 cases, the possession had not been delivered till 
March, 1978 although in all such cases the possession let-
ters had been issued but the allotteesdid not tum up for 
taking over the possession at site. In Shalimar Bagh 
Residential Scheme 150 persoDs were allotted residential 
plots against the allotment of Subzimandi shops but these 
persons have not made the payment of the constructed 
shops in New Subzimandi Azadpur. In some ca ~, . the 
change in constitution is involved due to the rUssolution of 
par1;nership need. As per policy decisioll the possession 
of residential plots could be handed over only after these 
allottees have got clear title of built up shop plots." 

2.20. Enquired whether there were any cases where the allotted 
land had not been utilised for the purpose for which it was given, 
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UIe MlDisb7 have replied in ~ti e and fumilhed the follow-
iag iIlformation: 

Yean 

"We have launched the. following prosecutions for misuse of 
land. and premises: 

--------------
No. of 
prOIeCU-

tioaa 

1974-7.5 

1975-76 

1976-77 

1977-,0 

--------------

Action i. being taken for cancellation of these 1eueI." 

2.21. In reply to another question as to when the review was 
conducted and what was the position in respect of land allotted for 
other purposes such as housing anc\ commercial, the Ministry have 
stated: 

~e review was conducted in the month of April, 1978. So 
far as the plots in the residential schemes are concerned 
no comprehensive survey of unbuilt plots of the Residen-
tial Schemes being managed by the DDA has been car-
ried outl' ' 

2.22. The Committee also wanted to know the plan for allotment 
of plots. The Vice-Chairman, DDA stated during evic\ence: 

-We are going to 'develop 20,000 plots of which double Hous-
ing U1'lits would go in the private sector ... The plots that 
we are referring to are measuring basically 42 SCI. metre 
plots.D 

2.21. As regards the DDA's plan for the private sector, witness 
tnfonned the Committee as under: 

"Lands would be avallable for development of plots for resi-
dential purposes only under the Group Housing Scheme 
so that they can  themselves construct the houses. The 
service programme that we have referred to is for deve-
loping about 20,000 sites every year on which housing unit 
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can be put up whether it be under the group housing 
scheme or double housing units. Approximately 30,000 to 
40,000 additional units are to be added by the people out 
of their own savings in Delhi." 

2.24:. Enquired whether the DDA would c\erequisition the land 
and approve the layout, the witness deposed: 

"That would be the land which we acquire and make avail-
able to the people under the service' programmes." 

·2.25. In a separate note the Ministry of Works and Housing have 
informed the Committee that "the 'Sites and Services' programme 
has been startef\ in March, 1979." 

2.26. Aakec:l whether it was goiAg to be -an outright &ale, the 
witness iDformed. the Committee that it would be on hire purchase 
basis ranging over a period. of 15 to 20 yean. 

2.27. The Committee had been informed that about 6900 plots 
had been auctioned by DDA, besides allotting 22264 plots of MIG, 
LIG and J anata categories by draw of lots. The Committee tleslred 
to know when disposal of plots of developed land fo the highest 
bidder was against the objectives of DDA, why were 6900 plots 
aucti0I\ed and sold to the highest bidders. The Committee also 
desired to know the reasons for offering small number of plots at 
different intervals by auction. In reply, the Ministry have stated: 

"In Delhi the DDA has to cater to the needs of all the sections 
of the Society from High Income Gl'CNp to E. W S. hi 
residential colonies certain plots with area exceeding 
168 sq. metres are carved out for the HIG peopJe. These 
plots however cI,o not exceed 5 per cent of the total plots 
developed by the Authority. 

AU plots exceeding 188 sq. metres in size are reserved for 
auction as per the order of the Government of India. 
These plots are released for auction systematically 3 to .{ 
times a month. Normally about 15 plots lire being releas-
ed per auction in order to have a control and regulated 
1n1low of plots into the market so that there is no artifi-
cial rise/artificial fan in the land values." 

2.28_ The Committee· had analysed that 25 per cent of the plots 
were released by the Authority in 419 auctions over the last ten. 

------------------ -
·The Committee of Experts on Delhi Development Authority 

(1978) known as Baveja Committee. 
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years. The analysis inc:licated that on an averase 19 plots were re-
leased at a time. This had resulted into land value in the same 
locality going up more than 10 times in 10 to 12 years. In some loca-
lities within a short span of one year the land prices had nearly 
tloubled. Increases of the order of 400 to 500 per cent had also 
been noticed in most of the other localities in the span of 8 years. 
In certain localities it was found that in the recent past about 7 to 8 
plots on an average per auction were released, thus pushing up land 
prices in a short span very significantly. 

2.29. The Baveja Committee have, in their Report, also stated 
that the Authority was unable to check effectively the rise in prices 
of land in Delhi which was one of the two primary objectives for 
setting up the AuthOrity. The ineffectiveness of the Authority in 
checking the rise in prices was partly the result of inadequate pace 
of development of residential plots compared to the demantl for 
plots and partly the result of methods adopted by it. These con-
sisted of releasing smaller plots for auction at. a time, delay in dis-
posing of the plots after they were fully developed, unauthorised 
modifications/departures in the schemes of disposal approved by the 
Government and adoption of irregular practices involving exercise 
of autb,ority not delegated to it. The practices smack of profiteering 
which surely was not the int~ntion of the Government. It has further 
been stated that increased adherence to a scheme of development 
which would be given wide publicity might allay apprehensions 
amongst prospective buyers that they might permanently miss the 
opportunity of obtaining a plot of land unless tliey quoted high in an 
auction. According to the report a well publicised plan of auction 
for plotted development of land would go a long way in reassuring 
the prospective buyers that they might not have to wait unduly 
long to get a plot. Prescribing quotas and enjoining the Authority 
to strict compliance therewith for plots to be sold by auction as 
well as those to be allotted by draw Of lots and other methods 
would also seem necessary. 

2.30. In this context the Baveja Committee have recommended 
that eto achieve the objective of stabilisation of prices of land and 
quickening the pace of development, the Authority ought to-

(i) accortl to the development of land for residential pur-
poses t ~ first priority in its activities; 

(ii) allot land only after development and provision of .infra-
structure facilities so that construction could straightway 
commence there; 
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(iii) allot a considerably larger proportion of land than at 
present to individuals in low income group adhering 
strictly to the orders regarrUng the computation of pre-
determined rate; 

(iv> work out a realistic programme for the next five years 
for development of land for residential purposes keeping in 
view the need to cater to the low and middle income 
groups ~ ire ent . 

2.31. Enquired whether the working of the DDA in the disposal 
of developed land to the highest bidder in small numbers atinler-
vals had not been on the same pattern which led to the dissolution 
of the Delhi Improvement Trust, the Ministry have stated as unde!': 

"DDA has so far allotted 22,264 plots of MIG, LIG and Janata 
categories by draw of lots. Under the J. J. R. Scheme, 
about 1,96,000 plots have been developed and allotted. 
DDA has allotted about 2105.31 aCTes of land for indus-
trial use and about 656.67 acres of land for commercial 
purposes. As against this, DDA has auctioned about 
6900 plots. 

In its group housing schemes, DDA, has allotted approxi-
mately 33,0000 flats upto 31st March, 1978 and approxi-
mately 17,000 flats are under construction. 

From this it may be seen that the plots auctioned by DDA 
farmed a small percentage of the total number of plots! 
flats developed over the years." 

2.32. As regards the present policy of the DDA for those who 
did not have a house, the Vice-Chairman, DDA stated during 
evidence: 

"At present our policy is this. Apart from residential plots 
which may be very few in number in the pockets here 
and there which are over 100 sq. yds. which would be 
given in auction, bulk of the plots are very small plots 
which would be given for EWS, LIG group etc. 
and these are all at certain pre-determined rates. 
On the question of eligibility of allotment, as I said, 
so far as land is concerned, we are all governed 
by whatever instructions are given by the Govern-
ment of India ..... There is this condition. They should 
not .own a plot or a house in Delhi. Their share 
in a place or house should not exceed 75 sq. yds. 
Regarding plots, it would not be correct to take objectiSD 
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to a policy which DDA would not be capable of chang-
iIag. ADd in those things we have to make the recom-
mendations to the Government  of India and to higher 
authorities." /' 

2.33. It has been pointed out by Audit that with effect from 
Aupat. 1975. the DDA nised the maximum income limit for low 
lacome IfOUP from Rs 7,200 to Rs. 12,000 and the range for middle 
income group from Rs. 7,201-Rs. 18,000 to B.s. 12,OO1-Rs. 24,000. 
The DDA stated (January, 1978) that the revision of income limits 
was "relative to the circwristances then prevailing". About the 
reasons fO!' raising the maximum income limit for LIG and MIG, 
t.be Mlnlstry of Works and Housing have stated as under: 

"The maximum income limit for the LlG was fixed at 
Rs, 7,200/-per annum and the span for the MIG was fixed 
from Rs. 7,'JIJ1/- to ~. 1 ,OOO -~.,~ in the year 
19'10. There had been mcrease 'm the mcome of the 
salaried group due to pay fixation under the principles 
approved by the Third Pay Commission. Therefore, it 
was considered equitable to ensure that the category of 
persons wl10 were eligible in February, 1970 in the two 
cateeories of LIcG and MIG should continue to be eligible 
eVeD DOW in spite of their income rises due to the reasons 
mentioDed above. The Secretary, Central Govt. Service, 
Grade-I Association, New Delhi had also represented that 
the previous ceiling of Rs. 18,0001-as tJ1e total emolu-
ments of a person for being included in ,the MIG had lost 
much of its meaning becaUse of the abnormal increase in 
the income of the Govt. Servanta.' 

The lIeCoDd re~n was that there was also an increase in the 
disposal prices of the 11ats." 

2.34. Subsequently, the Ministry of Works and Housing have, in 
a Rparate note, stated: 

~e question of change of income limit for low income 
group from Rs. 7,200 to Rs. 12,000 and the range of 
middle income group from Rs. 7,200 to Rs. 18,000 
to Rs. 12,001 to Rs. 24,000 was referred to the 
Government of India for approval. This is still 
under consideration, in, consultation with the Finance 
Division of this Ministry. The Baveja Committee, 
which studied the working of the DDA in depth also 
mentioned in their recommendation that in future re-
categorisation of perRons in different income brackets 
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should be done in consultation with the G<>vernment of 
India so that a uniform policy can be evolved keeping in 
view the population mix, housing needs and capacity of 
different income groups to pay for the dwelling units in 
relation to the prevailing construction costs. This recom-
mendation of the Committee has been accepted by 
Government." 

2.35. Under the Scheme, residential plots are allotted to the low 
and middle income groups at pre-determined rates fixed by the 

Delhi Administration. Pre-determined rates are worked out bv the 
Delhi Administration after taking into account the elements of cost 
of acquisition of land and its develonment, additional charges rang-
in~ from Rs. 3-Rs. 8 per square yard (depending on the size of the 
plot), beautification charge of Re. ]. village redevelopment levy of 
Re. 0.50 and zonal roads levy of Re. 0.50 per square yard. The 
rates for plots sold to low income group are kept lower than the 
rates fOT the middle income ~o  by amounts ranging from Rs. 10--
Rs. 20 per square metre bv corresponding increase in the latter rates. 
According to Audit the rates for the residential schemes of Paschim 
Puri. Shalimar Bagh, Gonda and Pritam Pura were revised up-
wardly. 

2.36. The pre-determined 'rates fixed by the Delhi Administration 
in April, 1975 were revised upward in re e~t of the above four 
colonies in August, 1975. DDA 'had fixed and charged rates in 
August 1975 at Rs. 00, Rs. 70. Rs. 80. Rs. 100, Rs 125, Rs. 150 and 
Rs. 175 per squa're yard for plots of 40. 80, 100. 150, 200, 250 and 400 
square yards respectivelv in these residential schemes. Tlte Com-' 
mittee desired to know about the basis on which different rates were 
fixed by the DDA in ~ g t 1975 for different sizes of plots and 
whether the revision of rates was in accordance with the ~ r e e 

approved by the Government. The Ministry of Works and Housing 
have stated: 

"The differential rates were fixed on the ~a e pattern as of 
the special scheme for allotment of plots to allottees of 
New Sab7i Mandi. This was not in accordaMe with the 
scheme approved by the O~e l n ent.  

2.37. The Ministry of Works and Housing have. however, admit-
ted that "it was not correct on the part of the DDA to have revised 
the pre-determined rates upwa'rd in August 1975 without recordine: 
any reason and without the approval of the Delhi Administration! 
Government of India". 
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2.38. The Committe also wanted to know the number of plots 
allotted in these colonies at the revised rates and the total excess 
amount so realised by cha'l'ging rates above the approval rates of 
April 1975. In a note furnished to the Committee, the Ministry of 
Works and Housing have stated: 

"The total number of plots allotted in the four residential 
schemes is 6,743. Out of these, two schemes, i.e., Shalimar 
and Pritampura were newly introduced schemes. The 
excess amount realised at the rates fixed in August 1975 
could be assessed only in respect of the two old schemes, 
i.e., Paschimpuri and Vikaspuri and it amounts to 
Rs. 36,65,682. 

With regard to the new schemes, i.e., Shalfmar and Pritampura, 
the question of calculating the excess amount should not 
arise as there were no rates fixed in respect of these colo-
nies prior to August 1975." 

~ 9. The Committee have been informed in this regard that in 
respect of the above allotted plots, possession has been delivered to 
all the 6743 persons. 

2.40. Enquired whether the excess amount charged by the DDA 
had since ~en r~ n e  to the allottees, the Ministry have stated: 

"As the persons to whom these plots had been allotted had 
agreed to pay the premium at the revised rates, the ques-
tion of granting refund does not arise." 

2.41. The Audit has pointed out that there was delay of 1 to 5 
years in allotment of. plots in 1640 cases and in handing over of 
possession in another 4180 cases in the above four colonies thereby 
delaying the realisation of premia to the extent of Rs. 325.16 lakhs 
and Rs. 634.49 lakhs respectively. These delays also resulted in loss 
of grO'Und rent at 2.!% of the premia amounts for the period of the 
delay in each case. The Committee enquired whether the Govern-
ment had looked-into these cases of delay which resulted in belated 
'l'ealisationof premium on the one and loss of ground rent on the 
other .. The Ministry of Works and Housing have stated: 

"The DDA had suffered no loss on account of delay in allot-
ment of 1640 plots as these plots were dTsposed of after 
the rates increased 

As regards investigation of delay in handing over possession 
of 4180 plots, the particulars of plots were not intimated 
and it became difficult to trace out the individual cases .... 
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It is further stated that the DDA had adjusted about 2000 
persons . of Loni Road Residential Scheme in the regular 
residential schemes out of the 'remaining plots. Now, DDA .. 
have been left with insufficient number of plots and, 
therefore, the balance of plots would be released to the 
public after sufficient number of plots have been taken 
over and developed in new residential schemes whi<:h are 
expected to be introduced." 

2.42. The Committee wanted to know whether there was any 
delay in allotment/handing· over the possession of plots of coloniesl 
areas developed by the DDA other than the four mentioned in the 
Audit Paragraph and if so, the period of such delay, total number 
of plots involved, the amount of premia so delayed and the loss of 
ground rent on this account in those cases. In a note furnished to 
the ·Committee, the Ministry of Works and Housing have stated: 

"There has been some delay in <:ertain cases in other colonies 
also. A statement indicating the number of cases in 
which there has been delay could be compiled only after 
going through the 're<:ord of each and every <:ase and as 
it is a laborious and time. consuming task, it has not been 
possible to compile the figures within the time available. 
In view -of \he replies given above the loss of ground 'rent 
on this account has not been worked out." 

" ~ , 
2.43. To a question whether the position· regarding delays in allot-

ment and handing over of possession etc.· was analysed or reviewed 
by DDA at any time, the Ministry replied: 

"No fannal review of the position regarding delays in allot-
ment and handing over of possession etc. has been under-
taken." 

~ 2:44 .. In reply to another question whether DDA was obtaining 
any: ... control relurns from -the Development Divisions and Sales 
r~nc ~ in t i  respe<:t, the Ministry have stated:-

-''Though a pra<:edure of submission of quarterly ~et rn  of 
, :receipt and disposal of developed plots had been prescrib-
ed in-'1971, these 'returns were either notre<:eived or were 
received incomplete." 

-2.45. The DDA had informed· the Audit in January, 1978 that the 
rates of premia had been revised and.increased. with the result that 
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it did not suffer loss Of revenue. The Committee asked whether the 
Government was satisfied with the above reply of DDA. The 
Ministry have stated: 

l'The Delhi Administration is not in a position to say whether 
the upward revision increasing the rates of premia was 
justified or not in the context of circumstances then 
prevailing. " 

2.46. When the Committee enquired whether the rates of ~a 

were revised to compensate the loss suffered by the DDA on account 
of delay in allotment or handing over of possession and delayed re-
alisation of premia, the Ministry of Works and Housing have inform-
ed the Committee as under: 

"The 'l'8tes were not intentionally increased to compensate 
for the delay in allotmentfpossession and delayed realis-
ation of premium. However, due to the revision, the 
loss of revenue, if any, to DDA has been offset." 

2.47. The Audit have informed the Committee that the DDA had 
stated in January 1978 that a number of plots in the four colonies 
had been reserved for Service personnel for provision of alternative 
allotment to persons whose land had been acquired etc. and allot-
ments were made as and when recommendations were received 
from the Delhi Administration. The Committee in this connection 
desired to know the total number of plots in each of the foU!' colo-
nies, plots re!IeI'Ved for service personnel.and for alternative allot-
ment to persolll whose land had been a"quired. The Ministry of 
Works and Housing have stated as under: 

l'Total number of plots in each of the four colonies, i.e., Pas-
chimpuri,. VikaSl)uri. Shalimar a~ , Pritampura were of 
the order of 2983, 3253. 4577 and 2352 respectively. There 
is no specific reservation fO'!' service personnel and for 
altemative allotment to 'persons whose lands have been 
acquired. It is deeply regretted that in January, 19'78; 
DDA had indi-:-ated that tltere was such a reservation. The 
error was inadvertent and we respectfully and humbly 
apolo¢se to the Honourable Committee. 'nle facts are 
that there is a reservation for ex-servicemen which are 
included in the 15 D·C. reservation quota. It also covers 
war widows, handicapped persons etl;'. ~egar in  alter-
native allotment to persons whose land is acquired. there 
is no specific reservation in any particular scheme, but 
on a certiftcate· obtained from the Delhi Administration, 
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the beneficiary is allotted alternative plot wherever it 
may be available." 

2.48. Since a~cor ing to the Audit Paragraph the DDA had also 
stated in January, 1978 that the delays in handing over of possession 
were due to procedural formalities, the Committee desired to know 
about the prescribed procedure and whether it was reviewed any 
time to eliminate delays. The Ministry of Works and Housing have 
stated: 

"The prescribed procedure for allotment of plots, as it existed 
before Au.gust, 1975, was that applications would have 
been invited for allotment of plots alongwith an advance 
of Rs. 500/-~ the case of persons falling under the L.I.G. 
category and Rs. 1000 in the case of persons falling under 
the MIG ~ategor . Thereafter, the applications would 
have been scrutinised, particularly, v.ith regard to the in-
come of the applicant, continued stay in Delhi for five 
years and the factum of his not owning any !'esidential 
plot or house in Delhi. The plots would then have been 
allofted by draw of lots. No review of this procedure wa::: 
carried out." 

2.49. The Committee note that the pattern of recovery of premia 
for residential plots, as per orders of Government, etlective from 
February 1970, was revised by the DDA in August 1975 without the 
approval of the Government, whereby 50 per cent of the premium 
was recoverable as deposit at the time of application and. the balance 
50 per cent when possession was given as against the previous prac-
tice of recovering 25 per cent at the time of allotment, 50 per cent 
while handing over possession and the balance 25 per cent at the end 
of one year after possession was given or on completion of services 
if that happened to be later. The Ministry bf Works & Housing 
h.ave stated in this regard that since the DDA was to embark upon 
major projects BDd needed substantial revenue, it was considered 
expedient by them to mobUise maximum resources and accordingly 
the pattern of payment of premium. was revised. While the Com· 
mlttee appreciate the need for mobilisation of resources for develop. 
mrult, they are of the view that the DDA should have obtained the 
approval of the Government before revising the pattera for recovery 
of premia for residential plots. The lapse on the part of the DDA 
is regrettable. 

2.50. AgaIn, 'the Committee note that the DDA, in August 1975, 
raised the maximum income limit for LIG from as. 7200 to Rs. 12800 
.Iad the l'IUIge for MIG from Be. 7Z01-Rs. 18080 to Bs. 12001-

671 RS--.4 



44 

as. ftG80 Without obtaining the approval of the Government. ~e 
Committee are unable to appreciate the haste shown by t ~ ~ In 
revisiD& income limits in respect of LlG and MIG C~gone  WIth-
out waitiDc for the decision of the Government. ThIS needs to be 

explained. satisfactorily. 

2.51. The Committee also find that the DDA leased out 32 resi-
dential plots, the area of which was in excess of the prescribed maxi-
mum limit (400 sq. yards after May 1973). The Ministry of Works 
and Housing had approved auctioning of plots the area of which did 
not exceed 419.8 sq. yards without bifurcation vide their letter No. 
H.1l016125/7:J.UDI dated 21 February 1974. Only 27 out of the 3! 
plots were covered by the above order and the other 5 plots were 
of larger size. The Ministry of Works & Housing have admitted that 
'the auctioning of the 5 plots wthout the specifi.e approval of the 
GoverDment is not in order: This lapse on the part 01. DDA, to say 
the least is deplorable. The Committee would like that responsi-

bility be i ~ for this lapse. 

2.52. As per the terms of the lease the lessees are required to 
complete the construction within 3 years (including one year period 
of grace) from the date of possession and after the expiry of 3 years, 
further extensions are allowed on realisation of usual penalties. 
However, in old cases in which possession was given in 1969 to 1971 
extension was given for 7 years without any penalties and the cases 
in which possession was delivered in 1972-75 extension was given 
upto 31 December, 1978 without a'ny penalties and thereafter penal-
ties were realisable at usual rates. Action for cancellation of the plots 
was to be initiated after the expiry of 10 years period from the date 
of handing over of ~ ion. In view of the above terms of the 
lease, the Committee de surprised to note from the reply of the 
Ministry of Works and Housing that 'it is difficult to say eX1lctly out 
of 29164 plots disposed of, on how many plots, houses have not been 
eonstracted within the stipulated period'. The Committee are un-
able to understand how with;ut haying such hasic statistics the DDA 
was keeping a watch over the unbuilt plots and recovering penalties. 
They would like the DDA to streamline the procedure in this regard, 
so that timely action is taken by the competent authority in pur-
suance of the terms of the leases. 

2.53. According to the orders of the Government of India all plots 
exceedine 168 sq. metres in, size are reserved for auction and' the 
DDA releases for a~tion aoold.15 plots per auction' 3 to 4 tiDies a 
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month. Giving reasons for oftering small number of plots for auction 
the Ministry of Works & Housinr have stated that it is done in order 
'to have a control and regulated iDftow of plots into the market so 
that there is no artificial rise/artificial fall in the land values'. How-
ever, the Daveia Committee has revealed that releasing small 
number of plots at intervals has resulted into land value in the 
same locality going upto 10 times in 10 to 12 years. In some locali-
ties within a short span of one year the land prices hl£ve nearly 
doubled. The Committte are of 'the view that the DDA has been 
, unable to check effectively the rise in land prices which was one of 
the objectives of setting up the Authority in Delhi. They would 
suggest that the o ern ~nt and the DDA should review the present 
procedure regarding auction of plots and devise ways and means 
so that DDA's auctions do not lead to abnormal rise in land prices . 

. 2.54. It has also comei to the notice of the Committee that the pre-
determined rates fixed by the Delhi Administration in April 1975, 
were revised upward by the DDA in August 1975 and thus an excess 
amount of Rs. 36.66 lakhs, was realised from 'the allottees of two 
rolonies, na el~ Pashchimpuri and Vikaspuri. The Ministry of 
Works and Housing have admitted that C(this was not in accordance 
with the scheme approved by the Government and that it was not 
correct on thel part of the DDA to have revised the pre-determined 
rates upward in August 1975 without recording any reason and with-
out the approval of the Delhi Administration/Government of India". 
The action on the part of the DDA is regrettable. 

2.55. The Committee regret to find that there was delay ranging 
from 1 to 5 yeaTS in allotment of plots in 1840 cases and in handing 
over of possession in another 4180 cases in four colonies viz. Pascbim-
puri, Shalimar Dagb, Gonda and Pritampura thereby delaying the 
realisation of premia to the extent of Rs. 325.16 lakhs and Rs. 634.49 
lakhs respectively, apart from the loss of ground reDt at 21 per cent 
of the premia amounts for the period of the delay in each ease. The 
Ministry of Works and Housing have admitted that the delay in 
disposal of plots had resulted in bloeking up of funds besides hard-
ship to the applicants. The Committee are not satisfied with the 
explanatilOn given by the Ministry of Works and Housing that since 
their msl'Osal was after the rates of promia had been increasecl, 
the DDA had not suttered loss on account of delay in allotment of 
IM8 plots. This is an extraneous consideration and the loss OD 
account of delay in handing over possession callilo} 'lie overlooketl. 
Since there have been such delays in other colonies as admitted by 
Government, the Committee are of the view tba't the reasons for 
Such delays should be identified and remedial measures taken in this 
regar'" : ., 
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t.56. ~ Committee have been informed that although the 

Development DivisioBs and Sales Branches were required to submit 

quarterly returns of receipt and disposal of developed plots, these 

returns were 'either not received or .were received incomplete'. The 

Committee are anxious to know the action taken by the DDA for 

olttaining timely and regularly thelse returns from the concerned 

branches. The Committee also desire that lapses on the part of the 

officials involved should be ascertained" and suitable action taken ... 
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, CHAPTER 01 

CONSTRUCTION AND ALLOTMENT OF DWELLING UNITS 

Auiit Para: 

3.1. The Master Plan for Delhi had envisaged that a housing 

programme in a big way would have to be launched by Government, 

public agencies, lOcal bodies etc., to meet the growing demand for 

bousing as well as some of the backlog. According to the DDA, 

though housing was not one of its obligatory functions, it was oile 

of the statutory functions of the DDA to carry out building opera-

tions and since "housing was the crying need of the hour" it thought 

it necessary to enter into the field of housing. 

3.2 In June 1962, the DDA approved in principle a scheme for 

construction and sale of houses and flats on hire--purchase basis to 

lower and middle income groups. In March 1963, it sanctioned two 

pilot projects for construction of 82 houses containing 164 dwelling 

units but disposed of 160 units in 1965-66 on cash-down basis. In 

December 1966, the DDA decided that housing schemes for low and 

middle income groups should be on group housing system and that 

flats might be constructed on 75 per cent of the plots earmarked 

for residential purposes (the balance of 25 per cent of plots being 

disposed in open auction) for disposal on hire-purchase basis. 

3.3. The Authority also set up (March 1970) a housing committee 

to meet the administrative needs of housing construction activity 

including allotment of flats and delegated to it all the powers of the 

AuthOrity in this regard 

3.4. The DDA obtained funds for its housing programme by 

raising l~  from Government, the Life Insurance Corporation of 

Ibdia (LIC) and the Housing and Urban Development Corporation 

(HUDCO) J issue of bonds, collecting registration deposits:tram 
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intending purchasers etc_ The table below shows the extent to which 
funds were so raised by the DDA and the amount outstandil1g as on 
31st :March, 1976_ 

' ; 

To end of In In In Total Amount 
1972-73 1973-74- 197·(.-75 1975-76 outItaDd-

ifti ...... 
"Slst MU'ch 
1976 

(Figun:s in lakbs of Rs.) 

3 4 5 6 

Loans from Govern-
ment 325'42 325'42 2og'00 

Loans from LIe 700'00 100'00 800'00 631' 67 

LoaDs from HUDCO 280'00 5°'00 30'00 439'00 799'00 51760 

Issac of bcmds - 100'01 100'01 100'01 

IlepaIiD hill intend-i. purc:Iruen _  _ 
J033' 34 39-04- 7'18 455'111 1534-68 807'73 

3.5. The follOwing table shows the budget and revised estimates 
and the actual expenditure incurred on housing constlruction dur-
ing the 5 years ending 1975-76: 

Year Actual 
expendi-
ture 

Variation 
between 
revised 
estimate 
and actual 
expeaditure 

Ela:css(+) Sa~ -  

(In lakhs of rupees) 

. --_.--------------------------------
1971-711 

1972-73 

1973-74 

1974"75 

1975-76 

tl75'OO 

137°'35 

17'00 

2350'00 

1540'15 

974'60 

1072'00 

791'04-

593'80 

1.·81 

868'02 (-):J06.g8 (-)106'58 

9+9·8{. (-)420'51 (-)122' 16 

678· 57 (-)1021'43 (-)113'47 

~  71 (-)17:W 29 .(+)24:91 

958'11 (--)s82' 04- (-)S1O"70 

3.6. The DDA had approved tiU 31st March, 197'1 layout plalis 
for construction of 75,637 dwelling units of which 33,00'1 units bad 
been constructed by 31st Ma!'eh. 1m as detailed. below: 
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3.7. Th'e DDA stated (January 1978) that-

administrative approval and expenditure sanction had 
been issued tor 82,490 units only upto 31st March, 1977, 

tentative administrative approval and expenditure sanc-
tion had been accorded for 11,486 units upto 31st March. 
urn, 

- normally a project takes about 3 years for completion, and 

,,- delays in completion had occurred due to non-availability· 
of land in time, funds, bulk municipal services and build-
ing materials. 

3.S. Allotment of dwelling units is made on perpetual lease-hold 
basis, subject to the fulfilment of certain conditions, to persons who 
are registered with the DDA under its advance registration schemes .. 
The first scheme of advance registration was started in December, 
1969 and was followed by two similar schemes operated in 1972 and 
1976. In addition, the DDA made special registrations in 1972 for-
public servants who were to retire between April 1972 and March. 
1975 and exclusively for Scheduled CasteslTribes in 1973. 

3.9. Prior to the registration scheme of 1976, allotments were· 
being made on hire-pUrchase basis as well as on cash-down basis.. 
With eftect from the registration scheme of 1976. first ~e erence is· 
given to those who are prepared to pay the cost of the dwelling 
units in full on allotmet1l Persons who are prepared to pay 75 per 
cent, 50 per cent and 33 per cent f1f the cost of the dwelling units, 
are given second, third 'and fourth preference respectively. 

3.10. The following table shows the total number of persons: 
registered, allotments made and number of persons awaiting allot-
ment, category-wise, as on 31st Mal'Ch, 1977. 

M.LG. 

L.LG. 

~ sema. PcnomaeI (CSP) 
.. 

RePtra-
tiaa 

tz3,868 

szo,8&6 

Ig,!I73 

B48 

61.855 

ADoIments/ Awaiting 
c:aceDa- allotment 
tiCIIII 

-------. 
1!I.667 11.201 

10,.e8 IO,.fD8 

rio 187 r1o.086 
560 !l88 

38,8.,. SI,gBs 
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3.11. Out of 33,007 dwelling units constructed till 31st March,. 
1877, 30,644 units were reported to have been disposed of by March¥ 
1977 leaving a balance ot 2,363 units awaiting allotment. In August 
1977, the engineering wing of the DDA had reported to its housing 
wing that there were 2,803 units (Subsequently stated January, I97S; 
to be 2,040) awaiting final disposal by the allotment branch of the 
DDA. The DDA stated (Januaty, 1978) that 651 (out of 2,MO) units 
had since been disposed of and that the delays in allotment were' 
due to- t 

(i) reservation of units for evictees whose houses were 
demolished during demolition operations. 

(il) cancellation of allotments due to non-payment or non-' 
completion. of formalities by the original allottees. 

(iii) reservation of units for allotment to the DDA's own staff, 
and 

(iv) poor response to advertisements for sale of tenements in 
the resettlement colonies. 

3.12. The e~gineering wing had further reported (August 
. 1977), that out of 180 (of 2,(40) units, 38 were awaiting allotment 
for more than 4 years, 98 for 2 to 4 years, 34 for 1 to 2 years and 
10 for less than a year. The DDA stated (January, 1978) that of 
these, 19 units stood allotted as per the records of the allotment 
branch that the position in respect Of one case ~ to be checked' 
and that 141 had smce been allotted. 

3.13. Non-allotment of a number of :fiats far considerable periods:· 
of time resulted not only in avoidable expenditure on aintenan~e  

and watch and ward but afso delay in realisation of revenue. 

3.14 A test-check (August 1977) also revealed that 5,999 dwell-' 
ing units (MIG 942, LlG 4,903, Janata/CSP 154) had been allotted 
after introduction of the registration schemes to unregistered 
per8O!l6 and organisations though a large number of registered' 
Pel'IODS were on the waiting list for allotment (31,983 as on 31 March· 
19T1). The break--up was as below: 

MIG LIG' Jaaata/CSP' 

10 .'. 



----------
Number of dwelling unita 

aDoUied 

_____ ~  ___ ~ ____ "__ ___ MIG.. LIG Janata/CSP 

Considered as beyoDd the means of MIG -group 100 

To DDA;s own employees 

To o~tion e art cnt  such as LIC, Intcrna-
. tionaf Airports AuthOritY. state Bank or India, Income-
-tax Department Post " Telegraphs Department etc. . 

To employees of Minerals and Metals Trading Corpo-
ration 53 

TOTAL 942 

3.15. The disposal and hire-purchase prices of dwelling units 
were worked out by the DDA OD. the basis of a standard formula, 
which took into account the cost of land and the cost of construc-
tion (including internal development of the group housing area and 
departmental, administrative and interest charges at certain pres-
cribed rates) and envisaged that these would be on 'no profit no loss' 
basis. After determining the prices as per this procedure, certain 
inter-floor adjustments were made to arrive at the price of each 
dwelling unit. 

3.16. It was noticed, however, that in some cases, during the 
period March 1975 to March 1977, the prices of the dwelling units 
had been fixed higher than the prices worked out.-cm. the basis of 
the. standard formula, mentioned above. Such higher fixation of 
prfces of dwelling units as compared to those worked out under 
the standard formula in the case of group hoUsing schemes in 
Prasad Nagar, Wazirpur residential scheme Phase L1I, Rajouri 
Garden, Lawt"ence Road and Kalkaji resulted in additional realisa-
tion of Rs. 196.20 1akhs to the DDA. 

3.17. In certain otlier cases during the period No e ~r 1976 to 
April 1977, the prices were fixed below those worked out on the 
basis of the standard formula. Such lower fixation of prices in the 
case of group housing schemes in Pandunagar, Katwaria Sarai, 
Rajouri Garden, Munirka and Ber &rai resulted in less realisation 
(as compared'to the standard formula) of Rs. 85.96 lakhs. 

3.18. The DDA :Pad not prep8!'ed (December 1977), except for a 
few schemes, proforma accounts shOwing the financial results of the 
. various schemes undertaken by it from time to time. 

3.19. For the land utilised by the DDA for its various r8iidentia1 
Sl!hemes, premia at pre-determined rates and ground rent were 
payable to the Delhi Administration for credit to the revolving fund 
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and as revenue reBpe(:tiveJ.y. The arrears on this account as on 31st 
.March, 1'977 amounted to Rs. 578.97 ~,to ~ ~t  the 
figure for grouDd rent was not available. 

3.20. The foBowing cases, wherein the DDA had to incur 
extra expenditure on works relating to construction of dwelling 
units, ~ere notiCed during teskheck:-:-

(i) The work "188 MIG and 188 LIGdwe1.1irig units in 3-storey"' 
ed blocks 'and internal' development of' 3.86 hectares at 
Ashok Vihar" was awarded to 'a Finn 'E', after call 01 
tenders, at 52.64 per cent above the estimated cost of Rs. 
41.03 lakhs, in Septembe!-1973, for completion in 15 monthS, 
i.e. by December 1974. The DDA had not prepared de-.. 
tailed estimates of the work when the tenders were in-
vited. During execution of the work, there were disputes 
between the DDA arid the cohtractor in' the matter of the 
latter's liability to execute 'additional, altered and substi-
tuted work. The dIsputes were referred to arbitration 
in JanuMy 1976 and in April 1976 the contractor stopped 
work. . The DDA rescinded the contract in Nov. 1976 and 
black-listed the firm 'E' in' December 1976. 

Tenders for the balance' work (excluding 30 LIG· and 36 MIG 
dwelling units and 66 scooter sheds), estimated originally 
to cost Rs. 15.60 lakhs, were invited' in April 19'77 at the 
risk and cost of finn 'E' and the work was awarded in 
September 19'17, after negotiations, to the lowest tenderer 
(company 'F', the main shareholders of which were part-. 
ners in firm 'E') at 118 per cent above the estimated cost, 
i.e. at Rs. 34.00 lakhs. 

3.21. The DDA stated (January 1978) that-

it was not clear from the record as to how and why the 
notice inviting tenders was prepared before preparing 
detailed estimates and drawings, 

it appeared that the notice inviting· tenders was prepared 
,on the basis ofquaIitities in other LIG/MIG houses then. 
under coilsiluctlon as the work was required to be taken. 
up immediately, 

extra cost incurred on coDip1etion of the work was re-
coverable from firm 'E' and the arbitration *ard: wu 
aWaited, and 



54 

···f Bats when completed would be sold at the actual cost anct 
as Such there would be no loss to the DDA. r 

t 

, . 

(ii) After calling tenders, a contractor 'G' wasaward.ed (May· 
1970) the work of construction of 144 dwelling units in. 
'Wazirpur Phase I at 35 per cent above the estimated cost. 
of Rs. 19.440 lakhs for completion by June 1971. In Nov-
ember 1970, the same contractor was awarded. without 
calling for tenders, the work of constructing 33 additional 
units at the same rates (as for the first work) for comple--
tion by September 1971. The progress of both the WCJr'k' 
was very slow and the contracts were rescinded in 
January 1973. Thereafter, 90 dwelling units, which were· 
in advanced satges of construction, were completed 
departmentally and the other 87 dwelling units were got· 

.-

I:, -.. • constructed at the risk and cost of contractor 'G' by April. 
1975 by another agency_ The actual expenditure on cons-
truction was Rs. 5.42 laldis more than the amount of the· 
contract with contractor 'G'. The extra· expenditure had· 
not, however, been recovered from contractor ca' who had 
asked for arbitration and the arbitration proceedings had· 
not been finalised yet (December 1977). The DDA stated 
(January 1978) that since the contractor failed to attend 
the arbitration proceedings in spite of repeated notices 
issued to him by the arbitrator and as the time for awa!'d 
under the Arbitration Act had also expired, it was ex-· 
plering legal steps to be taken for effecting recovering 
from the contractor. 

[pp. 254-263 of paragraph 29 of the Advance Report of the· 
C&AG for the year 1976--77, Union Govt. (Civil)]._ 

3.22. It is seen from the Audit paragraph that in June, 1962, the-
DDA approved in principle a scheme for construction and sale of 
houses and flats on hire-purchase basis to lower and middle income 
groups. In March, 1963, it sanctioned 2 pilot projects for consft'uc-
tion of 82 houses containing 164 dwelJin'g units but disposed of 160 ' 
units in. 1985--66 on cash-down basis. In December 1986, the DDA 
decided that housing schemes fot' low and middle income groups 
shoud be on .group housing system and that flats might be construet- .. 
ed on 75 per cent of the plots earrrurrked for residential purposes .. 
(the balance of 25 per cent of plots being disposed of in open auction). 
for dfiposM on· hire-purchase basis. 
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. 3.23. ~n February 1970, the Authority colfSidered the question of 
.stepping up of construction programme and, in order to meet the 
administrative needs of housing construction activity, considered it 
advisable to set· up a Housing Committee.' In a note placed by the 
Standing Committee before the Authority on 21 February, 1970, it 
was stated that the proposed Committee could enjoy all the powers 
of the Delhi Development Authority and in practice act indepen-
dently of the main body, in respect of the housing schemes. 

3.24. The proposal was considered by the Authority and the fol-
lowing resolution (No 60) was passed on 21 February, 1970: 

"Resolved that the recommendations of the Standing Com-
mittee be approved and all the powers of the Delhi 
Development Authority be exercised by the Housing 
Committee, and the Chairman, Delhi Development 
Authority, authorised to constitute the sain Committee, 
determine the organisational set-up, and take all other 
action necessary for implementing the housing and allied 
schemes." 

3.25. ~or ingl , the HbuBing Committee was constituted by 
the Chairman of the Authority on 9 March, 1970. Later, on 22 
August, 1970, the following notification was issued by the DDA em-
powering the Chairman, DDA to constitute a Housing Committee: 

"DELHI DEVELOPMENT AUTHORITY 

No. F. 1 (20) 170. HD/DHC Dt. 22nd August, 1970. 

In exercise of the powers conferred on it by Sub-section 1 of 
section 52 of the Delhi Development Act (No. 61 of 1957), 
the Delhi Development Authority hereby empowers the 
Chairman, DDA to constitute the Housing Committee 
unner Section 5A ibid and to determine the or.ganisa-
tional set up and to take all other action necessary for 
jroplementing the Housing and allied schemes. 

M. L. Mongia, 

Secretary 

Delhi Development Authority!' 
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. 3.26. By another notification issUed on the same ~te, ~e . ~ 
delegated its powers to the Housing Committee. The notificatIon IS 
reproduced below: 

"DELHI DEVELOPMENT  AUTHORITY 

No. M. 2(20)170-HD/DHC Dt. 22 August, 19 ~ 

N otifica.tiDn 

In exercise of the powers conferred on it by Sub-section·1 
of Section 52 of the Delhi Development Act (No. 61 of 
1957), the DDA hereby directs that all the powers exer-
cisable by it unc\er the said Act except the powers to 
make Regulations shall also be exercised by the Housing 
Committee of the ltuthority constituted under Section 
5A ibid. 

M. L. Mongia 

Secretary 

Delhi Development Authority." 

3.2'7. Sub-section (1) of Section 52 of the Act under which 
powers were delegated by the Authority provides as follows: 

"The Authority may, by notification in the Official Gazette, 
direct that any power exercisable by it under this Act 
except the power to make regulations may also be exer-
cisec\ by such officer or local authority or committee con-
stituted under section 5A as may be mentioned therein, 
in such cases and subject to such conditions, if any, as 
may be specified therein." / 

3.28. Section 5A(1) which empowers the Authority to constitute 
committees reads as follows: 

"The Authority may constitute as many committees consisting 
wholly of members or wholly of other persons or partly 
of members and, partly of other persons and for such 
purpose or purposes as it may think fit." 

3.29. Enquired whether it was in order for the DDA to have 
rlelegated all its powers to the Housing Committee, t~ Ministry of 
Works and Housing have replied: 

"Under Section 5 (A) read with Section 52 of the Delhi Deve-
lopment Act, 1957, the delegation of all these powers 
seems to be in order." 
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3.30 When proposal for reconstituting the Housmg Committee 
was considered in May, 1977, the composition of the Committee 
was as follows: 

Chairman.DDA 

Chief Executive-(loUDCillor 

ShriBrij La! Goswami Member Metropolitan Council 

Shri Jagmohan, V.C., DDA 

Finance Member, DDA 

Engineer Member, DDA 
.. '-\ 

Chairman, 
Houains Committer-, 

Member 

" 
" 
" 

3.31. In para 10 of the note placed before the Authority on 
9-6-1977, it was stated: 

"The Resolution (No. 60 of 21-2-70) also seems to give an 
impression that the powers of the DDA couln be exer-
cised by the Housing Committee. Thus, it would appear 
from the note leading to the Resolution dated 21-2-1970 
that it was .conceived that-"the proposed Housing Com-
mittee would enjoy all the powers of the DDA and act 
in practice independently of the main-bony, in respect of 
the housing schemes." 

3.32. The Authority considered the above matter at its meeting 
held on 9-6-1977 and passed the following Resolution (No. 155):-

"Resolved that in modification of Resolution No. 60 dated 
21-2-70, the Housing Committee be reconstituted on 

housing and allied schemes. 

Resolven further that the said .committee be reconstituted by 
the Chairman, DDA and its Members named by him; and 

that the powers to be delegated to the Committee be identi-
fied and spelt out in such a manner that while the! Com-
mittee functions \vith full powers and authority in regard 
to matters connected With netails relating to the housing 
programme, . it functioned within the broad policies that 
might be framed by the Authority, and reported to the 
AuthOrity periodically about its working and that a note 
in this 'regard be submitted to the Authority for decision. _ 
anci until then, the existing powers delegated to the 
HOUSing Committee be contInued." 
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3.33. In the note placed before the Authority on 9 June, 1977, it 
was also stated: 

"9. The related files relating to the above reported composition 
of the Hosing Committees are not yet available to decide 
on the status of this committee and proceed with calling a 
meeting of this Committee as r.eportedly existing. Efforts are 
being made to get a comprehensive picture of the work-
ing of the Committee so far." 

3.34. Section 52(1) of the Delhi Development Ad, 1957 provides 
that "The Authority my, by notification in the 0fticiaI Gazette, 
direct that any power exereisable by it under this Act except the 
power to make regulatiODS may also be exercised by such omeer or 
local authority or committee constituted under Section SA as may 
he mentioned therein, in such cases and subject to such conditioDS, 
if any, as may be specified therein." Section SA(I) of the Act pro-
vides that "The Authority may constitute as many committees con-
sisting wholly of members or whoDy of other persons or partly of 
members and partly of other persons and for suCh purpose or ~

poses as it may think fit." 

3.35. Section SA of the Act empowers the Authority to constitute 
committees. It is, however, noticed that instead of the Authority 
.eonstituting the Housing Committee, ·the Authority by its Resolution 
No. 60 dated 21 February, 1970 and by' a later notification dated 
22 August 1970 empowered the Chairman, DDA to constitute the 
Housing Committee under Section SA. 

3.36. Further, the first Housing Committee was constituted on 9 
March, 1970 whereras the notification empowering the Chairman to 
eonstitute such Committee was issued more than five months later. 

3.37. It is also seen that by the same Resolution dated 21 Feb-
ruary, 1970 and another notification dated 2'2 August, 1970 the Autho-
rity had delegated to the Housing Committee aU the powers exerei&-
able by the Authority under the Act except the power to make 
regulations. The powers delegated to the Housing Committee had 
not been spec!ified nor were regulations framed for conducting thfJ 
business of the Housing Committee. The Housing Committee tm.c:-
tioned for more' than 7 yelars and it was oDly on 9 .Tune, 1977 that 
·the Authority passed a Resolution (No. 155) stating 'that the dele-
gated powers of the Housing Committee should be identi8ed and 
spelt out and itS working should be reported to the. Authority 
periodicaDJ'. .~ ~ i 

3.38. fte Committee would ~e suaest that be opinion of 
the MInIstry of Law may lie obtained 88 to wheth. the -noti8eationJ 
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nlating to the! eoDStituUon of the Housing Committee and the del.,.. 
.a o~ of "aU the pow"" exerciSable Ity it {DDA)';.io that Com-
Plitt.e .., • order, Jlarticularl, keeping in view the provision con-
Jaiaed in Section 5Z of the Ddhi _ Development Act, 1957, which 
e. o ~ the Authority to delegate "any power" and not "aU the 
~ __ ~ -to "su,eh ofIicer or local authority or committee clOnstituted 
..... er St?don SA." .• 

3.39. The Committee have been informed that the o~ file 
<teIatiDg to the constitution of the first Housing CoDlDilttee is ,JU)t 
tra,~ea le .. They would like to be informed whether this &Ie Ji8s 
Dee been traced and if not, what action has been taken against the 
JlUSons responsible for the proper custody of the file. 

3.40. The AucUt paragraph points out that allotment of dwe1ting 
units is made on perpetual leasehold basis, subject to the fulfilment 
of certain conditions, to persons who are registered with the DDA 
jlnder its advance registration schemes. The first scheme of advanQe 
registration was started in December 1969 and was followed by two 
mmilar schemes operated in 1972anc\ 1976. In a:ddition, the DDA 
-made special registraUon in 1972 for PlJ.blic servants who were to 
retire between April 1972 and March 1975 and exclusively for 
~c e 1e  castes/tribes in 1973. 

3.41. Prior to the registration scheme of 19'16, allotments were 
being made on hire-purchase basis a~ well as on cash doWn basis. 
With e1fect from the registration scheme of 19'16, first preference is 
given to thole who are prepared to pay tu coat of tbe dwelling 
units in full OIl alloqunt. ~na who are prep81'Qd t& ~ . .,., 
per cent, 50 per cent and 33 per cent of the ~ t ef the dwelling 
Jinits are given seoond, third anti fQUrtb preference rEIfPeCtively. 

3.42. The reason for bringing about the changes itt the policy 
.(it allotment of dwelling UBits as given by the ~ was the 
neP.d to plough back the investment made bf the DOA in the 
absence of adequate resources, so that the construction of ~ litional 
~lling units could be taken up. Further changes made by the 

DDA in July 1977 in the scheme are as ntt~r: 

1. "The allotment of fiats is now being made on the basis of 
,applicants seniority in registration detei-mIned from the 
date of deposit of reglstratton amount at the rate of 50: 50 
on Cash Down and Hire purchase basis; 

2. Persons getting allotment on hire-purchase basis have to 
pay 50 per cent of the cost of the flat (including amount 
paid at the time of registration) 01\ allotment and the 

·.671 1.S-5. 
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interest, spread over a period of 7  " 10' years in r~t 
of M.LG. and L.I.G. flats respectively. In the caseot 
J anata flats, 30 per cent of the cost of the flats would be 
payable at the time of allotment ami the ba1.ance in In-
stalinents with usual interest spread over a period of 15 
years. Community Services Personnel flats would eon-
tinue to be allotted on instalments as at present." . 

3.43. The following table shows the total number of persons re-
gistered, allotments made and number of persons awaiting allotment" 
category-wise, as on 31st March 1977: -

Registra-
tions 

Allotmcna' AwaiUng 
CanceUa.. allotment 
tiaaI· 

M.I.C. 25;868· 11I,667 t 1,20! 

LI.C. :20;866. 10.458 IO.¥*'-

JauataiCommunity SmIices Personnel (CSP) 

Itetired penonnd 

19,1173 

848· 

9,I8T 

s60 

IO,oS&' 
.. 

288 

---_ .. _-
TOTAL ~.  SlI.8?1I 31,gS5,: 

--------.--------------- '. 

'3.44. -The Ministry of Works" Housing bave-informed the Com-
mittee that out of the 32872 allotments/cancellations the allotment 
was' made to 21917 persons and in the 10955 cues the registration 
was canCelled. The main reasons for cancellation of the registration 
as stated by the Ministry are as follows: 

"(0 Primarily on the basis of withdrawal requested by the-
Registerecf persons; and . 

(ii) In some cases due to the non-fulftIment of terms ~  

conditions of, registration/allotment including the failure 
to. pay instalments due." 

3.45. When the Co itt~ enquired about the steps taken by 
the DDA to accelerate construction of houses to meet the heavy 
pending 'demand of 31,983 applicants, who were awaiting allotments. 
the Ministry of Works It Housing have stated: 

"The figures of 64,855 persons as furnished upto 31.3.77 do 
not include the figure of 64 persons registered in view of 
their land acquired in tae mid of 1967 and ~ beg1nniQg 
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of 1977. As on 31.12.78, 21,543 persons including 194 per-
sons registered under R.P.s. (Retired Public Servants) 
category were awaiting allotment. In the month of Jan-
uary, 1979 about 1125 flats have been allotted to regis-
tered persons. Thus, as on 18-1-1979 20,418 persons are 
awaiting allotments. It is stated that tentative plan for 
the Sixth Five Year Plan commencing from 1st April, 1978 
to March, 1983 has already been prepared which envis-
ages --construction of houses as cletailed below category-
wise: 

-----.--. 
Year MIG LIG JANATA CSP' EWS TOTAL 

--_._---_._--
: HOUSES 

1978-79 • !1608 S~  1332 '&28 s096 logBg 

SKELETON HOUSES 

4478 4476 8164- 2000 856 1997. 

It is P1'Qposed to construct about 20,000 houses in each of the 
following three years 1980-81, 1981-82 and 1982-83) as de-
tailed below: 

1980-81 1981-82 and 1982-83 
--. ----

Skeleton hOUleS 5000 

M.I.G. 3000 

LI.G. sooo 
Janata gooo 

aoooo x s= 60,000" 
-----

3.46. The following table shows the total number of perIODs I'e-
gistered originally, total registration after conversion from one cate-
gory to another, flats allotted, registration cancelled and number of 
persons awaiting all~nt as on 30 June, 19'18 and the position of 
allot ~t Qf flats to Retiring Public Servan18: 
--------------

S.No.  R.egistratioo Total No. ofpersons registered. origiDally 

-
I. 1st Regn. 1969-70 

2. lInd Regn. 1971-72 
3· Spl. Regn. 1973 (Se & ST) 
.. New Regno 1976 

MIG 

TOTAL 

LIG 

4747 
6203 
1050 
8866 

20866 
___________ 0 ••• __ .0. __ _ 

JANATA TOTAL 

2603 --108S1 

4279 20466 

4111 54B6 
8280 2'204 --19273 64007 

-.-._-----_._--
Total Regn. after CODvertion from one to another & 64 ~SOIlS regno in lienor 
acquisition of their land. 



ToW registration after conversion from one to mother & 64 per-
SOD&J .registration in lieu Df acquisition of their 1iad. 

I. . 1st .... 19&J-'1o 

g. IIad .... 19 1~ 

3·, 'Spi. 1lep. 197!2 (SO I: ST) 

.. ' New Rep. 19'16 

'lOG 

4227 

10636 

343 

10103 
--_ .. 
ToTAL 25309 

LIG 

4200 

~ I. 
888s 

191143 

---
' Jaaata Total 

II4IIf 10851 

,,110 ao.f&6 

'103 5416 

We !27l168 

1&g19 6fo7,' 
---------------

I. lit Rep. 19&9-70 
2. nDd Regn. 1971-72 • 

s'· . '8ft. Rep. 1913 (SC I: ST). 
4.' New Regn. 19'16 

I. 1st Rep. 1919-70 

12. QQ. R.ep. 71-7!1, 

3· 8p1.. ... 7S . 
... New Rep. 76 

--:..-

_.'---

-_._----
I. 1st Regn. 19tig-70 

2. lInd Regn. 71-72 

3· Spt. Regn. 73 

4· New Regn. 76 

TOTAL 

IJtII4;a 

TOTAL 

AllolmeJII ,.." 
-----.----.--

2575 

4749 

MIG 

12!14 

4456 

lsa 
-2097 . 

7979 

LtG 

3397 

.f078 

, Janata Total 

1111& 

---------
LIG Janata Total 

s83 903 1!'IIO 

.Bgo 1591 6937 

100 go6 usB 

1448 !1679 622" 
Q ~ 

3011 6079 17009 

of /JerSllftS auJtJiIint ~ 

MIG LIG Janata Total 

428 220 172 820 

1431 752 228 24(.11 

9 226 1124 1359 

7100 7035 4263 183gB 

8g68 Bs" 5787 ng88 
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,j'" : 

&tititw public MrI'ants sdIItM 

Total Allotted cancelled Balance 

~  240 115 53 72 

Category T 243 83 III 49 , 
qategOl'y '0' 223 93 8.4. ¢ 

Qatcpy'D' ; 142 23 68 51 

----... -
'ToTAL : 31t 316 218 

3.47. It is seen that out of 32872 dwelling units o1feredfor allot-
ment till 31 March, 1977 on the basis of registrations, lO955 regist-
rations had been cancelled primarily because the applicants with-
drew theIr registration or due to non~ l i1 ent of terms and condi-
tions of allotment. In a note, the llinistrj have stated· that the 
following changes have been made in the procedUre and conditions 
of allotment SO as to reduce surrendering/cancellation of allotment: 

"The earlier system of allotment by draw of lots has been 
substituted by allotment on the basis of applicants sento-
rity .in. Registration. This is to subserve the principle of 
"first come first serve" and also to make a sizeable cut in 
the number of applications receivec\ for flats. This has 
helped in the scrutiny of applications and preparation of 
results etc. 

The earlier policy to give preference in allotment to those 
who are able to pay in lump-sum basis has been substitu-
ted by allotment under cash down & hire purchase system 
of 50: 50 basis. The period of Hire Purchase has also been 
increased. It is now 7 years (84 equated monthly instal-
ments) in case of MIG, 10 years (120 monthly instalments) 
in case of LlG and 15 Years (lSO monthly instalments in 
case of Janata. In case of CSP (Community Servieef! 
\ Personnel) fiats all fiats will be alloted on Hire purchase 
hasis, the cost to be recovered over ISO equated. month-
ly instalments. 

fte shift in policy will reduce the number of surrender/can-
ceUatioa of allotment. Previously with their anxiety tv 
secure aBotment people used to apply under Cash DoW'lt 



system but as in many cases they were unable to arrange 
funds the allotments were surrendered/cancelled. A 
~ge in the made of payment shall bring down the num- . 
ber of cancellation/surrender. 

Earlier the allottees were, irrespective of merit of each case, 
very much p1'8lSed. to make payments within the sche-
duled time. By Government servants the allotments were 
secured under Cash Down system with a view to pay 
cost by obtaining House Building advance from their res-
pective omces. But the sanctioning of loan took some 
time. A large number of allotments had therefore to be 
cancelled or allottees themselves withdrew. Taking into 
account these ctifBculties, the DDA is now giving all possi-
ble extension for paymeJrt especially in cases of Govem-
ment servants, in case they are able to produce a certifi-
cate from their employer that they are entitled for HBA 
and would be in a position to get it soon. It has also 
produced good results and the number of surrenders! 
cancellations is expected to come down. 

Formerly for allotments of flats two different dr,lws were 
held:-One to decide as to who shall get allotment and 
the other for determining the speciftc number of flats. 
Now, this system has been discontinued an" has been 
replaced by the system of only one draw, thereby stream-
lining the procedure of allotment and cutting short 
the time takea in completing it. 

Formerly, no option for floor was exercisable by allottees. In 
many cases after allotment the allottees made represen-
tations for change of floor on grounds of health etc. and 
continued to pursue their cases for chaiige and in that 
process would avoid completing formalities about payment 
etc. The whole problem was examined by the Housing 
Committee recently and the following new policy has been 

. evolved. This will avoid delays in the finalisation of pay-
ments etc. and the number of surrender I cancellation will 
also reduce conSiderably: 

"No preference for pocket, block or type can be exercised 
and no request for change of pocket, block or type wID 
be entertained. Mutual exchange will however be per-
mitted subject to the two allottees paying the cost of 
the flats·.and undertaking not to seek cancellation of 
allotments.' However, if any applicant wants to apply 
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for specific floor, he may indicate the same in the appli-
cation form and the offer of allotments will be confined 
to that floor, if he succeeds in the draw of lots for such 
a floor. No allotment will be made if a flat on different 
floor is drawn in the lots." 

3.48. It is seen from the Audit Paragraph that a test check carri-
ed out in August 1977 had revealeci. that 5999 dwelling units (MIG 
942, LIG 4903, JanatalCSP 154) had been allotted after introduction 
of the registration sChemes to unregistered persons and organisa-
tions though a large number of registered persons were on the wait-
ing list for allotment (31,983 as on 31 March 1977). The Committee 
desired to know as to why these allotments coulci. not be made to 
the registered persons. The Ministry have stated: 

"These allotments have been made to the unregistered persons 
and organisations as per following details: 

(i) On compassionate grounds. 

(ii) On at.:ount of family planning drive. 

(iii) By invitation of fresh applications on account of poor 
response from the registerec\ applicants. 

(iv) Considerect as beyond the means of MIG Group. 

(v) To UDA's own employees. 

(vi) To organisations/Govt. of IndiilDeptt. 

(vii) To employees of Minerals and Metals Trading Corpo-
ration. 

It could be said that allotments which have been made by 
invitation of fresh applicati<?DS on account of poor response 
from the registered persOlis, coulci. not be allotted to the 
registered persons. Therfollowing table makes it clear 
that the response from the registered persons for 4602 
LIG fiats constructed in Lawrence Road has been far from 
adequate: 

Date:of Draw Flats Plata CanceDed Net 
released allotted afb:r allotment 

allotment 
---------- -

IO.I~ ,  R72 249 70 179 

~  168 43 9 13 

81-;2 26t- 122 18 IOf 
____ -w _ 
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3.49. after July 1972, the .fiats were released to the registered as. 
well 88 .unregistered persons. The earnest money demanned from 
non-registered' persons in the first instance was Bs. 3000/-and when 
the response was poor, this was reduced to Rs. 500/-. The following. 
table will explain position: .l. 

Hats Flats Cancelled Net 
released allotted after allobnent-. 

allotment 

10-3-72 

16-11-72 

6-12-72 

goo 

13 

600 

290 62 . ~  

13 13'" 

123 123" 

530 530 530 

21-2-73 1020 1020 1020 

9-8-73 IfIg 109 {&!t. 

29-10-73 IY·o l!J<.o 1,500' 

"Regarding out of turn allotment to unregistered persons, the 
same could have been made to the waiting list personsI' 
registered persons." 

3.50. Enquired whether the policy of out-of-turn allotment was 
got approved by the Housing Committee, the Ministry of Works and 
HoJlsing have stated: 

"The Housing Committee while considering the case of out of 
turn allotment vide its Resolution No.9 dated ~  hacI· 
t~l e  that in case of extreme harrlships and of imme-
diate nature, the Chairman, Housing Committee may take 
suitable decision. However, later on the Vice-Chairman 
began exercising these powers on the basis of a note re-· 
corded by him t~at the Lt. Governor/Chairman, Housing 
Committee had deci'ded that the indivinual cases should 
be decided by the Vice-Chairman in the light of princi-
ples/precedents indica ten by the Lt. Governor. He wanted 
that special attention should be given to the cues Of 
widows and nependents of defence personnel. 

While considering the case of allotment on family planning 
and foreign eXChange, the Housing Committee vide itl-
Resolution No. 343 dated 28-1-77, inter-alia, was in o~~ 
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that allotments are being znade by ~ e ~-C air an on 
comp.assionate grounds: This can bewnstrued as decision 
of the Housing Committee allt ori~ v. C. to make out-
of-turn allotments in deserving cases." 

'3;51. The Committee also wanted to know the orders and authority 
under which these out-of-turn allotments were made. The Ministry' 
of Works and Housing have informed as foUows: 

-"In the beginning, out-of-turn allotments were used to be 
made under the orders of the then Lt. Governor IChairman, 
D.D.A. Later on, as the number of cases were increa,sin& 
and it was not posSible to refer each and every case, W 
the Lt. Governor, the Vice-Chairman started a ~~ 

orders to make such allotments. But, during the pedod: 
from September 1973 to December, 1974 a number of out-
of-turn allotments were made by the Commissioner 
(Housing.)" 

'3.52. It is seen from the Audit paragraph that 4000 LIG dwelling 
units were allotted to unregistered persons as there had been poor 
respOnse bom the registered persons. When the Committee desir-' 
ed to know the reasons for this poor response from the registered, 
applicants-, the Ministry of Works and Housitlg, in a wrltteri note, 
stated: 

"No survey has been conducted by DDA to ascertain the rea-
solis for poor responSe fI-om registered applicants fOr 
(4000) LTG houses allotted in Lawrence Road Residential 
Scheme to unregistered persons including  some institu-
tions/organisations, like State Bank of India, Life Insur-
ance Corporation of India and DDA Staff Quarters. How-
ever, the DDA has adduced the following reasons: 

The flats at Lawrence Road were constructed as Industrial 
Tenements comprising one living room and one multi-
purpose room, subsequently converten into LIG flats. 

Generally, the accommodation provided in LIG fiats con-
sist of two rooms, kitchen bath, W.C., Balcony etc. but 
these flats comprised only one room, one multipurpose 
room, w.e. and bath. No separate kitchen was provided 
in these lat ~ , 

Lack of adequate civic amenities like Schools, Dispensary. 
Bus services, Post Office, Bank and Market etc. at initial-
stages-cUsceur&ged !'egistered persons. 
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-This area is situated"at a distance of about 15 kms and con-
sidered far from Connaught Place, which is considered 
the Central Place of the city. 

In initial stages, teething troubles in the new colony were 
observed in respect of services and basic amenities 
which were focussed through the news media anc\ in 
Parliament Questions in a big way, thus discouraged 
the registered persons from applying for allotment of 
flats in Lawrence Road," 

3.53. In accordance with Resolution No. 262 passed by the Au-
thority on 17 August, 1968 five per cent of the flats in MIG/LIG 
and Janata categories are reserved for DDA staff. The allotments 
are made on the basis of the seniority of the applicants in service. 
The Resolution does not apply to those employees of the Authority 
who have come on 'deputation from different organisations. Till 27 
February, 1978, 642 (261 MIG; 226 LIG; 129 Janata and 20 (CSP) flats 
had been allotted to DDA employees. In accordence with the Hous-
ing Committee's Resolution No. 408 dated 27 February 1978, flats are 
now allotted to DDA employees in line with other members of the 
public on 50 per cent cash down and 50 per cent hire purchase basis. 
Till October, 1978, 124 more flats (35 on cash down and 89 on hire 
purchase basis) ha'd been allotted. 

3.54. As regards allotments made to Government departments, 
public undertakings etc. the Ministry have furnished 'the following 
:informmation: 

"(1) 52 MIG flats were allotted to P&T Department in Janak 
Puri for t,he purpose of allotment as staff quarters. The 
payment was made by the P&T Department in lump sum. 

(2) 178 IJG flats in Kalkaji, 40 MIG flafs in Parshad Nagar 
and 72 MIG flats in Rajouri Garden have been allotted to 
the Income-tax Department for providing residential ac-
commodation to their officers _ and staff. The payment was 
received in lump sum from the department. 

(3) 308 MIG flats in Pankha Road, 66 LIG flats on Lawrence 
Road and 24 MIG flats in East of Kailash were allotted to 
Life Insurance Corporation of India fOr its employees. 
The payment has been made or is to be made by the LlG. 

(4) 132 LIG flats have been allotted at Lawrence Road to the 
State Bank of India for use by their staff. The payment 
was made in lump sum by the State Bank of India. 



69 

(5) 28 MIG Bats in Pankha Road and 28 MIG Bats at Wazirpur 
were allotted to Minerals and Metals Trading Corporation 
of India. The payment was made by the M.M.T.C. 

(6) 50 LIG flats in Pankha Road have been allotted to the 
International Airport Authority for staff quarters, the 
payment for which were received from them. 

~  16 Bats were allotted to the Young Women's Associa1;f.on 
on the recommendations of the Standing Committee and 
approved by the Authorlty vide Resolution No. 697 dated 
16-10-67 for establishing a women hosteL" 

3.55. It is seen from the Audit Paragraph that 222' UG and Z5 
JanatatCommunity Services Personal (CSP) flats were aUottecl IJy 
the DDA OIl compassionate grounds. Initially, the allotments were 
made by ffie Chairman, DDA (who was also tlie Chairman of H01l5-
big Committee) on the basis of Besoluticm No. t dated 8 May', 19 ~ 

passed by the Dousing Committee authOrising the Chairman to take 
deeisious .. such dues. Later, it appears that the Chairman autho-
rised the Vice-Chairman to delCide individual eases in the light of 
rin le ~nt  indicated by the Chairman. The Committee 
are informed that a number of out-of-turn allotments were made by 
the Commissioner (Housing) also. 

3.516. The Committee are not satis6ed with the procedure 'being 
followed by the DDA in making allotments out-of-turn on comp8S--
sionate grounds. Such allotments can be made only by ignoring the 
claims of persons who have registered their names with the DDA 
in the ordinary course. The Committee are therefore of the view 
tot the system of out of tum allotment on compassionate grounds 
should be dispensed with. However, if it is considered Decessary to 
retain this system as a poliey, the Committee would like that a firm 
criterion for entertaining such applications should be laid down. 

3.57. The Committee have been informed that about 4000 LIG 
'IIats were allotted to unregistered persons as there had been poor 
response from the registered persons. It is, however, seen that th..-e 
·was a large backlog of persons on .the waiting list of registered. 
~1lS, and yet, instead of. otlering flats to persons on the waiting 
list, the. DDA chose to aDot flats to unregistered persons.. It is dif6.-
eult to cOmprehend how the DDA could obtain fresh applications, 
ignOring the claims of registered persons, and make aIIotm.enta to 
l1Dl'elgiatered persons numbering over 4000. The CoIDlllittee depre-
-rate suelt irregular action on tbe -part of the authorities eoncerned. -..-
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They reeommeDd that the scheme reganling registration and allot. 
ment of 1lats should be scrupuloUsly followed and no deviations as 
have been IlOtiCed. in 'the aforesaid. cases should be a'lIoweel to recur. 

3.58. The staff strength of DDA is about 5,300, excluding work-
charged staft. Till October 1978, ~  DDA etnployees had been 
allotted flats by the DDA out of the reserved quota of five per cent. 
Some employees may already have been allotted plots for construc-
tion of houses while some others may not be interested in purchas-
iug flats for lack of resources or any other reason. Censldering tile 
ahove facts as also the unsatisfied demand of the general public for 
flats, the Co itte~ recommend that Re30lution No. %8Z dated 17 
August, 1968 reserving five per cent of the flats for DDA employee8 
shollld be reviewed to see whether there is any justificatioll for 
eontinuing sueb reservation. 

3.59. The DDA ft.oated registration schemes in 1969, 1972 and 1976 
Special registration c ~ e for retiring puhlie servants W;lS starteeJ 
in i97! and for scheduled castes/tri}les in 1973. As on 18 january, 
'79. the number of registered persons awaiting allotments was 20,418. 
In spite, of a backlog of registered persons awaitiDa' allotment, the 
DDAallotted ft.ats to Government Departments and autonomom. 
organisations, sueb ~ P&T Department, Life Insurance Corporation 
of Iiulia, state Bank of India, Minerals and Metals Trading Corpora-
tion of India and International Airport Authority for their em-
ployees. There is no policy decisiQn taken by the DDA reganling 

aUOtment of ft.ats to Government departments or autonomous bodies 
or private organisations. The aforesaid allotments were evideatb 
made on the basis of ad hoc decisiOns.. This is regrettable. The Com.-
mittee recommend that the policy regarding allotment of ft.ats to 
ClIOvernment departments and autonomous bodies should be reviewe.i 
and if it is considered necessary to continUe surh allotments in 
future, detaUed procedure regarding el;'ldhi1ity and terms and con-
ditions of allotn)ent should be firmly laid dOWD. 

3.60. It is seen from the Audit paragraph that the disposal and 
hire-purchase price of dwelling units were worked out by the DDA 
on the basis of a standard formula, which took 'into. 'account the cost 
of land and the cost of construction (including internal develop-
ment of the group housing area and departmental, administrative 
and interest charges at certain prescribed rates) and envisaged that 
these would be on "no profit no loss" basis. After determining the' 
prices as per this procedure, certain inter-ftoor adjustment!; were 
made to' arrive at the price of each dwelling unit. It was notmed. 
hO'W'ever, that in some cases, during the period March, 191.5 to ManIt.. 
1977 the prices of the dwelling units had been fxed' higher. than the-
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priees worked out on the basis standard formula mentioned above. 

Such fixation of prices of dwel1ingunits as compared to those worked. 

out under the standard formula, in the case of group housing schemes 

in. Prasad Nagar, Wazirpur residential scheme Phase In, Rajouri 
GJen, Lawrence Road and Kalkaji resulted in additional realisa-
tion of Rs. 196.20 lakhs to the DDA. (According to a note furnished 

by the Ministry, the allottees in Kalkaji were charged as per 

-standard formula). 

3.61. The Committee have been informed that the disposal cost 

-d flats is determined in the following manner. 

(1) Cost Of land: Previously, while working out the disposal 
cost of the flats, cost of land at the reserve rate for 75 per 

cent of the Group Housing pocket was included and the 

same was apportioned on the number of ~ units 

constructed in that pocket on plinth area basis. On the 
:recommendation of the expert Committee headed by 

Shrj R. Gopalaswamy in 1974-75, this percentage was-re'-

d\letKl to 50. Recently, it has been decided to charge Uni-

fOrmly for the land in all areas at -the follOWing rateS: 

MIG-Rs. 45 per sq. yard LIG-Rs. 30 per . ~ Yard; 

Janata-Rs. 20 per sq. yard. 

(2) Cost 01 k:OnStruction: This cost (including cost on water, 
electricity and sanitary installationS) is worked out 011 

the basis Of actual or expected expenditure. 

(:I) Cost of overheads: Previously departmental charges were -levied at 15 per cent for MIG and LIG fiats and 11 per 

cent for Ja!lata flats. No charges are recovered in respect 

of CSP (Community Services Personnel) flats. These 

charges were reduced in December, 1977 ftom 15 per cent 

and lrom 11 per cent in the case of Janata to 8 per cent. 

These charges as also interest and administration charges 
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have been further changed recently. . TbecoSt of over-
heads is now as follows: 

AB per old pricing 
Policy 

Departmental charges 10% for MIG &: L1G 8% 10% for MIG and UG tor Janata 6.5% for Janata/EWS 

Interellt charga 

Administration cllarges • lZ% per lUDlum -for • period 
of Ii years 

Interellt ~ are 00\\-
chargm for. period of 
months only at the follow-
ing rakll : 

MIG-g% p.a. 
UG-7i% p.a. 

Janata/ 
EW8-6% p .•. 

1% for pn-iod of one vear 
in the calC of M1G/i.IG 
No such ~ for Janata' 
EWS. 

3.62. The Committee. desired to know whether tliere was any 
justtification for charging at rates higher than the rates fixed as pel' 
standard formula (approved by the HOUSing Committee mde its 
BesolutionNo.209 dated 26 November, 1974) from the allottees of 
group housing schemes in Prasad Nagar, Waz.irpur, Rajouri Gardt-n 
and Lawrence Road. To this, Ministry have, in, a note, stated: 

"Apparrently this was done for the following reasons: 

(i) On ground of popularity and location of the colonies. 

(ii) To even out the fluctuations in the cost of construction 
,I in different areas. 

(iii) To subsidise the dwelling units constructed for weake'!' 
sections of the society." . 

3.63. During evidence, the Secretary, Ministry of Works and 
Housing gave the following justification for charging at higher rates: 

" ...... it is not entirely wrong for a public authority to add 
certain margin to the prices of industrial land and com-

........... mercialland with which it can subsidise iUt disposal of land 
'-'. 'for residential purposes. . .. The finance thUs raised would 

enable other sch2mes to be undertaken and also subsidise 
low income-group housmg schemes." 
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3.64. When attention of the witness was drawn to the fact tha" 
188 LIG fiats in Wazirpur were disposed of by charging Rs. 500 per 
fiat as an additional amount, he stated: 

"There were 3 or 4 categories of housing, viz. high income, 
middle income and LIG. The fourth' category called 
J anata, roughly corresponds to what we in the MiniStry 
and elsewhere call EWS (Economically Weaker Section). 
For this last category, there is a subsidy. In fact, you· 
are q'llite right: what is technically called LlG had to pay 
an additional charge of Rs. 500/-; but if the lowest cate-
gory is being subsidised, I think it is creditable." 

3.65. On the question of subsidy, the Vice-Chairman, during 
evidence stated: 

"I would like to make a confession on behalf Of DDA. that 
we have really had no clear-cut policy of. cross-subsidies. 
A number of hOUSing boards E'.g. Madhya Pradesh Housing 
Board had very specin,cally a system of cross-subsidies. 
'!'he Maharashtra and Tamil Nadu Housing Boards, more 
than anybody else. had it. They have worked out a 
scheme whereby the upper class of housing will be nearer 
the market value anc:i the surplus generated thereby. will 
be taken into account in fixing the pdce or the rate of 
interest while allotting EWS Houses. In DDA we had 
no such policy, but we had taken ad hoc decisions from 
time to time. Quite frankly, the defence Of ad hoc deci-

. sions or the submission of a rationale for the ad hoc-
decisions becomes an extremely difficult proposition. We' 
have in fact tried to review this and to work out a specific 
fund which is distinct from the normal kind of General 
Development Fund into which these additional amounts 
thus generated are fed and from which we can clearly 
account-for any cross-subsidie.s given. At present, such a 
fund has got Rs. 29 lakhs fed into it out of which Rs. 13 
lak:hs have been applied systematically for giving a cross-

, subsidy to EWS category of housing. But this is a very 
recent development in which the funds are accounted for 
separately under separate sub-heads. Thereby at any 
moment we can read off from those account!>. When Wt:; 

make a plea before you about cross-subsidies or the levies 
made on a' particular type Of housing, I myself have very 
strong reservations on this, because decisions were atl 
hoc .• " 
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3.66. Asked whether· LIG was also not a weaker section, . the 
SeCretary, Ministry of Works' Housing stated: 

"It is not only in 1977 that they had taken to subsidising 
Janata houses. In 1974, the DDA had taken a decision to 
subsidise Janata houses by reducing the departmental 
charges levied on J anata flats by 4: per cent of the total 
cost. 

Coming to the other question, EWS (Economically Weaker. 
Section) or in this case Janata Group is the group of 
people whose household income does not exceed Rs. 350/-
a month. If my recollection is correct, in the urban areas 
m our country-l8lld probably it includes Delhi also-
there is something like 60 per cent or 70 per cent of people 
who fall into this group. UG is a comparatively ell~  

group, even though they have thfs label. Its hGusehold 
income ranges between Rs. 350/-and Rs. 6001-a month. 
They are roughly about 15 per cent, if I remember eor-
rectiy, of the total number of people. In the circum-
stanceS, our endeavour has been to concentrate whatever 
subsiQies are possible on the lowest category viz. EWS. 
We are not denying that l-IG is also a comparatively less-
pri.vileged group, when EWS is so under-privileged that 
'our endeairour would be to concet:ltrate any subsidy on 
them. This has been our eildeawur." 

3.67. On enquiring whether the DDA bad charged anything extra 
from the aUottees of MIG flats to subsidise the weaker sections of 
:the society, the Viee-Chairman, DDA replied: 

"We do not have any policy on that. The departmental rates 
are charged systematically from the lowest category. 
There is an iinpost which ranges from as much as Rs. 1000 
to Rs. 20,000. In the case of certain categories, this may 
be a part of an overall policy to provide some sort of cross 
subsidy. But according to me, this might just do, because 
the policy that IS laid down is that for every category 
of MIG, the particular amount would be the impost .and 
as a result of this, we would expect an accrual of approxi-
mately this amount Of money into' the subsidy amount, 
and therefore the total amount of subsidy that could be 
passed on to LIG housing would be such and such. We 
dQ not have that kind of planning where aU the -subsidy 
,could be passed on to the lowest category. From MIG 
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'Category-,we 'have been charging this. Then aeain, this 
aa htJepayment ranges from Rs. 1000 to RB. . ~  

3.68. In reply to a question whether there was a need for review-
l:lng this poficy, the witness stated: 

"We have carried out precisely this kind of review, and there-
fore. both in the case of houses and in the case of com-
mercialproperty, we have worked out a totally new sys-
tem of pricing which specifically lays down ihbuilt impost 
and the inbuilt subsidy by way of reduction in supervision 
t:harges, administrative charges, rate of interest, cost of 
land, cost of development; etc. It is hoped that this parti-
cular pricing policy will help us." 

3.69. It is seen that the Housing Committee vide its Resolution No . 
.209 dated 26 'November, 1974 approved the standard formula fonowed 
in pricing of the flats constructed by the DDA. However, during 
the period March, 1975 to March, 1977 the-J)DA charged higher rates 
a.an the rates as per standard formula from the allottees of flats in 
Prasad Nagar, Wazirpur, Rajouri Garden, Lawrence Road and Kal-
'][aji scbemes resulting ill additional realisation of Rs. 196.20 lakhs. 
'The approval of the Housing Committee was not o:Mained lor charg-
''hg higher rates. According to the Ministry, higher rates were 
-eharged "apparently" on the ground of popularity and location of the 
colonies to even out the fluctuations in the cost of construction in 
·aifferent a~ea  and to subsidise the dwelling units constructed for 
'weaker sections of the society. 

3.70. "The Committee are deeply distressed to note that the DDA 
~ arge  higher rates than the approved rates in fixing prices of 
'Jlats in the aforesaid cases. When the pricing formula was approved 
by the Housing Committee, the DDA officers concerned should have 
'scrupulously followed it and any deviation from the 'app!'Dved pricing 
'formula should have first been brought e o~e the }b)usinl Commit-
tee and a conscious decision taken. The grounds on which higher 
,'rates were "apparently" charged, as stated by the Ministry. are un-
convincing aud are evidently an after-thought. This is also proved; 
'frOm the subsequent reduction in rates for other colonies. As re-
··gards sqbsidhing dwelling units for e~ er sections of the society. 
';the Comnilttee find that in the pricing formula higher r.ates are al. 
ready charged from the MIG and LlG categories in working out the 
"cost of ' land, departmental charges, interest and administration char-
ges. 'nterdore. the question of charging higher rates from the 
·aDottees of t ~ aforesaid colonies on the gro ~  of i~  did not 
'1Uis-e. The Committee ;feel that this was a clear case of CBA taking 
~:a antage of its monopolistic position and demanding money from 
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a1lottee& at rates decided in an ad hoc manDer and OIl 1DltenaWe 
considerations. This is regrettable. The Committee would like tile 
Govel'DDlent and the DDA to review the present procedure r~ 
fixation of priees of ftats and issue neeessary instructions so that suda. 
instances do Dot recur. 

3.71 The Committee find that the charge towards cost of ewer-heaM 
taken into aecount in fixing the disposal price .-f :D.ats have beeIa re-
vised a number of times. In the cost of over-heads, the MIG ... 
LIG categories have to share a higher rate as compared. to the Janata 
and EWS (Economically Weaker Section) categories. EvidenU,.. 
the intention is to subsidise the latter category OIlt of the receipts 
from. the MIG/LIG categories. As LIG category also deserves SOIIle 

relief from the already higher cost of LIG :D.ats. the Committee 
would like the Govemment to examine whether the element .. 
subsidy to the residential scheme of the DDA could appropriately he 
met from out of the receipts from the land and houses sold for ind ___ 
trial or commercial purposes Or from a separate fund which may lie-
created for the purpose. 

3.72 The procedure for management and disposal of housinc 
estates is governed by the Delhi Development (Man9gement .... 
Disposal of Housing Estates) Regulations, 1968 which were approvelll 
by the Authority vide its Resolution No. 631 dated 18 September .. 
1967. These Regulations were later approved by the Lt. Governor 
(Administrator) (exercising his delegated powers of Central Govern-
ment) and notified on 27 April, 1968. 

Begu1ation 6 provides as follows: 

The hire-purchase price or the disposal price as the case-
may be shall be such price as may be determfued by tJIe.. 
Authority." 

Regulation 60 makes the following provisioll! 

''The Authority may delegate all Or any of it~ powers under-
these regulations to the Vice-Chairman or to a whole-
time member." 

3.73. A proposal was placed before the Authority that for speedy 
disposal of :D.ats, the power to fix the disposal and the hire-purchase 
price may be delegated to the Vice-chairman, DDA. This propos.t 
was approved by the Authority vide its Resolution No. 200 dated :IS 
.Tune, 1~. ~ 
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3.'14 The Committee find that Regulation 6 provides that the dis-
posal price or the hire-purehase price of lais shall be ~e  by the 
Authority. HoweWr, the Authority by its Resolution No. 200 passed 
on 18 June 1_ delegated its power to fix prices of lats to the Vice-
Chairman. The Committee would like the Government to examine. 
in consultation with the Ministry of Law, whether the above ie1e-
gation of powers to the Vice-Chairman, DDA, through Begalation 60 
of the Delhi Development (Management and Disposal of Housing 
Estates) Regulations, 1968, is within the framework ~ the parent 
.Act and the Rules made thereunder and does not tantamount to ex-
cessive delegation. 

3.75 It is seen from the Audit Paragraph that the work on "188 
MIG and 188 LIG dwelling units in 3-storeyed blocks and internal 
development of 3.86 hectares at Ashok Vihar" was awarded to a firm 
"E' (M/s. Uppal Engineering Construction Company), after call of 
tenders, at 52.64 per cent above the estimated cost of Bs. 41.03 lakhs, 
i'n September, 1973, for completion in 15 months, i.e. by December, 
1974. The DDA had not prepared detailed estimates of the work 
when the tenders were invited. During execution of the Work, there 
were disputes between the DDA and the contractor in the matter 
of the latter's liability to execute additional, altered and substituted 
work. The disputes were referred to arbitration in January, 1976 and 
in April, 197& the contractor stopped work. The DDA rescinded the 
contract in November, 1976 and black-listed the finn in December, 
1976. 

3.76. The tenders for the balance work estimated originally to 
cost Rs. 15.60 lakhs, were invited in April 1977 at the risk and cost 
of firm 'E' and the work was awarded in September, 1977, after 
negotiations, to the lowest tenderer (Company 'F', the main share-
holders of which were partners in firm 'E') at 118% above the esti-
mated cost, i.e. at Rs. 34.00 lakhs. 

3.77. As regards inviting tenders before preparing detailed esti-
mates, the DDA had. stated to Audit that it was not clear from the 
records as to how an:d why the notice inviting tenders was prepared 
before preparing detailed estimates and drawings .... it appeared 
that the notice inviting tenders was prepared on the basis of quanti-
ties in the other LIG/MIG, houses then under construction -as the 
Work was required to be taken up immediately. 

3.78 Elaborating the point, the Ministry have, in a note stated: 

"Schedule of quantities for preparation of detailed estimates 
and Notice Inviting Tenders were completed on the basis 
of detailed estimates for various MIGILIG houses cons-
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tructed in the past, prior to 19 ~ with o i. ,:~tioIl  based 
on a~ r C n ~r ction of 188 MIG and 188 L1G 
h,ouses of Wazil'pur Phase Ill. ,Probaply such compilation 
of detailed. ,estimates was considereq feasible at'that time 
in i~  'of ~ cit  of time' for inviting, tenders ...... "  , 

3.79 The contract with the firm 'E' was rescinded. in November. 
1976 and the ftrm was black-listed in December, 1976. The Com. 
mittee wanted to know h9w contract for the a1a~ce work was 
awarded to firJxL 'F' (tbe main shareholders of which were partners 
in the black-listed firm 'E') at 118 per cent above the estimated cost 
(original estimate Rs. 15.60 lakhs; tendered cost: Rs. 34.00 lakhs). 

To this, the Ministry have, in a note, stated: .. 
"The estimate for the work was prepared based on 1967 Delhi 
Schedule of Rates for works in Delhi as prep8!red by 
CPWD. The work was awarded in the first instance in 
1978 at 52.64 per cent above the estimated cost referred to 
above. Tbecontract was Tescinded in November, 1976 and 
tenders were recalled in April 1977 when this remaining 
work was awarded at 118 per cent above the rate of 1967 
Delhi Schedule of Rates. It would be seen that there has 
been a gap of about 4 yean in the award of work in the 
first instam'e and for the remaining work, and there has 
been a difference of 63.36 per cent above. The tender was 
scrutinised to compare the cost of the work with the Tates 
of D.S.R. ]974 as prevalent at that stage. The cost of work 
equivalent to D.S.R. 1967 was found to be justified at 
122 per cent above based on fair wages of labour and pre--
valent market rates, against the quoted percentage of 133 
per cent above. Negotiations were conducted with the con-
tractor and he agreed to bring down the rate to 118 per 
cent above which was' considered reasonable liy the 
N . A. B. and appToved by them." 

3.80 The Committee have been informed that the disputes bet 
ween the firm 'E' (Mis Uppal Engineering Construction Company) 
and DDA in respect of the work awarded in September, 1973 were re-, 
!erred to arbitration in January, 1976. The arbitrator gave his award 
on 20 June, 1977 for Rs. 86220 against the claim of the contractor 
amounting to Rs. 6.29 lakhs. The arbitrator, however, faill:!d to 
give reasons in the case of certain claims awarded by him in favour 
of the contractor. The arbitration award has therefore been chal-
lenged by the department and the case is now pending before the 
High Court of Delhi. 
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3.81 Asked whether.any action has been taken by the DDA against 
the persons responsible in this case, the Ministry have informed that 
departmental action had been ordered against the then Engineer 
Memba-, Shri .......... the then Chief Engineer, Slui .......... and 
Slui .........•.. the then Superintendfug Engineer. The first two 
officers have been placed under suspension and charge-sheets have 
been served on all the three officers. 

3.8Z. As the disputes. between M/s Uppal .giDeering Construction 
Company and DDA over the execution of work relating to 188 MIG 
and 1_ LlG ciweUing units at Ashok V'daar are pendiDc before tile 
IIigh Coliri an:d in view of the fact t\lat departmental actiOn against 
the officers 'responsible in this case has been orCIered, the Com-
mittee 1Ii,-)10"t wish to make any observation at thls stage on the issues 
involved. They would, however, b"ke to be inforind of the outcome 
of the above court proceedings and the departmental enquiry. 

3.83 It is seen from the Adit Paragraph that the work of cons-
truction of 144, dwelling units in Wazi'l'pur Phase I was awarded in 
May, 1970 to a contractor 'G' at 35 per cent above the estimated 
cost of Rs. 19.44 lakhs for completion by June, 1971. II) November, 
1970, the same contractor was awarded, without calling for tenders 
the WO'l'k of constructing 33 additional units at the same rates (as 
per the first work) for completion by September 1971. The progress 
of both the works was very slow and the contracts were 'rescinded 
in January, 1973. Therefore, the balance work was completed by 
April, 1975 partly departmentally and partly through another agency 
at the risk and cost of contractor 'G'. The actual expencUture on 
Construction was Rs. 5.42 lakhs more than the amount of the Con-
tract with contractor "Gil. 

3,84 The Committee have been informed that the case regarding 
recovery of Rs. 5.42 lakhs on a~o nt of extra cost from cOJl.tractor 
'G' for his failure to complete the construction of the aforesaid 177 
houses is pending before the Arbitrator. 

3.85. As the dispute regarding construction of 177 houses in 
Wazirpur Phase I is pending before the Arbitrator, the Committee 
do not wish to make any observation at this stage. They would 
like to be informed of the outcome of the al'bitration proceedings and 
of the position regarding recovery of the amount due from the con-
tractor. 



Audit Paragraph 

CHAPTER IV 

DISPOSAL OF CINEMA SITES 

4.1. On 24th December 1970, the Authority approved a proposal 
to dispose of commercial plots on annual rental basis also instead 
of on perpetual lease only. A cinema site was thereafter let out 
.on annual rental basis on 28th December 1970. On 26th April 1972 
the Authority was informed that after its eci~ion of 24th December 
.1970 five cinema sites had been disposed of on rental basis. Three 
of the cinema sites were located on land developed under the scheme 
of large scale acquisition, development· and disposal of land which 
provided that, ijS a general policy, developed land should be disposed 
of by auction at the premium determined by the highest bid. Ren-
tal was, however, not received regularly in any of the five cases, 
the lessees having withheld payment on one ground or other. Two 
of the lessees had also filed writ petitions in the Delhi High Court 
and obtained stay orders. The Authority noted (April 1972) -that 
ibis tendency not only resulted in delay in making recoveries and 
locking up of capital but also in considerable avoidable work in 
litigation and correspondence and resolved in April 197210 revert 
to the system of out-right sale of cinema sites in future. It was 
seen from the records of the DDA that in the case of the five cmema 
gites let out on rental basis, a sum. of Rs. 74.77 lakhs due as on 30th 
September, 1977 was yet to be recovered (December 1977). 

[para 29 of the advance Report of C&A.G for the year. 1976-77, 
Union Government (Civil) 1 

4.2. It is seen from the Audit Paragraph that the Authority 
approved a proposal at its mc!eting held on 24 December, 1970 to 
dispose of commercial plots on annual rental basis instead of on 
perpetual lease cn]y. Asked who were present at the meeting when 
a decision for a change in the policy was taken. The Ministry of 
Works & Houring have in a note stated that following Members 
were present at the meeting of the Authority held on 24 December, 
1970 under the Chairmanship of the then Lt. Governor, Delhi. 

1. Shri Aditya Nath Jha, Lt. Governor, Delhi. 

2. Shri S. G. Bose Mullick, Vice-Chairman, DDA. 

3. Shri V. K. Malhotra, C.E.C., Delhi. 

80 
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4. 8hri Shiv Charan Gupta, Member Metropolitan Council. 
5. Shri K. N. Sahni, Chairman, Standing Committee, MCD. 
o. Shri Kishore Lal, Member, MCD. 
7. Shri Ram Babu Maheswari, Member, MCD. 
8. Shri C. S. Gupta, Chief Planner, T&cPO. 
9. Shri B. S. Manchanda, Commissioner, MCD. 

10. Shri K. C. Mathur, Engr. Member, DDA. 
11. Shri J. D. Sud, Finance Member, DDA. 

4.3. When enquired whether there was any discussion on this 
.revised procedure, the Ministry of Works and Housing stated: 

"The relevant proceedings of the meeting of the Standing 
Committee and the Authority show that the detailed com-
ments of the members were not recorded in the minutes. 
In fact, there is no practice in vogue to record such indi-
vidual comments. Only dissenting notes are separately 
recorded. Apparently, the resolutions were passed by both 
the Standing Committee and the DDA unanimously:' 

4.4. Relevant .extracts from the note placed before the Authority 
are reproduced below: 

"In the matter of disposal of commercial plots, it is possible 
to adopt one of two methods (i) obtain bids in auction 
ft>r a lump sum premium, after which the highest bidder 
would pay ground rent at 21% per annum and (ii) obtain 
bids in auction for only the payment of an annual sum, 
without a lump sum premium. In either case, it would 
be possible to provide for an increase, at a fixed rate, of 
the annual payment every thirty years. 

2. An example is given below or the comparative returns 
under the two methods, over a period of years:-

I. Suppose the premium paid for a cinema plot is Rs. 15 lakhs. 
Interest on Rs. 15 lakhs @6% Ground rent 21%. . • 

Total p.a. 

\ 

The return over a period of 100 years 

2, Suppose no premium is paid , but an annual payment of 
Rs. 2 lakhs 

The return Over a period of 100 years; 

Rs. 1..l7,5oo/-

Rs. 15 lakhs plus 
Rs. 1·275 Iakhs 

10OoRs. 142'5 lakhs 

. Rs. 200 lakhs 
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Actually, in the ell er~ent we tri~ : wttti· the: Cfuema Site.> 
in Jhandewalan, the highest bid for annual paYment: 
without premium was Rs. 3.40 lakhs. Indications, there-
fore, ~ ~at by this method we shall be able to get a. 
better return. If a number of commercial pldts are thus. 
disposed of on this basis, we shall get a better return on. 
the whole, and a steady annual income. 

The two main reasons 'why various parties are able to, o~ . 
a higher sum by way of annual payment are (i) to the 
extent that premium does not have to . be paid in lump. 
sum, they do not have to raise that sum by a loan at higft" 
Tates of interest and (ii) while the capita! payment of' 
premium ~e  not qualify for rebate of income-tax, annual' 
payments would form part of working exPenses and gc. . 
to reduce the quantum of income tax payable". 
'. . 

4.5. The Committee have learnt from the Audit that: 

"When approval of the main body to the proposed. "procedure, 
was SC'lught on 24 December 1'970, the 'DDA had already 
sold on annual rental basis 4 cinema sites on 25-11-1968;, 
26-9-1969., 15-5-1970 and 10-8-1970." 

4;6. Ministry of Works. and Housing have, at the instance of the· 
C~ttee. furnished the following details of the four cinema sites. 
sold on annual rental basis before 24 December 1970. 

Paynl Cinema 

Auction of cinema plot in the community centre, Naraina Indus-
trial Area was held on 10-9-1970 and a bid of Rs. 2,26,400/-as annual 
rent given by Samar Amir Singh Pahwa, Director (Anjala Exhibi-
tors (Pvt.) Limited, ~O, Greater Kailash, New Delhi, was accepted. 
The relevant clause of the conditions of auction pertaining to the, 
payment of aJ'..Ilual rent is re-produced below:-

"The bid shall be' for the amount which the bidders are rea ~ 

willing and prepared to pay every year, as rent, for grant 
of the perpetual lease-hold rights, in the said plot. The 
highest bidder shall, at the fall of the hammer, pay to 
the Delhi Development Authority through the officer 
conducting the a'uction, 50 per cent of the bid money 
towards earnest money in cash, or in the form of R baw 
draft drawn in favour of the Delhi Development Authori-
ty on a scheduled bank. No other mode of payment will 
be accepted. The highest bidder shall pay the balance 
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amount of fifty per cent towards one year's rent on 1st 
January, 1971. 50 per cent of the next anriual rent will 
be payable on 1st June, 1971 and the balahce 50 per cent 
on 1st January· , 1972. From 1st June 1972 however the , , 
entire annual rental will be payable in the lump sum 
every year, i.e. on 1st June, 1973 onwards. In the event 
of his failure to pay ann'llalrent as indicated above, initial 
payment of earnest money shall be forfeited." 

Since the auction purchaser defaulted in making the payment 
of annual rent, a writ of demand under Section 68 of 
Punjab Land Revenue Act, 1887 for a total sum of 
Rs. 4,87,1'85.50p was issued against the Directors. of Anjala 
Exhibitors Pvt. LimUed on 9-8-73. 

Against this writ of demand, the auction purchaser filed a 
writ in the Hon'ble High Court of Delhi. The Hon'ble 
High Court had ordered. that the Plaintiff should turnlsh 
security before the Court pending decision regarding Writ 
Petition. The auction purchaser furnished the surety-
bond to the Dy. Registrar of the Delhi High Court. The 
DDA filed. some objections against the acceptance of the 
surety bond. But the surety bond was accepted for a 
limited period i.e. upto 6-1-1975. Thereafter, no substan-
tial progress appears to have taken place in this case and' 
the Writ Petition is still pending for disposal in the High 
Court. The matter regardng recovery of annual rent is, 
therefore, sub-judice. 

Deep Cinema at Wazirpur Industrial Area: (DEEP) 

A cinema plot measuring 2,00.66 sq. yds. was auctioned at 
Waozirpur Inrlustrial Area, Phase-I (Community Centre) 
on 15-5-70 on annual rental basis to Sanrshri Kuldip Singh. 
Kulwant Singh. Being the highest bid of Rs. 2,31,000 per 
annum, the bid was accepted by the Vice-Chairman. 

The lessee did not pay the rent. Steps were taken to recover 
the arrears of rent amounting to Rs. 2,36,696/-plus a sum 
of ~. 19,677/-as interest through a writ of demand issued 
by the A>3sistant Collector under section 68 of Punjab Land 
Revenue Act 1887. The lessee went to the High Court 
against this demand and obtained a conditional stay order 
to the effect that the respondent is restrained from recover-
ing rent on the condition that the petitione:-/plaintiff shall 
furnish bank guarantee amounting to Rs. 4,87 ,373 ~ing 

the arrears or rent due upto 30-6-1973 and also continue tc 
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furnish the bank guarantee for the rent that becomes due 
after this period till the disposal of the writ petition. The 
lessee. however, did file a bank guarantee for Rs. 4,87,373/-
which was accepted by the Registrar on 9-8-73. So far 
as we know, the lessee has, however, not furnished further 
bank guarantee as per the condition of the order of the 
High Court. The decision of the High Court is awaited 
and matter is therefore, sub judice. 

Cinema site at Karampura (known as Milan Cinema) 

The land under this cinema does not form. part of such land, 
which is being developed and disposed of ,under the 
scheme of Large Scale ACCLuisition & Development and 
Disposal of land in Delhi, sanctioned by the Govt. in 1961 
but forms part of the land acquired by the DDA of its 
own. This site was disposed of by tender opened on 
26-9-69 on annual rental basis in a:ccordance with Vice-
Chairman's orders dated 30-4-69. The ground rent has 
been received upto 30-6-73. The lessees of the plot were 
asked to pay a &"Um of Rs. 2,32,545.15. 

On this they filed a suit agaInst DDA and the same is still 
pending. In accordance with the orders of the High 
Court, the lessee have furnished bank guarantee for pay-
ment of the above amount and ground rent w.e.f. 1-7-1974. 

Cinema site at Block 'e' Jhandewalan 

This land does not form a part of the land being developed 
. and disposed of under the scheme of Large Scale Acqui-
sition, Development & Disposal of land in Delhi sanction-
ed by the Government in 1961 but forms part of the land 
la~e  at the disposal of the Delhi Development Authority 
under N azul Agreement, 1937. This cinema site was dis-
posed cf by auction on 25-11-68. The auction purchaser 
deposited a sum of Rs. 1,70,000/-towards 50 per cent of 
the annual rental. The possession of the plot could not be 
handed over owing to the suit. The suit was-decided in 
favour of the DDA in 1973. A demand notice, demanding 
a surr.. of Rs. 15.30 lakhs along with interest charges for 
the period ending 1973, was sent to the auction purchaser. 
Since the auction p'llrchaser failed. to pay the demand 
amount the bid had been cancelled by the Vice-Chai'l'Illan 
on 1'8-6-76. The amount dep,osited by the party has also 
been forfeited. Subsequently, it was decided on 13-2-78 to 
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allot this area to the Director of Industries Delhi AdminiB-
• J 

tration for construction .of Hatted factories." 
4.7. During evidence, the COmmittee desired to know about the 

usual procedure followed for disposing of the commercial plots. The 
Vice-Chairman, DDA stated in reply that:-

"As per the order of the Government of India (Ministry of 
Home Affairs) dated 22-5-61, all properties of a commer-
cial nature, except under the circumstances mentioned in 
para 8, are to be sold by auction of the premium. But 
in the case of Payal, Milan, Jhandewalan and Vassant Vihar, 
we deviated from this policy in that, instead of auctioning 
the lump-sum premium, two-and-a-half per cent being the 
ground rent, we obtained the ground rent. In this con-
nection, a resolution was placed before the Authority 
on 24-12-70 (Resolution No. 304). A note was placed be-
fore the Authority saying that by adopting this 
changed method of auctioning the ground re,nt rather 
than the premium over a period of 100 years the 
Authority, by a Resolution, accepted this. However 
this Resolution was not implemented except in the case 
of these four cinemas. In fact, it was subsequently res-
cinded by another AuthOrity resolution dated 26-4-72." 

4.8. The Committee then desired to know why there was deviation 
from normal nrocedure in the case of these four cinema sites. To 
this, the witness stated: 

"I am not in agreement with the method adopted. Govern-
ment's orders were clear that we should auction the pre-
mium apd ground-rent is by no means premium. So, 
whatever exercise we might do, we should have obtained 
the prior approval of the Government. But in this parti-
C'ular deviation, neither the prior approval nor post-facto 
approval was obtained. In the note we have submitted to 
the Committee there is a Resolution dated 24-12-70 in 
which certain figures have been given by which certain 
conclusions have been arrived at. But these figures are 
questionable. The first question I can raise is, why 
assume the premium to be 15 lakhs, why not 10 lakhs or 

'3 lakhs This is material because it is from this assump-
tion of' premium that you can arrive at the income you 
will derive. Secondly, why should it be 6 per cent rate 
of interest over a period of 100 years? The assumption 
af rate of interest itself is questionable. Thirdly, why 
should it be simple interest and not compound interest? 
If all these factors are taken into consideration, it would 
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indieate that thiS particular method or dispos8l. of plots 
was iif.ad'vised; one of the results of this deViation was 
that, even with the enhanced ground-rent, we are lakhs-
of rupees in arrears-Rs. 73 lakhs approximately. We 
are greatly hampered in the recovery of the arrears be-
cause, for example, the Payal cinema case is sub ;udice, 
the Milan cinema case is sub ;udice and the Wazirpur 
matter is also sub ;udice. It is only in the case Of Jhande-
wala that we ~re in a position to cancel the lease'-'strai-
ghtaway. Now, I have really no defenee to-after in this 
case." 

4;9. When enquired whether the deviation in the procedure was 
a deliberate attempt, the witness stated: 

"We have seen the files. They indicate that this is an experi-
ment conducted by the DDA." 

4.10. In reply to a question as to who mooted this experiment, 
the Ministry of Works & Housing in a note furnished to the Commit-
tee have stated: -

"The following officers were concerned with the matter:-

(i) Shri M. L. Mongia, the then Secretary, DDA. 

(U) Shrf S. G. Bose Mullick, the then Vice-Chairman, DDA 
(iii) 8hri R. 8. Krishnan, the then F.M., DDA. -

(iv) Shri B. 8. Dashrathi, the then Dy. Commissioner, Im-
plementation, DDA. 

(v) Shri Jagmohan, the then Commissioner. Implementation 
DDA. 

(vi) 8hrl J. D. 8ood, the then Finance Member, DDA. 

The proposal was initiated by Shri M. L. Mongia. the -then 
Secy., DDA on 13-9-68. This was subsequently submit-
ted 1;cI the then VC, Shri 8.G. Bose Mullick, who wanted 
the then F.M., 8hri R. S. Krishnan to discuss. Shri Krish-
nan discussed the matter with the then VC and thereafter, 
further action to auction the cinema plot on annual ren-
tal basi2 instead of lump-"?iim payment of premium at a 
time, was taken, with the approval of the VC, DDA." 

4.11. When enquired whether the approval of Vice-Chairman 
was adequate to change the policy from perpetual lease to annual 
rental, the Ministry stated: ~ - ,-

"It seems that the Vice-Chairman, DDA was competent to 
approve this change. Moreover, this has subsequently 
been ratified by the Authority." .... 
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~ . The :o i~ ~e  to bow the consideration .on which 
i()ur cineJna ~ ~e ol  ~ rental basis with the appro.val of 
i e-~ PriOr to 24 ~e 1 er 19'1i) iflstead of an O1Jtrigbt 
auctlon ~e ba$is. The· Ministry have, in a note furnished to the 
Committee, stated: 

"From t ~ minutes recorded by the then Finance---Member on 
21-11-70 it would appear that he was of the view that it 
woud be more beneficial to dispose Of the cinema sites 
pn Il.nnp.al rental basis instead of selling those on pr:emium. 
basis." 

_ 4.13. It is seen that the then Commissioner, Implementation, DDA 
had pointed out tn 12 November, 1970 that: 

"So far as cinema site is concerned, I would recommend it 
shouh1 be disposed of on 'premium basis' So that we could 
get .our returns immednately." 

4.14. At the instance of Committee the Ministry of Work and 
HO'"Llsing have furnished the following note indicating ,the details 
of the advertisements issued in the newspapers for auctioning .the 
cinema sites:-' 

------_.,,-------------
"'am"! of the cinema site ~a e of the newspaper , Date of In-

------,-,-
jhandewalan Site 

, 
Karampura Sill" (Milan 
'Cinema) 

Wazirpnr Site 
(Deep Cinema) 

sertion 

I. Tiwes of India, Delhi, Bomabay and Ahme- 21-10-68 

dabad 

2. Indian Express, Delhi 
3, National Herald. New Delhi 
4. Patriot. ~  cw Delhi 
5. Statesman, Delhi, Calcutta 
6. Hindustan, New Delhi 
7. Milap, Delhi 
8. Tcj, Delhi 
9. Pratap and Vir Arjun, e~ 
10. Hindu.lan Times, Ncw Delhi 
II. ~a  Bharat Times, New Delhi, Bombay 
i. Times of India ! 

20-10-68 

20-10-68 

20-10-68 
21-10-68 

~ -1 -  

2OSI0-68 

20-10-68 

20-10-68 

20-10-68 

20-10-68 

2. ~a  Bharat Time-s ~ 

3. Pratap (Urdu) I 
. J 

I. Hindustan Times 
, 
2.\Indian Expre3S, New Di!lhi, 
anl Madrols 

3. National Herald-
4. Time;; of India, Delhi, Bombay 

5. Patriot 
6. State,man, Delll, Calc tt~ 

7. Nav Bharat Times 
8. Hindus1aft (Hindi) 
9. Mil3p 
10. DailyTl'j 

28th and 
29th M:ly,1969 

~ 18th April, 1970 
1 and 7'· 'by, '970 

Naraina Site The relevant file is being traced and a~ suc'l it is not possible to 
,{Payal Cinem:l) supply the requisite informaion immediately. 

----~----,--- -------
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4.15. Since the 4 cinema sites were Clisposed of before December 
1970, on annual rental basis, the Committee asked whether it was 
not appropriate that the approval of the Authority should have been. 
taken prior to renting them on an experimental basis. The Viee-
Chairman, DDA replied: 

"I am in agreement with you on this issue." 

4.16. The Committee desired to, know whether these 4 cases were 
brought to the notice of the Authority whDe seekint its approv@1 
to the revised procedure in December 1970. The Ministry of Works. 
and Housing have stated: 

"Only the case of Jhandewalan was brought to the notice of 
the DDA as an example while seeking approval for the 
policy of auctioning of commercial plots on annual basis,''' 

4.17. Audit para points out that in the case of the five cinema 
sites let out on annual rental basis, a sum of Rs. 74.77 lakhs due as 
on 30 September 1977 was yet to be recovered (December 1977). The-
Ministry of Works and Housing have informed the Committee that 
the arrears of rent arose because the parties went to the Court and 
the matter is sub-judice. The amount of arrears at present is Rs. 
50.43 lakhs. 

4.18. As regards the action taken or proposed to be taken to re--
cover arrears, the Vice-Chairman, DDA stated during evidence: 

"I would like to say that recently the legal branch of toe DDA 
has been reorganised and the hon'ble High Court has been 
kind enough to place a senior officer to 10k after our legal 
Branch. We are doing systematic review of all cases of 
litigati.on. These cases particularly as they involve huge 
sums of money and it is in this context that we have 
taken the case about Jhandewalan cinema to cancel the 
lease. We would pursue this." 

4.19. Under the orders of the Government of India (Ministry of 
Home Affairs) dated 2 May, 1961, commercial plots are to be sold by 
auction of the premiwn. On 20-9-1868, the then Finance Member, 
DDA after discussion with the then Vice-Chairman, DDA proposed 
that the cinema site at Jbandewalan may be disposed of on the basis 
of annual ground rent, without premium. On 25-11-1968 the lo~ was 
disposed of by auction on an annual rent of Rs. 3.40 lakhs. Sub· 
sequently, the cinema sites at Karampura (Milan Cinema), Kazirpur 
(Deep Cinema) and Nariana (Payal Cinema) weJ:e also disposed of 
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by auction on annual rental basis on 2f6.9-ue, 15-5-1970 anel 
1~9-19  respectively. The matter regarding change in procedure-
i.e. from perpetua1lease basis to annual rental basis was placed before-
the Standiag Committee of the DDA in March, 196t, April, 1_ and 
J'une lIG. but no decision was taken. At the meetings held on 4 
and 5 December. 1_, the Standing Committee considered the matter 
and agreed with the proposal. Thereafter the Authority at its meetiD.l{ 
held on 24-12-1970 passed a resolution that commercial plots may be-
disposed of by aUeOon on annual payment of rent. The Committee' 
find that in spite Qf the orders of the Government of India that com-
mercial plots are to be sold by auction of the premium, the DDA 
officials chose to dispose of these plots on annual rental basis without 
obtaining the approval of the Government for change in the policy 
regarding disposal of commercial plots. Further, even when the-
matter was placed before the Authority on 24-12-1&70, mention was 
made about the disposal of Jhandewa1an site on. 25-11-1968 but the 
fact that three more sites had also been disposed of by that date on 
annual rental basis, was concealed from the Authority. Again, while 
obtaining the approval. of the Authority, no one seems to have cared 
to examine whether the Authority was competent to approve the 
proposal for change in the procedure, namely, from perpetual lease 
basis to annual rental basis. 

4.20. Deviation from the normal procedure of disposal of commer-
cial plots from perpetual lease to annual ren'tal basis is stated tG 
have been carried out as an experiment and the move in this direction 
was initiated by the then Secretary, DDA on 1 -9-1~. Four cinema 
sites were thereafter disposed of by auction till 10-9-1970. On 
12-11-1970, the then Commissioner, Implementation, DDA expressed 
the opinion that "so far as cinema site is concerned, I would recom-
mand it should be disposed of on 'premium basis' so that we could' 
get our returns immediately". However, the then Finance Member, 
DDA expressed contrary opinion and, in his note dated 21-11-1970, 
stated that: ttl have e a i~e  the economics of the proposal and 
find that it would be more benefiial to dispose of the cinema site on 
annual rental basis instead of selling it on premium basis;' The new 
procedure was then approved by the Authority at its meeting held 
on 4-1~-19 . The Committee find that this new procedure suffered 
from several lacuane. The Cice-Chairman, DDA conceded during' 
evidence that 'the assumption of premium, as also of rate of simple· 
intel'est over a period of 100 years, as placed before the Authority on 
24-12-1970 were indefensible and that this particuler method of dis-
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: .. saI of plo'ts was ill advised. Further, it had resulted in heavy 
aftears of rent and litigation due to non-payment· of rent by the 
-.,iu'chasers. 

4.21. Tlie ~ttee are surprised as to how a hypothetical 
example based 011. inappropriate &guns, also concealing vital iDlor-
...tiQa., was deliberately placed before tJ;te Authority pleading for 
deviation in the normal procedure to get post facto approval of the 
Authority to the four cinema sites already disposed of under the 
·changed procedure. The Committee would also like the Governmeut 
to fix responsibility for disposing of these cinema· sites· without prior 
approval of the cqmpetent authority. They expect that the Ministry 
of Works and Housing will also devise some procedure to ensure 
-that DDA obtains prior approvq,i of Government wherever such apr 
proval is required under the relevant statute, rules, orders etc., and 
.4ees not exeeecl the powers vested in it. 

4.22. The Committee find that the JhBndewalan site auctioned on 
~ -11-19  was cancelled on 18-5-1976 for non-payment of the rental 
charges due from the -purchaser that the amount of Rs. 1.70 lakhs 
deposited by the party has been. forfeIted. In respect of the other 
three cinema sites (Payal. Deep and Milan Cinem'l). arrears of rent 
amounting to Rs. 50.43 lakhs are outstanding. Recovery of rent is 
stated to have been delayed because the parties have gone to the 
court. The Committee would like to be informed of the outcome of 
the court proceedings and the present position regarding recovery 
C)f arrears of rent. 
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CHAPTER V 

DEVELOPMENT OF KALKAJI DISTRICT CENTRE 
AUDIT PARAGRAPH 

. 5.1. In September 1968, the Delhi Adlninistration approved a 
proposal for transfer of a commercial area of about 30 acres iri 
Xalkaji District Centre to the DDA on payment at the rate ot 
Rs. 350 per square yard to the revolving fund. The proposal was 
·cxamined further by the DDA and it was found that according to 
-the latest layout plan of the Kalkaji District Centre the saleable 
area for commercial purposes was 16.6 acres only. The DDA also 
fE-It on the basis of the auction rafe (Rs. 206 per square yard) of 
'coII'lJDercial 'plots in a nearby area (Safdarjung) that the land would 
not fetch more than Rs. 150 per square yard. After obtaining the 
approval of the Delhi Administration to this modification, a sum of 
'Rs. 1.20 crores was paId (October 1968) to the revolving fund from 
"'the General Development Accou!lt of ~ e DDA. In January 1969, 
'1he Authority approved t ~ ,terms and conditions of the transaction, 
.-asmutually settled', which, inter alia, provfded that-

The DDA would be the 'exclusive and perpetual owner 
of this land having right to sell the whole or any portion 
thereof either as it is or after construction of buildings on 
such terms . and conditions as may be decided by the 
Authority', 

such sale proceeds would exclusively be of the DDA and 
the ground rent for the whole area or any portion thereof 
would become payable by the DDA only after the DDA 
in tutit had made allotment to a third party/parties. 

&.2. The question of executing a lease deed between the Delhi 
.Administration and the DDA for giving effect to the transfer was 
~on i ere  by the Delhi Administration in October 1969 and it was 
decided that lease should be executed for 66.4 acres of gross area 
(of which 16.6 acres ;epresented the area of permfssible ground 
·coverage). It was '8180 decided that for the fil'3t three years from 
the date of execution of lease the ground rent would be nominal 
(Re. 1 per annum for the entire 66.4 acores and thereafter it would 
be 2-1/2 per cent of the premium which remained unaltered at 
.Rs. 1.20 crores. 

" ._, 91 ., 
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5.3. No lease deed had been entered into so far and no ground 
rent had also been paid by the DDA (December 1977). 

5.4. The DDA divided the area of 16.6 acres into 98 plots. Nine 
plots were sold in November 1969 at Rs. 200.58 per square yard. 
Eighty plots in all had been sold upto October 1977 at an average 
rate of Rs. 2,704.00 per squ'are yard (the highest rate realised being 
Rs. 17,316.00 per square yard). The DDA had realised (October 
1977) a sum of Rs. 11.20 crores from the sale of these plots, the 
net unearned increase in land value being Rs. 10 crores. As the 
land was part of the scheme of large scale acquisition, development 
and dispoS'a1 of land, 50 per cent of the unearned increase in the 
value of land (Rs. 5 crores) was creditable to Government (revolv-
ing fund). No payment had, however, been made by the DDA. 
in this regard (December 1977). On this being pointed out by 
Audit, the DDA stated (January 1978) that neceS'3ary action for 
payinent of unearned increase in the. value of land and of ground 
rent would be taken in terms of the le-ase deed when executed. 

(Paragraph 29 of Advance Report of C&AG for the year 
1976-77, Union Government (Cfvil-pp. 252 to 253). 

5.5. Having learnt from Audit that the total land acquired under 
the scheme of Large Scale Acquisition, Development and Disposal 
of lanel for the District Centre at Kalkaji was 174 acres, the Com-
mittee desired to know from the Government about the amount 
spent by DDA on the acquisition and development of the land out 
of N azul Acount II. In a note furnished to the Committee the Min-
istry of Works and Housing have stated: 

'I 

1 

"The land in question was acquired for the planned elevclop-
ment of Delhi and not specifically for the District Centre 
at Kalkaji. Out of this land Delhi Administration trans-
ferred only 66.4 acres of land for District Centre Kalkaji 
to DDA, Compensation has been assessed at Rs. 7,91,671.41. 
Thill does not include enhancement for which cases are 
pencling in the Court. The cost of development as per 
account is Rs. 1.20 crores." 

5.6. The Ministry have further stated: 

"The expenditure on internal development of land so far in-· 
curred by the DDA is Rs. 1.20 crores (approx.). The total 
expenditUre on the internal development of land would .. 
however, be of the order of Rs. 1.71 crores. The expendi-
ture on internal elevelopment was met from the GEmeral 
Development Account." 
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. 5.7. According to the Government the agreed tt::aflS for the sale 
'of 66.4 acres of land to the DDA in Kalkaji District Centre, as 
approved by the L t. Governor, Delhi were as under: 

'(i) The area earmarked for civil buildings and zonal munici-
pal/offices and cultural buildings will have to be allotted 
by the DDA on normal terms ancl. conditions approved by 
the Government. 

(iD Lease should be entered 'into with the DDA for the gross 
area of 66.4 acres. 

(iii) DDA should pay to the Government (Revolving Fund) 
for the permissible ground coverage, which is 16.6 acres 
at the rate of Rs. 150 per sq. yd. 

(iv) For the first three years from the date of execution of 
lease with the DDA the ground rent will be nominal i.e. 
Rs. 1 per annum for the entire chunk of 66.4 acres and 
thereafter at the rate of 21 per cent per annum of the 
premium subject to revision after every 30 years. 

(v) The responsibility for the m::lintenance of the entire area 
of 66.4 acres will devolve on the DnA. 

5.8. In reply to a query the Ministry of Works and Housing in-
i.ormecl. the Committee that the proposed terms of lease of the land 
sold to the DDA were not in conformity with the general ter ~ 

an:! conditions of lease prescribed under the large scale acquisition 
8Cheme. Asked about the reasons, the Ministry, in a note have 
stated: ' 

"The Delhi Administration have reported that the late Lt. 
Governor (Shu A. N. Jha) had approved the proposal of 
the Fip.ancial Acl.viser (Shri R. S. Krishnan) in this re-
gard: The Administration are unable to offer any further 
comments." 

5.9. In a note furnished at the instance of the Committee, the 
Ministry of Works and Housing have -stated that "the lease agree-
ment has not so far been executed due to certain legal issues in-
Volved which are being sorted out. The lease agreement will be 
signed s()on after the legal issues are settlecl.." 

5. Hl. It is seen from the Audit para that the DDA divided the 
permissible area of 16.6 acres for ground eoverage into 98 'plots. 
~e Committee desired to· know whether the entire land was resold :! the DDA as land. itself. The Ministry,in reply, have stated that 
"  d sold was 507557 sq. metres. When asked on how many plots, 
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the buildings were constructed by the DDA, the Ministry of Works 
and Housing in a note have stated: 

"The ~ea under building constructed by DDA is 3344.40 sq. 
metres on all plots. The builfting on 9 plots has been 
completed, and the total floor space in the building is 
97105 sq. ft. out of which 44768 sq. ft. space has been 
allotted to the Rural Electrification Corporation on a 
monthly rent of Rs. 1,45,496. One shop measuring 132'7 
sq. ft. has been allotted at a monthly rent of Rs. 8000. 
Thus, the floor space measuring 51010 sq. ft. is still avail-. 
able. The floor space which would be available in the 
Duilding under construction on two plots is 34940 sq. ft. 
The attempts were made to dispose of the available floor 
space but the response was not encouraging. Now it has 
been decided to allot the ~ce on ou1;right saIs basis and 
the reserve price is being worked out." 

5.11. The Committee desired to know whether the disposal o:fl 
land to the DDA for sale in the form of land itself was covered 
under the Scheme of Large Scale Acquisition, Development and 
Disposal of Land. The Ministry of Works and Housing replied in 
the negative. 

5.12. According to the Audit para, 80 plots in all (out of total 98) 
had been sold up to October, 1977 at an average rate of Rs. 2,704.00 
per sq. yard (the highest rate realised being Rs. 17,316.00 per square 
yard) . As regards the high rates at which plots were sold by the 
DDA, the Vice-Chairman of DDA ~ ate  nuring evidence: 

"It is a fact that plots were sold at very high rateR but in 
commercial 'Centres of pressure DDA is required. to carry 
out certain social objectives including development." 

5.13. The witness added: 

"If we are to give plots for commercial purposes in a big 
centre-like District Centre at a lower price than the mar-
ket rate, it means we are encouraging profit making bY 
t~ intermediaries. I would with great respect submit 
for the Committee's  consideration as to 'whether in these 
very large commercially neveloped places we should &ive 
plots by any method, other than auction."_ 

5.14. In the same context, the witness further stated: 

"Actually speaking DDA has lands for R large number of 
eommercial . centres so called districts centres ar"d su'6:-
cftstrict centres and community level centres. DDA hils 
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been remiss in developing these. So far we developed 
two ctistricycentreS. We should have done development 
in 12. At community level also we have not developed 
that much which may enable people to get plots of their 
choice, for commercial purposes and it would certainly 
have an effect on the general price level of commercial 
plots in Delhi. It is b.ut natural, if you selectively release 
a few plots, sca'I'City factor adds to the value of the plot 
and increases the rate and to that extent DDA ~ been 
remiss. There would be no harm in admitting this 'fact." 

5.15. When asked about the pridng policy, especially in the 
neighbourhooc\ shopping centres, to which small ira.:iers and shop-
keeper go, the Vice-Chairman of DDA stated during evidence: 

5.14A. In a subsequent note dated 23 April 1981, the Ministry of 
Works and Housing have furnished the following information regard-
ing the Kalkaji District C~ntre: 

cc (i) Price paid to the land-owners per sq. yrd.-The compen-
sation assessed subject to revision in pending court cases 
works out to Rs. 2.50 per sq. yrd. 

(ii) Cost of development of and per sq. yd.-Cost of general 
development of the total area of 66.4 acres is Rs. 25.70 per 
sq. yd. Cost of internal development has been worked. out 
at Rs. 1.75 crores for the permissible ground coverage of 
_ 80,222 sq. yds. Total cost of general development as well 
as internal development of the entire area' of 66.4 ",acres 
works out to Rs. 2.50 ,per sq. yd. 

(iii) Price at which it is sold (minimum, maximum and average 
priee): DDA has indicated that out of the permissible 
ground coverage of 80,222 sq. yds. it has sold in auction 
a total area of 62,700 sq. yds. from 1969-70 to 1980-81 at an 
aggregate amount of Rs. 23,34,74,000/-. It will be diffi.-:-
cult to indicate the minimum, maximum and average 
price per sq. yd. on a comparable basis, as the' lots sold 
in auction have different Floor Area Ratios prescribed 
and were sold at different time. However, projecting the 
aggregate amounts received for 62,700 sq. yd. of ground 
coverage to the total permissible ground coverage of 
80,222 sq. yds. an average return on the total area of 
66.4 acres covering the Kalkaii District Centre works out 
to 23,34,74,000 X 80.222 =929.50 per sq. yd." 

62700 321376 i 
'" 
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5.15. -1Vr.:. askp·· awut the pricing policy, e eci~:  in tlfor'-
neighbourhood s" Dpping centres, to which ~ all trader and shop-
keeper go, the Vice-Chairman of DDA stated during evidence: 

"There we have tried to adopt a new policy by which people 
can get built-up shops or plots at reasonable price at the 
level at which they actually serve the needs of the com-
munity at the.}owesf poosible level. We are making an 
-attempt to develop a large number of these larger com-
mercial centres, so that hopefully in the next year or two, 
. when we are in a position to offer instead of 5 or 10 plots, 
about 500 or 700 plots for auction simultaneously, the 
price structure may get stabilised and there may be a 
downward trend." 

5.16. The Ministry have, in this connection, stated that: 

"As per clause 4 (iv) of the terms and conditions the lessee 
is not entitled to sell, transfer, or assign or pax:t with the 
poosession of the whole or a part of the plot or the build-
ing that may be constructed thereo!1 without the prior 
permission of the Authority. If 3uch permission is 
granted, an amount equivalent to' ~~ per cent of the 
unearned increase in the value Of the plot i.e. the differ-
ence between the premium paid and the market value 
at the time of transfer, shall be paid by the leossee to the 
DDA Such permission is, however, generally not given 
before the expiry of ten years from the commencement of 
the lease. There has been no such violation of the above 
terms and con ition~ of lease by the lessee." 

5.17. In reply to a question whether the DDA has executed lease 
deeds with the partieos to whom eighty plots were sold, the 
Ministry of Works and HOUSing have stated: 

"In some of the cases, the lease has been executed. In the 
remaining cases the execution of the lease deed has been 
held' up in view of the adverse judgement given by the 
Hon'ble High Court in case of MIS. Vishal Builders Vs. 
DDA." 

5.18. It is seen from the Audit paragraph that the DDA had 
realised a sum of Rs. 11.20 croreos from the sale of these 80 plots. 
The net n~arne  increase in land value in thls case was Rs. 10 
crores of which 50 per cent was ('1"editflble to Government (Revolv-
ing Fund). No payment had, however, been made by the DDA in 
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-this regard till December, 1977. The Committee desired to know as 
-to how this amount of Rs. 10 CTores had been utilised by the DDA 
and why the Government share of this gain was not realised. To 
this the Ministry of Works and Housing, have stated in a note: 

"As regards the payment of unearned increase, it may be 
mentioned that the land was purchased from the Delhi 
Administration from the funds of the General Develop-
ment Account and it has been developed out of the funds 
of the General Development Account. The expenditure 
on development so far incurred on the development of 
land is Rs. 1. 20 crores (approx) and the total expendi-
ture expected to be incurred on the development of land 
will be of the order of Rs. 1.71 crores. The expenditure 
on development, therefore, will be required to be re-
duced from the sum of Rs. 11.20 crores realised from the 
sale of plots to arrive at the net sales prOcee&. How-
ever, the question of payment of unearned increase to 
Delhi Administration will be finally decided in terms of 
lease agreement, when executed." 

5.1S, In this connection, Audit have informed the Committee 
that: 

"fhe Urban Art Commission in their meeting held on 23rd 
October, 1974 (wherein the planner and Architect of the 
Authority was present) scrutinised the plan and a rough 
model of the district centre complex. On 29th October, 
1974, the members of the Commission accompanied by 
the Secretary and the Architect Planner of the Authority 
inspected the premises and buildings under construction 
in the. district centre. Their findings were that "no pro-
jeetreport or a comprehensive programme seems to have 
been prepared for a scheme of this magnitUde and com-
plexity ............ , the present concept, plans and the 
architectural details are most unsatisfactory and if the 
construction Of this complex is allowed to proceed based 
on the present concept and plans it is not difficult to 
predict that the result will be a major failure both func-
tionally and aesthetically." 

When asked whether any project report was prepared for this 
-complex, the Ministry of Works and Housing, in a note, have stated: 

( In the year 1963-64, the work on the District Centre Kalkaji 
was started and a detailed project report in the frame 
work of Master Plan ·with defining the total area of the 
scheme, detailed layout, service structure and Architectu-
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ra! Control of individual building were worked out. From 
time to time according to the requirement and problems; 
the scheme was modified. The urban form of this Com-
plex was studied with series of achitectural models." 

5.21. In reply to another question whether the plans for this· 
complex were examined by the Urban Arts Commission, the Ministry 
have stated: 

The initial work on this scheme was started in 1963-64 whereas-
the Delhi Urban Arts Commission came into existence in . 
1974-75. By that time, major part of the buildings of this 
project as per the approved scheme were implemented and 

:, the work was in progress. Further this scheme was sub-
mitted to DDA and the project is being modified on the 
basis of the Commissioner's recommendations." 

5.22. The Committee note that out of the total 174 acreS of land acq-
irec1 ~er the Scheme of large scale acquisition, development 
and disposal of land for the district centre at Kalkaji 66.4 acres 
of land was transferred to DDA by the Delhi ~i tration for' 
District Centre, Kalkaji and for that a sum of Ks. 1.20"crores was 
paid in October, 1968 to the Revolving Fund . from the General 
Development Account of the DDA. The proposed. terms of lease 
of the land sold to the DDA by ~e Delhi Administration were 
. not in conformity with the general tenos and con\titions of lease 

.-. prescribed under the large scale acquisition Scheme. The reply 
:of the Ministry of Works and Housing that the then Lt. Governor 
had approved the proposal of the -Financial Adviser and that the 
Delhi Administration were unable to ofter any further comments .. 
is not at alI convincing. The correet position and the circumstan-
ces which led to a deviation from the normal procedure in this 
regard need to be explained to the Committee by the Government. 

5.23. The Committee are constrained to point out that the lease 
deed between Delhi Administration and the DDA has not been 
executed so far although the question of executing the lease deed 
for giving effect to the transfer of the land was cOD$idered by the-
Delhi Administration as early as in October, 1969 when it was de-
eided that lease would be executed for 66.4 acres of gross area (of 
which 16.6 acres represented the area of permissible ground cove-
rage). The Committee are informed that lease agreement has not 
been executed due to certain legal issues involved which are being 
sorted out. It is surprising that even after a period of 10 ear ~ 

the legal issues are still to be resolved. 
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i.U. It is pertinent to note in this regard that it was eci ~  that 
for the first three years from the date of executio'ra. of lease bet--
ween the Delhi Administration and the DDA, the . groUnd rent 
would he nominal (Re. 1 per annum) or the entire 66.4 acres and 
thereafter it would be 2! per cent of the premium which remained . 
~altere  ~t as. 1.20 crores. 'The DDA had, howe.ver, sold this· 
land for Rs. 11.20 crores after demarcating it into plots. Taking'-
into account the amount of Rs. 1.20 crores paid to Government and 
Rs. 1.71 crores incurred or likely to 1M: incurred towards develop-
meat-charges by DDA, the net unearned increase in land value is 
of the order of Rs. 8.29 crores of which Rs. 4..15 croreS shoul«l' 
have been paid by the DDA to the Delhi in~ tration as the-
land was part o.f the Scheme of large scale ac i iti~n, develop-
ment and disposal of 'land and 50 pel' cent of the unearned increase-
in the value of land was creditable to Government (revolving fund). 
The Committee are led to the inescapable conclusion that because of-
this inordinate delay in the execution of the lease deed, no ground 
rent has become payable to Government and also Rs. 4.15 crores, 
payable to Government by DDA being Government's share of un--
earned income -has been held up. The Committee would urge upon 
the Government to take suitable steps to expedite the early execu-
tion of lease deed if not already done by now so as to avoid the de-
lay in payment of the amount due to the Delhi Administration by· 
the DDA. -. 

5.25. The Committee note that out of the 98 plots carved out by 
the DDA from an area of 16.6 acres of land 80 plots had been sold-
up to October 1977 at an average rate of Rs. 2,704,00 pel" sq. yard (the 
highest rate realised being Rs 17,316.00 per sq. yard). One of thr.--
primary objectives o~ which the DDA was set up was to check rise 
in prices of land in Delhi. It is beyond the comprehension of the 
Committee as ·to how this objective could be fulfilled if sale of land 
in Delhi fetches as much as Rs. 17,316.00 per sq. yard. The Vice 
Chah-man of DDA conceded during evidence that "it is a fact that 
plots were sold at very high rates" but added that "if we are to give 
plots for commercial purposes in a big centre like District Centre at 
a lower price that the market rate, it means we are encouraging 
profit making by the intermediaries". The Committee feel that sale 
of land at such high prices to the traders in particular compels them 
to extract the maximum profit from their customers to neutralise 
the high price paid by the traders and contributes in '116 small mea-
Sures to the general rise in prices. The Committee rerommend that 
the present arrangements regarding auctioning of commercial plots 
should be re-examined in depth to see how best the price of land' 
sold by the DDA could be kept within reasonahle limits. 
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5.26. The Committee note that in October 1974 the members of 
'Urban Art Commission accompanied by the Secretary and the rc~
. teet Planner of the Authority inspected the premises and buildiDg 
under construction in the Kalkaji district centre. The Commission 
inter aliafound 'that 'no project report or a comprehensive pro-
gramme seems to have been prepared for a scheme of this magnitude 
and complexity....... the present concept plans and the architec-
tural details are most unsatisfactory and· if the construction of this 
-comple.1t is allowed to proceed based on the present concept and 
plans it is not difficult to predict that the result wlll be a ~or 

..failure both functionally and aesthetically/ 

5.27. The Committee are constrained to note that the planning and 
desigtning of the District Centre was done unsatisfactorily as has 
been pointed out by the Urban Art Commission. The Committee 
have been informed that the project is being mo«Jified on the basis 
of the Commission's recommendations. They would like to be 
informed of the further progress made in the matter. 



CONCLUSION 

528. The DDA was set up under the Delhi Development Act 1957 
"With a view to "promote and secure the development of Delhi a~eor
ing to plan". For this purpose, the DDA was empowered, inte alia, 
to acquire, hold, manage and dispose of land and carry out other 
operations for purpOSe5 of such development. One 9f the objectives 
of setti!Dg up DDA in place of the Delhi Improvement Trust was the 
-disposal of developed plots of land at a reasonable price. The Com-
mittee! have, after examining the various aspects of the -functioning 
of the DDA, come to the conclusion that the DDA has become mainly 
a profit making organisation and has contributed to the exorbitant 
rise in prices of land as well as of residential and commercial flats 
and buildings. It has also failed to provide accommodation to the 
needy persons ... This was surely not the intention of the Government. 

5.29. It is ~Il- no n fact that the DDA acquires land from the 
land owners at a very low rate and after development sells it at 
exorbitant rates, thereby earning huge' profits ... A glaring example 
of this is that in Kalkaji District Centre, the price paid by way of 
compensation to the land owners was Rs. 2.50 per sq. yard and the 
average cost of -4evelopment (both general and internal) of the entire 
area of 66.4 acres worked out to Rs. 80.15 per sq. yard. Against this, 
plots were sOld at an average rate of Rs. 2704 per sq. yard, the 
highest rate being Rs. 17316 per sq. yard. This amounts to nothing short 
of ''loot" Even where land is acquired for a public purpose, a 
reasonable compensation is paid. But in cases where land is acquir-
ed and later sold by auction or for comma-cial purposes, as has 
happened in most cases, the Committee feel that the land owners/ 
farmers should not be compelled to part with their holdings 
at throwaway prices. They therefore, recommend that the land! 
Acquisition Act may be suitably amended so that the interests of 
the farmers are properly safeguarded. 

- . 5.30. The Committee feel that the present system of allotment of 
plots as, well as built houses Ily draw of lots/auctioning does not 
take into consideration the actual need of the people which should 
have been the criteria. The Committee strongly recommend that 
the Government should review the present system of allotment of 
plots/flats and fay down precise criteria 59 that the economically 
weaker sections, low inceme' group and middle-income group people 
. are able to get p1ots/houses hom the DDA at no profit no loss basis. 

101 
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5.31. In this Report the Committee have drawn attention to severa' 
Shortcomings and irregularities that have come to their notite in 
the functionin, of DDA. In particular, mention may be made of 
the following: 

•. (i) . ail r~ to implement the policy regarding shifting of in-
dustrial units from non-conforming areas to conforming· 
areas; continued use of land for industrial purposes in 

•••. non-conforming areas by allottees even after allotment of 
land in conforming areas, non-recovery of ground rent; 
survey of industrial units operating in non-conforming-
areas not carried out; failure to take action against persons 
who were allotted lands for industrial purposes but did not 

~ ,. .. utilise the same for the purpose for which these were' 
'f"". •..• .-,..-t j  -allotted; noxious/hazardous industries not shifted. from 

non-conforming to t:onforming areas resulting An air 
pollution; allotment c: lands at rates lower than that 

L...... • .... prescribed under orders of the Government; property 
registers not maintained up-to-date; non-availability of 
information regarding ca~  where lease deeds have not 

"  . been e'Xecuted. 

~  

(ii) Revision of pre-determined rates without obtaining the 
approval of the Government; revision of pattern for 

• , •. recove<ry of premia without obtainipg the approval of the 
Government; revision of income limits for purposes of 
aUotment of plots without approval of the Govemmentj 
leasing out residential plots the area of which was in ex-
cess of the prescribed ceiling; delay in handing over deve-
loped plots; absence of records to indicate the number of 
plots which have been allotted but on which houses have 
not been constructed within the stipulated period; failure 
to take action against defaulters; periodical returns giving 
complete details o.f receipts and disposal of developecJ 
plots not obtained in time; policy of releasing small num-
ber of plots at a ~i e for auction thereby resulting in sky-
rocketing prices of land; 

,. (iii) Delegation of powers by the Authority to the Chairman 
•. of the Authority for constitution of Housing Committee 

.. . in violation of the provisions of Section SA of the' Delhi 

. ~ Development Act, 1957; constitution of Housing Committee 
.• ftve months before the' notification empowering Chairman 

~. t" •• to constitute such Committee was issued: excessive delega-
•• tlon of powers by the Authority to the Housing Co inittee ~ 
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..... ~  . C' • ~ 

unpardonable delay of seven years in rectifying the 
. omission; files relating to the ~n tit tion of the first 
Housing Committee not traceable . 

(iv) Excessive delegation of powers to the Vice.-chairman DDA 

.... in the att~r of fixation of i o a~ price or th: hire-
-t" " purchase price of flats; a1lotme'llt of dwelling units to 8 

~-- > large number of unregistered persons although there was 
, .. ~ a long waiting list of-registered p£'1'sons; allotment of out-

of-turn allotments of flats on compassionate grounds with-
• .• • ,out obtaining approval of the Housing Committee; lack of 

,~,- civic amenities in resident;al colonies when built flats are 
. '. ", :'initially allotted; absence of set policy regarding allot-
,. ' ... me'llt of flats to Government departments, autonomous 

:'odies or private organisatiot;ls,' fixation of ri~e  at higher 
rates than that worked out on the basis of standard for-

,..,. , ~ mula in the caSe of group housing scltemes in certain 

"""-0( .• 

.-olonies; and .", 

(v) Disposal of cinema plots on annual rental basis without 
obtaining the prior approval of the Government for change 
in the policy regarding disposal of commercial plots by 
-.auction; omission to place full facts before the Authority 
regarding cinema plots disposed of on annual rental basis; 
failure to collect arrears of rent from the owners of 
cinema houses to whom plots had been sold. 

5,32, The Committee recommend that a high level body-indepen-
'dt"nt of DDA, with senior officers drawn from the Ministry of Works 
and Housing Ministry of Finance and Delhi Administration should 
he constituted to go into all aspeds of the .working of DDA and, in 
particular, the shortcomings and irregularities pointed out by the 
-Committee in this Report, and suggest improvements in its system 

2nd working. 

NEW DELHI; 

-April 26, 1981. 

-Vais''lkha 6, 1903 -S ~ 

CHANDRAnT YADAV, 

Chairman, 

Publi'c Accounts Committee. 
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os
e
d 
of
. 
T
h
e 
re
as
o
ns
 
f
or
 
n
o
n-
di
s
p
os
al
 
of
 
t
he
se
 
pl
ot
s 
as
 
a
d-

va
nc
e
d 
b
y 
t
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
& 
H
o
us
i
n
g 
ar
e;
 
(i
) 
bi
g 
si
ze
 
of
 
pl
ot
s,
 

(i
i)
 
ca
se
s 
be
i
n
g 
u
n
d
er
 
c
o
ns
i
de
ra
ti
o
n 
of
 
L
a
n
d 
Al
l
ot
me
nt
 
A
d
vi
s
or
y 

C
o
m
mi
tt
ee
, 
(i
ii
) 
n
o
n-
re
ce
i
pt
 
of
 
as
se
ss
me
nt
 
of
 
l
a
n
d 
r
e
q
ui
r
e
m
e
nt
 
of
 

u
ni
ts
 
fr
o
m 
t
h
e 
Di
re
ct
or
at
e 
of
 
I
n
d
us
tr
ie
s 
a
n
d 
(i
v)
 
u
na
ut
h
or
is
e
d 

e
nc
r
oa
c
h
me
nt
s.
 
Sl
o
w 
pa
ce
 
of
 
de
ve
l
o
p
me
nt
 
of
 
i
n
d
us
tr
ia
l 
ar
e
a 
of
 

21
05
.3
0 
ac
re
s 
a
ga
i
ns
t 
a
n 
ar
ea
 
of
 
48
00
 
ac
re
s 
as
 
e
n
vi
sa
ge
d 
i
n 
t
h
e 
M
as
t
er
 

Pl
a
n 
is
 
al
so
, 
i
n 
t
h
e 
vi
e
w 
of
 
t
h
e 
C
o
m
mi
tt
ee
, 
re
s
p
o
ns
i
bl
e 
f
or
 
t
h
e 
i
n-

cr
ea
se
 
i
n 
t
h
e 
n
u
m
b
er
 
of
 
i
n
d
us
tr
ia
l 
u
ni
ts
 
i
n 
n
o
n-
c
o
nf
or
mi
n
g 
ar
ea
s.
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Mi
ni
st
r
y 
of
 

W
or
ks
 
& 
H
o
us
i
n
g 

Do
. 

I
n 
t
hi
s 
c
o
nt
e
xt
 
t
he
 
Se
cr
et
ar
y,
 
Mi
ni
st
r
y 
of
 
W
or
ks
 
& 
Ho
us
in
e. 

st
at
e
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
h
at
 '
t
h
e 
i
n
d
us
tr
ia
l 
ar
ea
 
i
n 
t
h
a 
Ma
st
er
 
Pl
a
n 

wa
s 
i
n 
o
ur
 
vi
e
w 
t
ot
al
l
y 
u
nr
ea
li
st
ic
 
a
n
d 
t
he
 
at
t
e
m
pt
 
t
o 
s
hi
ft
 
n
o
n-

c
o
nf
or
mi
n
g 
i
n
d
us
tr
ie
s 
t
o 
ot
h
er
 
ar
ea
s 
is
 
b
o
u
n
d 
t
o 
fa
il
 
w
h
et
h
er
 
y
o
u 

ma
ke
 
pl
ot
s 
a
va
il
a
bl
e 
or
 
n
ot
. 
We
 
ar
e 
n
o
w 
e
n
ga
ge
d 
i
n 
a
n 
e
xe
rc
is
e 
t
o 

c
o
ns
i
de
r 
s
hi
ft
i
n
g 
ha
za
r
d
o
us
 
i
n
d
us
tr
ie
s 
o
nl
y.'
 
T
he
 
C
o
m
mi
tt
ee
 
ne
e
d 

ha
r
dl
y 
e
m
p
ha
si
se
 
t
h
at
 
pr
ec
is
e 
re
as
o
ns
 
f
or
 
t
h
e 
sl
o
w 
de
ve
l
o
p
me
nt
 
of
 

i
n
d
us
tr
ia
l 
ar
ea
l
pl
ot
s 
b
y 
t
h
e 
D
D
A!
De
l
hi
 
A
d
mi
ni
st
ra
ti
o
n 
b
e 
i
de
nt
if
ie
d 

so
 
as
 
to
 
t
a
k
e 
a
p
pr
o
pr
ia
te
 
me
as
ur
es
 
t<
? 
st
e
p 
u
p 
t
h
e 
de
ve
l
o
p
me
nt
 
ot
 

i
n
d
us
tr
ia
l 
ar
ea
sl
pl
ot
s.
 
Al
o
n
gs
i
de
 
t
he
 
st
e
ps
 
t
h
at
 
G
o
ve
r
n
me
nt
 
m
a
y 

ta
ke
 
ii
l 
t
hi
s 
re
ga
r
d,
 
t
e
r
~
 
s
h
o
ul
d 
b
e 
a 
ti
me
 
b
o
u
n
d 
pr
o
gr
a
m
me
 
f
or
 

e
e
l
o

~
t
 a
n
d 
re
-I
oc
at
i
o
n 
of
 
i
n
d
us
tr
ia
l 
pl
ot
s 
so
 
t
h
at
 i
n 
t
h
e 
s
h
or
te
st
 

p
os
si
bl
e 
ti
me
 
at
 
le
as
t 
t
h
e 
n
o
xi
o
us
/
ha
za
r
d
o
us
 
i
n
d
us
tr
ie
s 
o
pe
ra
ti
n
g 
i
n 

n
o
n-
c
o
nf
or
mi
n
g 
ar
ea
s 
ar
e 
s
hi
ft
e
d.
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o
m 
t
h
e 
r
e
pl
y 
f
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s
he
d 
b
y 
t
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
& 

H
o
us
i
n
g,
 
t
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 
o
ut
 
of
 
t
h
e 
1'
5,
00
0 
a
p
pl
ic
at
i
o
ns
 

re
ce
i
ve
d 
i
n 
F
e
br
u
ar
y 
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76
 
f
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al
l
ot
me
nt
 
of
 
i
n
d
us
tr
ia
l 
pl
ot
s,
 
14
,5
81
 

a
p
pl
ic
a
nt
s 
di
d 
n
ot
 
de
p
os
it
 
t
h
e 
re
q
ui
si
te
 
a
m
o
u
nt
 
of
 
pr
e
mi
u
m 
c
al
l
e
d'
 

f
or
 
t
hr
o
u
g
h 
a
n 
a
d
ve
rt
is
e
me
nt
 
is
s
ue
d 
i
n 
ne
ws
pa
pe
rs
 
i
n 
Oc
t
o
be
r 
19
76
 

a
n
d 
th
u.
s 
t
h
er
e 
we
re
 
o
nl
y 
41
9 
a
p
pl
ic
a
nt
s 
le
ft
. 
T
h
er
e 
w
er
e 
a
n
ot
he
l 

70
0 
cl
ai
ms
 
e
ar
li
er
 
t
o 
t
he
se
 a
p
pl
ic
at
i
o
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f
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al
l
ot
me
nt
 
of
 
i
n
d
us
tr
i
al
 

pl
ot
s.
 
T
he
 
C
o
m
mi
tt
ee
 
ur
ge
 
t
h
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al
l 
t
he
se
 
ca
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s 
s
h
o
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d 
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se
d 

e
x
pe
di
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o
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l
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T
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C
o
m
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tt
ee
 
fi
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t
h
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o
ut
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a
b
o
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40
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00
 
u
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f
u
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o
ni
n
g 

i
n 
De
l
hi
, 
n
e
ar
l
y 
2
3
0
0
0 
u
ni
ts
 
h
a
v
e 
g
ot
 
m
u
ni
ci
pa
l 
li
ce
nc
es
. 
A
p
ar
t 
fr
o
m 

t
h
e 
l
os
s 
of
 
re
ve
n
ue
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y 
w
a
y 
01
 
m
u
ni
d
p
al
li
c
e
n
c
e 
fe
e,
 
sa
le
s 
ta
x,
 e
xc
is
e 

d
ut
y 
et
c.
, 
t
he
se
 
u
nl
ic
e
nc
e
d 
1
7,
0
0
0 
u
ni
ts
 
m
a
y 
b
e 
cr
ea
ti
n
g 
h
e
al
t
h 
/ 

ha
za
r
d.
 

~
 
C
o
m
mi
tt
ee
 
t
he
re
f
or
e,
 r
ec
o
m
me
n
d 
t
h
at
 a
 
s
ur
v
e
y 
s
h
o
ul
d 

b
e 
ma
de
 
i
m
me
di
at
el
y 
t
o 
i
de
nt
if
y 
s
uc
h 
u
ni
ts
 
so
 
as
 
t
o 
t
a
k
e 
st
ri
ct
 m
ea
-

s
ur
es
 
a
ga
i
ns
t 
t
h
os
e 
u
ni
ts
 
w
hi
c
h 
ar
e 
c
o
nt
i
n
ui
n
g 
u
na
ut
h
or
is
e
dl
y.
 

• 
 
J 
T
h
e 
C
o
m
mi
tt
ee
 
l
e
ar
nt
 t
h
at
 
30
00
 
pl
ot
s 

a
l
l
o
t
t
~
 
f
or
 
i
n
d
us
tr
i
al
 

p
ur
p
os
es
, 
h
a
v
e 
n
ot
 
be
e
n 
ut
il
is
e
d 
f
or
 
t
h
e 
p
ur
p
os
e 
f
or
 w
hi
c
h 
t
h
e 
al
l
ot
-

m
e
nt
s 
w
er
e 
ma
de
. 
T
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
& 
H
o
us
i
n
g 
ha
ve
 
i
nf
or
me
d 

I 

t
h
e 
C
o
m
mi
tt
ee
 
t
h
at
 n
o 
li
st
 o
f 
s
uc
h 
al
l
ot
te
es
 
w
h
o 
h
a
v
e 
mi
s
ut
il
is
e
d.
 
t
h
e 

al
l
ot
te
d 
pl
ot
s 
h
as
 
be
e
n·
 c
o
m
pi
le
d.
 
H
o
we
ve
r,
 
i
n 
t
h
e 
c
o
ur
se
 
of
 
s
ur
ve
ys
 

w
h
e
n
e
v
er
 
s
uc
h 
ca
se
s 
of
 
mi
s
ut
il
is
at
i
o
n 
c
o
me
 
t
o 
n
ot
ic
e,
 
ne
ce
ss
ar
y 
ac
ti
o
n 
~
 

u
n
d
er
 
t
h
e 
t
er
ms
 a
n
d 
c
o
n
di
ti
o
ns
 
of
 
t
h
e 
le
as
e 
de
e
d 
is
 t
a
ke
n.
 
T
h
e 
C
o
m-

~
 

mi
tt
e
e 
fe
el
 
t
h
at
 u
nl
e
Ss
 
a 
pr
o
p
er
 
c
he
c
k 
is
 k
e
pt
 
o
n 
mi
s
ut
il
is
at
i
o
n 
of
 

s
uc
h 
pl
ot
s,
 
t
h
e 
v
er
y 
p
ur
p
os
e 
of
 
al
l
ot
me
nt
s 
01.
 
i
n
d
us
tr
ia
l 
pl
ot
s 
t
o 
t
h
e 

u
ni
ts
 
w
or
ki
n
g 
i
n 
n
o
n-
c
o
nf
or
mi
n
g 
ar
ea
 
is
 
de
fe
at
e
d.
 
T
he
y,
 
t
he
re
f
or
e,
 

re
c
o
m
me
n
d 
t
h
at
 
t
h
er
e 
s
h
o
ul
d 
b
e 
a 
pr
o
p
er
 
ma
c
hi
ne
r
y 
ei
t
h
er
 
i
n 
t
h
e 

D
D
A 
or
 
i
n 
De
l
hi
 
A
d
mi
ni
st
ra
ti
o
n 
w
hi
c
h 
m
a
y 
br
i
n
g 
al
l 
ca
se
s 
of
 
mi
s-

ut
il
is
at
i
o
n 
of
 
pl
ot
s 
e
ar
m
ar
k
e
d 
f
or
 a
 
p
ar
ti
c
ul
ar
 
p
ur
p
os
e 
t
o 
t
h
ei
r 
n
ot
ic
e 

f
or
 
ta
ki
n
g 
s
ui
ta
bl
e 
ac
ti
o
n 
a
ga
i
ns
t 
t
h
e 
de
fa
ul
te
rs
. 

T
h
e 
C
o
m
mi
tt
ee
 
l
e
ar
n 
fr
o
m 
t
h
e 
A
u
di
t 
t
h
at
 
al
l
ot
me
nt
 
of
 

al
te
r
na
ti
ve
 i
n
d
us
tr
ia
l 
pl
ot
s 
at
 
pr
e-
de
te
r
mi
ne
d 
r
at
es
 w
as
 
s
u
bj
e
ct
 t
o 
t
h
e 

c
o
n
di
ti
o
ns
 
t
h
at
 
t
pe
 . l
es
se
e 
w
o
ul
d 
wi
t
hi
n 
a 
pe
ri
o
d 
of
 
2 
y
e
ar
s 
a
n
d 
6 
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Mi
ni
st
r
y 
of
 

Wo
rk
s 

a
n
~
 
Ho
Us
in
g 

m
o
nt
hs
 
fr
o
m 
t
h
e 
da
te
 
of
 
ta
ki
n
g 
p
os
se
ss
i
o
n 
of
 
t
h
e 
pl
ot
, 
st
o
p 
t
h
e 
us
e 

of
 
t
h
e 
e
xi
st
i
n
g 
pr
e
mi
se
s 
i
n 
n
o
n-
c
o
nf
or
mi
n
g 
ar
ea
s 
f
or
 
a 
p
ur
p
os
e 
n
ot
 

pe
r
mi
tt
e
d 
i
n 
t
h
e 
ma
st
er
/z
o
na
l 
pl
a
n 
a
n
d 
wi
t
hi
n 
a 
pe
ri
o
d 
of
 
2 
y
e
ar
s 

es
ta
bl
is
h 
t
h
e 
i
n
d
us
tr
y 
i
n 
t
h
e 
pl
ot
 
al
l
ot
te
d 
at
 
pr
e-
de
te
r
mi
ne
d 
r
at
es
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
s
ur
pr
is
e
d 
t
o 
fi
nd
 
t
h
at
 t
h
e 
D
D
A 
h
a
d 
u
pt
o 
De
ce
m-

b
er
 
19
77
 
n
o 
i
nf
or
ma
ti
o
n 
re
ga
r
di
n
g 
f
ul
fi
l
me
nt
 o
f 
t
h
e 
a
b
o
ve
 
c
o
n
di
ti
o
ns
 

b
y 
t
h
e 
al
l
ot
te
es
. 
H
o
we
ve
r,
 
a 
s
ur
ve
y 
ca
rr
ie
d 
o
ut
 
b
y 
t
he
 D
D
A 
r
e
c
e
nt
l
y 

re
ve
al
e
d 
t
h
at
 a
b
o
ut
 
18
00
 
pl
ot
s 
h
a
d 
n
ot
 
be
e
n 
c
o
ns
tr
uc
te
d 
u
p
o
n 
wi
t
hi
n 

t
h
e 
pe
ri
o
d 
st
i
p
ul
at
e
d 
i
n 
t
h
e 
t
er
ms
 o
f 
al
l
ot
me
nt
 
a
n
d 
'
n
ot
ic
es
 
h
a
v
e 

b
e
e
n/
ar
e 
be
i
n
g 
is
s
ue
d 
t
o 
t
he
se
 d
ef
a
ul
ti
n
g 
al
l
ot
te
es
 
t
o 
s
h
o
w 
ca
us
e 
w
h
y 

t
h
ei
r 
al
l
ot
me
nt
 
s
h
o
ul
d 
n
ot
 
be
 
ca
nc
el
le
d'.
 
T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
of
 
t
h
e 

vi
e
w 
t
h
at
 t
h
e 
D
D
A 
h
a
d 
st
ar
t
e
d 
ta
ki
n
g 
ac
ti
o
n 
i
n 
t
he
se
 
ca
se
s 
o
nl
y 

w
h
e
n 
t
h
e 
A
u
di
t 
h
a
d 
p
oi
nt
e
d 
o
ut
 
a
n
d 
t
h
e 
C
o
m
mi
tt
ee
 
t
o
o
k 
u
p 
t
h
e 

p
ar
a
gr
a
p
h 
o
n 
D
D
A 
f
or
 
e
xa
mi
na
ti
o
n.
 
T
he
 
de
la
y 
i
n 
t
a
ki
n
g 
ac
ti
o
n 

a
ga
i
ns
t 
t
he
 d
ef
a
ul
ti
n
g 
u
ni
ts
 
is
 r
e
gr
et
ta
bl
e.
 
T
h
e 
C
o
m
mi
tt
ee
 
h
o
p
e 
t
h
at
 

al
l 
t
he
se
 c
as
es
 
of
 
vi
ol
at
i
o
n 
of
 
te
r
ms
 o
f 
al
l
ot
me
nt
 
of
 
i
n
d
us
tr
i
al
 p
l
ot
s 

w
o
ul
d 
b
e 
fi
na
li
se
d 
e
x
pe
di
ti
o
us
l
y.
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ur
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C
o
m
mi
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e 
s
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pr
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e
d 
t
o 
n
ot
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t
h
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t
h
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n
o 
pr
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e
d
ur
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i
n 
v
o
g
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i
n 
D
D
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b
y 
w
hi
c
h 
it
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a
y 
b
e 
k
n
o
w
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w
h
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h
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h
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h
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h
a
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t
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d
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d 
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t
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C
o
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T
h
e 
C
o
m
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u
p
o
n 
t
h
e 
G
o
ve
r
n
me
nt
 
t
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e
v
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wi
t
h
o
ut
 
a
n
y 
f
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t
h
er
 

e
l
~
 
s
o
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ef
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i
ve
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e
d
ur
e 
b
y 
w
hi
c
h 
it
 m
a
y 
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k
n
o
w
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t
h
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 t
h
e 
al
l
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ve
 
f
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e
d 
t
h
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a
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o
ve
 
t
w
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c
o
n
di
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o
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wi
t
hi
n 
t
he
 
st
i
p
ul
at
e
d 
pe
ri
o
d.
 
T
he
y 
fe
el
 
t
h
at
 
t
he
se
 
t
w
o 
c
o
n
di
ti
o
ns
 

s
h
o
ul
d 
be
 
i
nc
l
u
de
d 
i
n 
t
h
e 
le
as
e 
de
e
d 
a
n
d 
t
h
e 
re
s
p
o
ns
i
bi
li
t
y 
f
or
 
i
nt
i-

m
at
i
n
g 
t
o 
t
h
e 
D
D
A 
a
b
o
ut
 
t
h
e 
f
ul
fi
l
me
nt
 
of
 
t
he
se
 
c
o
n
di
ti
o
ns
 
b
e 

de
v
ol
ve
d 
o
n 
t
he
 a
ll
ot
te
es
. 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 
t
he
 
sc
he
me
 
of
 
La
r
ge
 
Sc
al
e 
Ac
q
ui
-

si
ti
o
n 
(
De
ve
l
o
p
me
nt
 
a
n
d 
Di
s
p
os
al
) 
of
 
la
n
d,
 a
s 
e
m
b
o
di
e
d 
i
n 
t
h
e 
Mi
n-

is
tr
y 
of
 
H
o
me
 
Af
fa
ir
s 
l
et
t
er
 N
o. 
F.
3
7/
l
6/
6
0-
De
l
hi
 
(i
) 
d
at
e
d 
2 
Ma
y 

19
61
 
d
oe
s 
n
ot
 
i
m
p
os
e 
a
n
y 
ce
il
i
n
g 
o
n 
t
h
e 
ar
e
a 
of
 
t
h
e 
pl
ot
 
w
hi
c
h 

c
o
ul
d 
b
e 
al
l
ot
te
d 
i
n 
c
o
nf
or
mi
n
g 
ar
ea
. 
H
o
we
ve
r,
 
as
 
p
er
 
p
ar
a
gr
a
p
h 

8(
i)
 (
b)
 
a
n
d 
8(
ii
) 
of
 
t
he
 
a
b
o
ve
 
l
et
t
er
 
t
h
e 
e
nt
it
l
e
m
e
nt
 
t
o 
al
l
ot
me
nt
 

at
 p
re
-
de
te
r
mi
ne
d 
ra
te
s 
is
 r
es
tr
ic
te
d 
t
o 
t
he
 a
r
e
a 
ac
q
ui
re
d 
or
 
i
n 
p
os
se
s-

si
o
n 
of
 
t
h
e 
i
n
d
us
tr
y 
at
 
t
h
e 
ol
d 
l
oc
at
i
o
n 
a
n
d 
t
h
e 
ar
ea
 
i
n 
e
xc
es
s 
of
 
it
 

is
 t
o 
b
e 
pr
ic
e
d 
at
 
t
h
e 
a
uc
ti
o
n 
r
at
e 
pr
e
va
il
i
n
g 
at
 
t
h
e 
ti
m
e 
i
n 
t
h
e 

ne
i
g
h
b
o
ur
i
n
g 
ar
ea
s.
 
I
ns
pi
te
 
of
 
t
he
se
 
cl
ea
r 
i
ns
tr
uc
ti
o
ns
 t
h
e 
C
o
m-

mi
tt
ee
 
ar
e 
u
na
bl
e 
t
o 
u
n
de
rs
ta
n
d 
h
o
w 
i
n 
gr
os
s 
c
o
nt
ra
ve
nt
i
o
n 
of
 
t
he
se
 

pr
o
vi
si
o
ns
 
Mi
s. 
Br
it
a
ni
a 
Bi
sc
ui
t 
Fa
ct
or
y 
Co
. 
Lt
d.
 
w
er
e 
al
l
ot
te
d 
l
a
n
d 

me
as
ur
i
n
g 
30
,5
83
.6
 
sq
. 
y
ar
ds
 
at
 
pr
e-
de
te
r
mi
ne
d 
r
at
es
 i
n 
19
64
 
a
ga
i
ns
t 

a
n 
ar
e
a 
of
 
49
84
 
sq
. 
y
ar
ds
 
p
os
se
ss
e
d 
b
y 
t
h
e 
fi
r
m 
i
n 
a 
n
o
n-
c
o
n-

f
or
mi
n
g 
ar
ea
. 
W
ha
t 
ha
s 
di
st
ur
be
d 
t
h
e 
C
o
m
mi
tt
ee
 
m
os
t 
is
 t
h
e 
r
e
pl
y 

--
--
--
--

....
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1.
6r
 

-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

3 
4 

f 

i 

,
-
-
-
-
-
-
-
-
-
-
,
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

Mi
n:
st
r
y 
of
 

of
 
t
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
i
n
g 
t
h
at
 '
al
m
os
t 
al
l 
ca
se
s 
of
 
al
l
ot
-

m
e
nt
 
of
 
i
n
d
us
tr
ia
l 
pl
ot
s 
i
n 
De
l
hi
, 
b
y 
wa
y 
of
 
al
te
r
na
ti
ve
 
al
l
ot
me
nt
, 

ha
ve
 
be
e
n 
d
e
al
t 
wi
t
h 
o
n 
t
h
e 
ba
si
s 
of
 
t
h
e 
ac
t
ua
l 
ar
e
a 
al
l
ot
te
d 
be
i
n
g 

di
s
pr
o
p
or
ti
o
na
te
 
t
o 
t
h
e 
ar
e
a 
ac
t
ua
ll
y 
he
l
d 
i
n 
t
h
e 
ol
d 
l
oc
at
i
o
ns
. 
I
n 

al
l 
t
he
se
 c
as
es
,' 
it
 i
s 
o
nl
y 
t
h
e 
pr
e-
de
te
r
mi
ne
d 
ra
te
, 
w
hi
c
h 
ba
a 
be
e
n 

c
ha
r
ge
d 
a
n
d 
n
ot
 
t
h
e 
a
uc
ti
o
n 
ra
te
. 

. 

T
h
e 
Vi
ce
-
C
ha
ir
ma
n,
 
D
D
A 
h
a
d 
st
at
e
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
h
at
 
h
e 

h
a
d 
s
o
u
g
ht
 c
la
ri
fi
ca
ti
o
n 
fr
o
m 
t
h
e 
G
o
ve
r
n
me
nt
 
f
or
 
r
e
~
o

e
n
i
n
g
 a
ll
 
t
h
e 

ol
d 
ca
se
s 
a
n
d 
t
h
e 
m
at
t
er
 
w
a,
 
pe
n
di
n
g 
be
f
or
e 
t
h
e 
De
l
hi
 
A
d
mi
ni
st
ra
--

ti
o
n.
 T
he
 
C
o
m
mi
tt
ee
 
ne
e
d 
-
na
r
dl
y 
ur
ge
 
t
h
at
 a
 
t
h
or
o
u
g
h 
i
n
ve
st
i
ga
ti
o
n 

m
a
y 
b
e 
he
l
d 
f
or
 a
ll
 
t
he
se
 l
a
ps
es
 w
it
h 
a 
vi
e
w 
t
o 
fi
x 
re
s
p
o
ns
i
bi
li
t
y 
o
n 

t
h
e 
er
ri
n
g 
of
fi
ci
al
s. 
T
he
 
q
ue
st
i
o
n 
of
 
re
-
o
pe
ni
n
g 
of
 
t
he
se
 c
as
es
 
f
or
 r
e-

fi
xi
n
g 
t
h
e 
pr
e
mi
u
m 
wi
t
h 
re
fe
re
nc
e 
t
o 
t
h
e 
a
uc
ti
o
n 
r
at
e 
i
n 
re
s
pe
ct
 

of
 
t
h
e 
ar
e
a 
al
l
ot
te
d 
ip
. 
e
xc
es
s 
of
 
t
h
at
 
he
l
d 
i
n 
t
h
e 
n
o
n-
c
o
nf
o
n
ni
n
g 

ar
ea
 
s
h
o
ul
d 
-a
ls
o 
b
e 
de
ci
de
d 
wi
t
h
o
ut
 
f
ur
t
h
er
 
de
la
y.
 

W
OI
 
ks
 
a
n
d 
H
o
us
i
n
g 

T
h
e 
C
o
m
mi
tt
ee
 
fi
nd
 
t
h
at
 
t
he
 
a
b
o
ve
 
c
o
m
pa
n
y,
 
af
t
er
 
s
hi
ft
i
n
g 

it
s 
i
n
d
us
tr
y 
t
o 
t
h
e 
n
e
w 
ar
e
a 
c
o
nt
i
n
ue
d 
t
o 
us
e 
ti
ll
 D
ec
e
m
be
r 
19
77
 
t
h
e 

e
xi
st
i
n
g 
pr
e
mi
se
s 
f
or
 
a 
n
o
n-
c
o
nf
or
mi
n
g 
p
ur
p
os
e 
vi
z.
, 
a 
wa
re
h
o
us
e 

a
n
d 
t
h
us
 d
i
d 
n
ot
 
f
ul
fi
l 
o
ne
 
of
 
t
h
e 
c
o
n
di
ti
o
ns
 
of
 
al
l
ot
me
nt
 
i.
e. 
t
o 
st
o
p 

t
h
e 
us
e 
of
 
t
h
e 
e
xi
st
i
n
g 
pr
e
mi
se
s 
i
n 
n
o
n-
c
o
nf
or
mi
n
g 
ar
e3
S 
f
or
 
a 
p
ur
-

p
os
e 
n
ot
 
pe
r
mi
tt
e
d 
i
n 
t
h
e 
ma
st
er
/z
o
na
l 
pl
a
n 
i
n 
a 
pe
ri
o
d 
of
 
2l
 
ye
ar
s 

fr
o
m 
t
h
e 
d
at
e 
of
 
ta
ki
n
g 
p
os
se
ss
i
o
n 
of
 
pl
ot
. 
St
r
a
n
g
el
y 
e
n
o
u
g
h 
t
h
e 

pr
e
mi
se
s 
i
n 
t
h
e 
n
o
n-
c
o
nf
or
mi
n
g 
ar
ea
s 
w
er
e 
tr
a
ns
fe
rr
e
d 
i
n 
19
77
 
b
y 

,j .... .... o 



1
2 

1.
6
2 

-d
o-

--

t
hi
s 
c
o
m
pa
n
y 
t
o 
a 
tr
a
ns
p
or
t 
c
o
m
pa
n
y.
 
I
n.
 t
hi
s 
r
e
g
ar
d 
t
h
e 
Vi
ce
-

C
ha
ir
ma
n,
 
D
D
A 
st
at
e
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
h
at
 t
h
e 
D
D
A 
wa
s 
e
xa
mi
n-

i
n
g 
w
h
et
h
er
 
t
h
e 
tr
a
ns
f
er
 
wa
s 
le
ga
l 
Or 
n
ot
 
a
n
d 
w
h
et
h
er
 
t
h
e 
r
ul
e 

re
ga
r
di
n
g 
t
h
e 
us
e 
of
 
a 
pr
o
pe
rt
y 
f
or
 
r
u
n
ni
n
g 
a 
wa
re
h
o
us
e 
or
 
a 

tr
a
ns
p
or
t 
c
o
m
pa
n
y 
is
 
a
me
n
da
bl
e 
b
y 
t
h
e 
D
D
A 
Ac
t 
a
n
d 
t
h
at
 
t
h
e
y 

w
o
ul
d 
t
a
k
e 
a 
de
ci
si
o
n 
o
n 
t
h:
lt
 
s
h
or
tl
y.
 
T
h
e 
C
o
m
mi
tt
ee
 
de
pl
or
e 
t
h
e 

l
a
xi
t
y 
s
h
o
w
n 
b
y 
t
h
e 
-a
ut
h
or
it
ie
s 
i
n 
n
ot
 
ta
ki
n
g 
e
x
pe
di
ti
o
us
 
ac
ti
o
n 
i
n 

t
hi
s 
ca
se
 
a
n
d 
e
x
pe
ct
 
t
h
at
 t
h
e 
de
ci
si
o
n 
w
o
ul
d 
b
e 
t
a
k
e
n 
i
n 
t
h
e 
m
at
t
er
 

wi
t
h
o
ut
 
f
ur
t
h
er
 
l
os
s 
of
 
ti
me
 b
y 
G
o
ve
r
n
me
nt
. 

I T
h
e 
C
o
m
mi
tt
ee
 
al
s
o 
fi
nd
 
t
h
at
 t
he
 
t
h
e
n 
C
hi
ef
 
C
o
m
mi
ss
i
o
ne
r 
wa
s 

a
ut
h
or
is
e
d 
t
o 
al
l
ot
, 
o
n 
t
h
e 
a
d
vi
ce
 
of
 
t
he
 
L
a
n
d 
Al
l
ot
me
nt
 
A
d
vi
s
or
y 

C
o
m
mi
tt
ee
, 
de
ve
l
o
pe
d 
l
a
n
d 
at
 
pr
o
p
er
 
pr
ic
e 
t
o 
s
ma
ll
 
sc
al
e 
i
n
d
us
tr
ie
s 

(i
n 
a
d
di
ti
o
n 
t
o 
s
uc
h 
of
 
t
he
 i
n
d
us
tr
ia
li
st
s 
w
h
o 
he
l
d 
or
 
w
er
e 
gr
a
nt
e
d 

i
m
p
or
t 
ma
n
uf
ac
t
ur
i
n
g 
li
ce
nc
es
 
b
y 
G
o
ve
r
n
me
nt
),
 
pr
o
vi
de
d 
t
h
at
 
se
t-

ti
n
g 
u
p 
of
 
t
h
e 
i
n
d
us
tr
y 
w
as
 
i
n 
ac
c
or
da
nc
e 
wi
t
h 
t
h
e 
Ma
st
er
 
Pl
a
n.
 

T
h
e 
C
o
m
mi
tt
ee
 
ha
ve
 
be
e
n 
i
nf
or
me
d 
b
y 
t
he
 
A
u
di
t 
t
h
at
 
t
h
e 
D
D
A 

u
n
d
er
 
t
h
e 
a
b
o
ve
 
sc
he
me
 
al
l
ot
te
d 
i
n 
De
ce
m
be
r 
19
66
 
a 
pl
ot
 
of
 
t
h
e 

l
a
n
d 
me
as
ur
i
n
g 
4 
ac
re
s 
t
o 
Mi
s.
 
T
at
a 
Ir
o
n 
a~

 
St
ee
l 
Co
. 
w
hi
c
h 
is
 

n
ot
 
a 
s
ma
ll
 
sc
al
e 
i
n
d
us
tr
y 
at
 
t
h
e 
c
o
m
me
rc
ia
l 
r
at
e 
of
 
Rs
. 
3
5/
-
p
er
 

s
q
ua
re
 y
ar
d 
f
or
 s
et
ti
n
g 
u
p 
a 
st
oc
k 
ya
r
d.
 
H
o
we
ve
r,
 
a 
f
ur
t
h
er
 !
re
q
ue
st
 

b
y 
t
h
e 
c
o
m
pa
n
y 
i
n 
J
ul
y 
19
74
 
f
or
 
al
l
ot
me
nt
 
of
 
a
d
di
ti
o
na
l 
l
a
n
d 
ne
ar
-

b
y 
f
or
 
t
h
e 
sa
me
 
p
ur
p
os
e 
w
as
 
re
je
ct
e
d 
b
y 
t
h
e 
D
D
A 
i
n 
S
e
pt
e
m
b
er
 

19
77
 
o
n 
t
h
e 
gr
o
u
n
d 
t
h
at
 a
ll
ot
me
nt
 
f
or
 
s
uc
h 
p
ur
p
os
e 
c
o
ul
d 
n
ot
 
b
e 

m
a
d
e 
i
n 
t
er
ms
 o
f 
t
h
e 
sc
he
me
. 
T
h
e 
Fi
na
nc
e 
Me
m
be
r 
of
 
t
h
e 
A
ut
h
o-

ri
t
y 
i
n 
F
e
br
u
ar
y 
19
75
 
h
a
d 
o
bs
er
ve
d 
t
h
at
 
't
hi
s 
-
u
ni
t 
is
 
n
ot
 
st
ri
ct
l
y 

-
-
-

-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

-
-
~
 
-
-
-
-
-
-
-
-

... - ... ... 
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1.
6
3 

4 
3 
.
-
-
-
-
'-
;
o
v
er
e
d 
b
y"
t
hi
s 
or
d
er
'.
-i
i-
t
hi
s 
;
a
s 
-~

~~
t

~-
Co

it
t~

r-
-~

na
i~

-t
~ 

Mi
ni
st
r
y 
of
 
Wo
rk
s 

a
n
d 
H
o
us
i
n
g 

u
n
d
er
st
a
n
d 
h
o
w 
t
hi
s 
c
o
m
pa
n
y 
w
as
 
al
l
ot
t
e
d 
4 
ac
re
s 
of
 
l
a
n
d 
i
n 
t
h
e 

fi
rs
t 
i'
ns
ta
nc
e 
i
n 
19
66
 
f
or
 
a 
p
ur
p
os
e 
n
ot
 
c
o
ve
r
d 
u
n
d
er
 
t
h
e 
sc
he
me
. 

T
h
e 
C
o
m
mi
tt
ee
, 
t
he
re
f
or
e,
 
r
e
c
o
m
m
e
n
d 
t
h
at
 
a 
d
et
ai
l
e
d 
i
n
q
ui
r
y 
be
 

m
a
d
e 
i
nt
o 
t
hi
s 
ca
se
 
s
o 
as
 
t
o 
br
i
n
g 
o
ut
' 
f
ul
l 
fa
ct
s 
t
o 
s
ur
fa
ce
. 

I
n 
a
n
ot
h'
er
 
ca
se
 
t
h
e 
C
o
m
mi
tt
e
e 
fi
n
d 
t
h
at
 M
Is
. 
I
n
di
a 
Fl
o
ur
 
Mi
ll
s 

C
o
m
p
a
n
y 
c
o
ns
is
ti
n
g 
of
 
5 
p
ar
t
n
er
s 
w
as
 
al
l
ot
t
e
d 
i
n 
A
pr
il
 
1
9
6
8 
a
n 

ar
e
a 
of
 
45
43
.3
3 
s
q
u
ar
e 
y
ar
ds
 
at
 
a 
c
o
nc
es
si
o
na
l 
pr
e
mi
u
m 
of
 
Rs
. 
1.
64
 

Ja
k
hs
 
f
or
 
s
hi
ft
i
n
g 
it
s 
i
n
d
us
tr
y 
fr
o
m 
a 
n
o
n-
c
o
nf
or
mi
n
g 
ar
ea
. 
B
y 

Oc
t
o
be
r 
19
71
, 
t
h
e 
n
u
m
b
er
 
of
 
p
ar
t
n
er
s 
i
n 
t
h
e 
c
o
n
e
e
m 
h
a
d 
i
n
cr
e
as
e
d 

t
o 
13
 
a
n
d 
t
h
e 
D
D
A 
st
at
e
d 
i
n 
J
a
n
u
ar
y 
'1
97
8 
t
h
at
 i
nc
l
us
i
o
n 
of
 
i
nc
o
m-

i
n
g 
p
ar
t
n
er
s 
w
as
 
al
l
o
we
d 
as
 
t
h
e
y 
w
er
e 
bl
o
o
d 
re
la
ti
o
ns
. 
T
h
e 
le
ga
l 

se
ct
i
o
n 
of
 
t
h
e 
A
ut
h
or
it
y.
 
h
o
we
ve
r,
 
o
pi
ne
d 
t
h
at
 
'a
d
di
ti
o
n 
of
 
a. 
n
e
w 

p
ar
t
n
er
 
c
er
t
ai
nl
y 
m
e
a
ns
 
a 
tr
a
ns
f
er
 
of
 
t
h
e 
s
h
ar
e 
of
 
ot
h
er
 
p
ar
t
n
er
s 

t
o 
t
h
e 
n
e
w 
p
ar
t
n
er
s.
 
It
 i
s 
v
er
y 
ea
s
y 
t
o 
e
va
de
 
t
h
e 
t
er
ms
 o
f 
tr
a
ns
f
er
 

b
y 
a
d
di
n
g 
a 
n
e
w 
p
ar
t
n
er
 
a
n
d 
it
 c
a
n 
be
 
ea
si
l
y 
ar
r
a
n
g
e
d 
t
o 
se
ll
 
o
ut
 

t
h
e 
al
l
ot
t
e
d 
pl
ot
 
t
o 
t
h
e 
n
e
w 
pe
rs
o
ns
 
w
hi
le
 
t
h
e 
a
ct
u
al
 
a
H
ot
te
es
 
c
a
n 

sl
i
p 
o
ut
'.
 
I
n 
t
hi
s 
c
o
n
ne
ct
i
o
n,
 
t
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
fr
o
m 
Se
ct
i
o
n 
3
0(
2)
 

of
 
t
h
e 
I
n
di
a
n 
P
ar
t
n
er
s
hi
p 
Ac
t,
 
19
32
 
t
h
at
 '
a 
pe
rs
o
n 
w
h
o 
is
 i
nt
r
o
d
u
c
e
d 

as
 
a 
p
ar
t
n
er
 
i
nt
o 
a 
fi
r
m 
d
oe
s 
n
ot
 
t
h
er
e
b
y 
be
c
o
me
 
I
h
bl
e 
f
Or 
a
n
y 
a
ct
 

of
 
t
h
e 
fi
r
m 
d
o
ne
 
b
ef
or
e 
h
e 
be
ca
me
 
a 
p
ar
t
n
er
'.
 
I
n 
vi
e
w 
of
 
t
h
e 
a
b
o
ve
 

st
at
ut
or
y 
pr
o
vi
si
o
n,
 
t
h
e 
C
o
m
mi
tt
ee
 
ar
e 
at
 
a 
l
os
s 
t
o 
u
n
d
er
st
a
n
d 
h
o
w 

t
h
e 
D
D
A 
is
 g
oi
n
g 
t
o 
bi
n
d 
t
h
e 
n
e
w 
pa
'f
t
ne
rs
 
t
o 
t
h
e 
t
er
ms
 a
n
d 
c
o
n
di
-

ti
o
ns
 a
gr
e
e
d 
t
o 
ea
rl
ie
r.
 
As
 
l
e
as
e 
de
e
d 
h
as
 
n
ot
 
y
et
 
b
e
e
n 
e
x
e
c
ut
e
d 

.... .... NI 
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Wit
h 
th
is
 fi
r
m. 
an
d 
an
nu
ai
 
gr
ou
nd
 
re
nt
 n
ot
 
re
co
ve
re
d 
si
nc
e 
19
68
, 
th
a 

Co
m
mit
te
e 
w
o
ul
d 
st
re
ss
 u
p
o
n 
t
h
e 
G
o
ve
r
n
me
nt
 
t
o 
e
ns
ur
e 
t
h
at
 a
ll
 
t
h
e 

n
e
w 
i
nc
o
mi
n
g 
p
ar
t
n
er
s 
ar
e 
ma
de
 
b
o
u
n
d 
t
o 
t
h
e 
te
r
ms
 
a
n
d 
c
o
n
di
-

ti
o
ns
 
of
 
t
h
e 
le
as
e 
a
n
d 
gr
o
u
n
d 
r
e
nt
 
re
c
o
ve
re
d 
wi
t
h
o
ut
 
a
n
y 
f
ur
t
h
er
 

de
la
y.
 

T
h
e 
A
u
di
t 
ha
s 
als
o 
p
oi
nt
e
d 
o
ut
 
t
h
at
 
ac
c
or
di
n
g 
t
o 
t
h
e 
t
er
ms
 
a
n
d 

c
o
n
di
ti
o
ns
 
of
 
al
l
ot
me
nt
, 
t
h
e 
D
D
A 
w
as
 
e
nt
it
le
d 
t
o 
re
al
is
e 
50
 
p
er
 
ce
nt
 

of
 
t
h
e 
u
n
e
ar
n
e
d 
i
nc
re
as
e 
i
n 
t
h
e 
va
l
ue
 
of
 
l
a
n
d 
i
n 
ca
se
 
of
 
tr
a
ns
f
er
. 

T
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
i
n
g 
ha
ve
 
i
nf
or
me
d 
t
h
e 
C
o
m
mi
tt
e.
, 

t
h
at
 '
t
he
 c
ha
n
ge
s 
i
n 
t
he
 c
o
ns
ti
t
ut
i
o
n 
(
of
 t
h
e 
fi
r
m)
 
h
a
v
e 
be
e
n 
al
l
o
w-

e
d 
i
n 
t
h
e 
pa
st
 
a
n
d 
ar
e 
be
i
n
g 
al
l
o
we
d 
i
n 
a 
n
u
m
b
er
 
of
 
ca
se
s 
a
m
o
n
gs
t 

bl
o
o
d 
'r
el
at
i
o
ns
 w
it
h
o
ut
 
re
c
o
ve
ri
n
g 
50
 
p
er
 
ce
nt
 
of
 
t
h
e 
u
n
e
ar
n
e
d 
i
n-

cr
ea
se
'.
 
T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 t
he
 G
o
ve
r
n
me
nt
 
t
o 
e
xa
mi
ne
 
t
h
e 
:::
 

e
xi
st
i
n
g 
pr
o
vi
si
o
ns
 
i
n 
t
hi
s 
re
ga
r
d 
pa
rt
ic
ua
rl
y 
i
n 
t
he
 l
i
g
ht
 o
f 
t
h
e 
o
pi
-

C
ol
) 

ni
o
n 
e
x
pr
es
se
d 
b
y 
t
h
e 
Le
ga
l 
Se
ct
i
o
n 
of
 
D
D
A.
 

,"
" 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
pe
rt
ur
be
d 
to
 
n
ot
e 
t
h
at
 
t
h
e 
D
D
A 
w
as
 
n
ot
 

ma
i
nt
ai
ni
n
g 
t
h
e 
pr
o
pe
rt
y 
re
gi
st
er
s 
pr
o
pe
rl
y 
ti
ll
 
Oc
t
o
be
r 
19
78
. 
T
he
 

Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
i
n
g 
ha
ve
 
i
nf
or
me
d 
t
h
e 
C
o
m
mi
tt
ee
 
i
n 

19
79
 
t
h
at
 
t
h
e 
re
c
or
ds
 
ha
ve
 
si
nc
e 
be
e
n 
c
o
m
pl
et
e
d.
 
T
he
 
C
o
m
mi
tt
ee
 

w
o
ul
d 
n
o
w 
de
si
re
 
t
o 
k
n
o
w 
t
he
 n
u
m
b
er
 
of
 
pl
ot
s 
f
or
 
w
hi
c
h 
le
as
e 
de
e
d 

ha
s 
n
ot
' 
be
e
n 
e
xe
c
ut
e
d 
s
o 
fa
r 
de
s
pi
te
 
ha
n
di
n
g 
o
ve
r 
p
os
se
ss
i
o
n 
of
 

pl
ot
s.
 
T
h
e 
re
as
o
ns
 f
or
 
s
uc
h 
ir
re
g
ul
ar
it
y 
ma
y 
be
 
e
x
pl
ai
ne
d 
i
n 
ea
c
h 

ca
se
. 
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lZ
 .
4
9 

Mi
ni
st
r
y 
of
 

Wo
rk
s 
& 
Ho
us
in
g 

17
 

l
.
~
o
 

-
d
Q-

4 
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-
-
-
-
-
-
_
.
_
-
-
-
-

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 
t
he
 p
at
t
er
n 
of
 
re
c
o
ve
r
y 
of
 
pr
e
mi
a 

f
or
 
re
si
de
nt
ia
l 
pl
ot
s,
 
as
 
p
er
 
or
de
rs
 
of
 
G
o
ve
r
n
me
nt
 
ef
fe
ct
i
ve
 
fr
o
m 

F
e
br
u
ar
y 
19
70
) 
wa
s 
re
vi
se
d 
b
y 
t
h
e 
D
D
A 
i
n 
A
u
g
us
t 
19
75
 
wi
t
h
o
ut
 
t
h
e 

a
p
pr
o
va
l 
of
 
u{
e 
G
o
ve
r
n
me
nt
, 
w
h
er
e
b
y 
50
 
p
er
 
c
e
nt
 
of
 
t
h
e 
pr
e
mi
u
m 

wa
s 
re
c
o
ve
ra
bl
e 
as
 
de
p
os
it
 
at
 
t
h
e 
ti
me
 o
f 
a
p
pl
ic
at
i
o
n 
a
n
d 
t
h
e 
ba
la
nc
e 

50
 
pE
!i"
 
c
e
nt
 w
h
e
n 
p
os
se
ss
i
o
n 
wa
s 
gi
ve
n 
as
 
a
ga
i
ns
t 
t
h
e 
pr
e
vi
o
us
 
pr
ac
-

ti
ce
 o
f 
re
c
o
ve
ri
n
g 
25
 
p
er
 
ce
nt
 
at
 
t
h
e 
ti
m
e 
of
 
fl
il
ot
me
nt
, 
5-
G 
p
er
 
c
e
nt
 

w
hi
le
 
ha
h
di
n
g 
o
ve
r 
p
os
se
ss
i
o
n 
a
n
d 
t
h
e 
ba
la
nc
e 
25
 
p
er
 
ce
nt
 
at
 
t
h
e 
e
n
d 

of
 
o
ne
 
y
e
ar
 
~
t
e
r
 
p
os
se
ss
i
o
n 
wa
s 
gi
ve
n 
or
 
o
n 
c
o
m
pl
et
i
o
n 
of
 
se
r
vi
ce
s 

if
 t
h
at
 
ha
p
pe
ne
d 
t
o 
be
 
la
te
r.
 
T
h
e 
Mi
ni
st
r
y 
of
 
W
O
Tk
s 
& 
H
o
us
i
n
g 

h
a
v
e 
st
at
e
d 
i
n 
t
hi
s 
r
e
g
ar
d 
t
h
at
 s
i
nc
e 
t
h
e
D
D
A 
wa
s 
t
o 
e
m
b
ar
k 
u
p
o
n 

m
aj
or
 
pr
oj
ec
ts
 
a
n
d 
ne
e
de
d 
s
u
bs
ta
nt
ia
l 
re
ve
n
ue
, 
it
 
wa
s 
c
o
ns
i
de
re
d 

e
x
pe
di
e
nt
 
b
y 
t
h
e
m 
t
o 
m
o
bi
li
se
 
ma
xi
m
u
m 
re
s
o
ur
ce
s 
a
n
d 
ac
c
or
di
n
gl
y 

t
h
e 
p
at
t
er
n 
of
 
p
a
y
m
e
nt
 
of
 
pr
e
mi
u
m 
wa
s 
re
vi
se
d.
 
W
hi
le
 
t
h
e 
C
o
m-

mi
tt
ee
 
a
p
pr
ec
ia
te
 
t
he
 n
ee
d 
f
or
 m
o
bi
li
sa
ti
o
n 
of
 
re
s
o
ur
ce
s 
f
or
 d
e
ve
l
o
p-

me
nt
, 
t
h
e
y 
ar
e 
of
 
t
he
 v
ie
w 
t
h
at
 t
h
e 
D
D
A 
s
h
o
ul
d 
ha
ve
 
o
bt
ai
ne
d 
t
h
e 

a
p
pr
o
va
l 
of
 
t
h
e 
G
o
ve
r
n
me
nt
 
be
f
or
e 
re
vi
si
n
g 
t
h
e 
p
at
t
er
n 
f
or
 r
ec
o
ve
r
y 

of
 
pr
e
mi
a 
f
or
 
re
si
de
nt
ia
l 
pl
ot
s.
 
T
h
e 
la
ps
e 
o
n 
t
h
e 
p
ar
t 
of
 
t
h
e 
D
D
A 

is
 r
e
gr
et
ta
bl
e.
 

A
ga
i
n,
 
t
h
e 
C
o
m
mi
tt
ee
' 
n
ot
e 
t
h
at
 
t
b
e 
D
D
A,
 
i
n 
A
u
g
us
t 
19
75
. 
ra
is
-

e
d 
t
h
e 
ma
xi
m
u
m 
i
nc
o
me
 
li
mi
t 
f
or
 L
I
G 
fr
o
m 
Rs
_ 
72
00
 
t
o 
Rs
. 
12
00
0 

a
n
d 
t
h
e 
r
a
n
g
e 
f
or
 
MI
G 
fr
o
m 
7
2
0
1,'
 
Rs
. 

18
00
0 
t
o 
Rs
_ 
12
00
1, 

,
~
4

O
O
 
wi
t
h
o
ut
 

o
t
~
i
n
l
n
~
 
t
~
 
~

r
o
a
l
 
pf 

t
~
 

o
r
n
I
n
e
~
t
.
 
'f
h-
: 

;,,;
:.
1 

....
.. 

....
.. "'" 
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2.
5
2 

-
d
o-

C
o
m
mi
tt
ee
 
ar
e 
u
n
a
bl
e 
t
o 
a
p
pr
ec
ia
te
 
t
h
e 
h
as
t
e 
s
h
o
w
n 
b
y 
t
h
e 
D
D
A 
i
n 

re
vi
si
n
g 
t
h
e 
i
nc
o
me
 l
i
mi
ts
 i
n 
re
s
pe
ct
 o
f 
LI
G 
a
n
d 
MI
G 
{!
at
e
g
or
ie
s 

i
t
-
~
 ... 

n
ot
 
e
xc
ee
d 
41
9.
8 
s
q.
 
y
ar
ds
 
wi
t
h
o
ut
 
bi
'f
ur
ca
ti
o
n 
vi
de
 
t
h
ei
r 
l
et
t
er
 N
o. 

e
x
pl
ai
ne
d 
sa
ti
sf
ac
t
or
il
y.
 

~
~
 

T
h
e 
C
o
m
mi
tt
ee
 
'a
ls
o 
fi
nd
 
t
h
at
 
t
he
 
D
D
A 
le
as
e
d 
o
ut
 
32
 
re
si
-

de
nt
ia
l 
pl
ot
s,
 
t
he
 a
re
a 
of
 
w
hi
c
h 
w
as
 
i
n 
e
xc
es
s 
of
 
t
h
e 
pr
es
cr
i
be
d 
ma
xi
-

m
u
m 
li
mi
t 
(4
00
 
sq
. 
y
ar
ds
 
af
t
er
 
Ma
y 
19
73
). 
T
he
 
Mi
ni
st
r
y 
of
 
W
or
ks
 

a
n
d 
H
o
us
i
n
g 
h
a
d 
a
p
pr
o
ve
d 
a
uc
ti
o
ni
n
g 
of
 
pl
ot
s 
t
h
e 
ar
e
a 
of
 
w
hi
c
h 
di
d 

n
ot
 
e
xc
ee
d 
41
9.
8 
sq
. 
y
ar
ds
 
wi
t
h
o
ut
 
bi
f
ur
ca
ti
o
n 
vi
de
 
t
he
ir
 
l
et
t
er
 N
o. 

H-
l1
01
61
25
17
3-
U
DI
 
da
te
d 
21
 
Fe
br
ua
r
y,
 
19
74
. 
O
nl
y 
27
 
o
ut
 
of
 
t
h
e 
32
 

pl
ot
s 
w
er
e 
c
o
ve
re
d 
b
y 
t
h
e 
a
b
o
ve
 
or
de
r 
a
n
d 
t
he
-
ot
h
er
 
5 
pl
ot
s 
w
er
e 

of
 
l
ar
g
er
 s
iz
e. 
T
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
& 
H
o
us
i
n
g 
h
a
v
e 
a
d
mi
tt
e
d 
t
h
at
 

't
h
e 
a
~
t
i
o
n
i
n
g
 
of
 
t
h
e 
5 
pl
ot
s 
wi
t
h
o
ut
 
t
h
e 
s
pe
ci
fi
c 
a
p
pr
o
va
l 
of
 
t
h
e 

G
o
ve
r
n
me
nt
 
is
 n
ot
 
i'
l 
or
de
r.
' 
T
hi
s 
la
ps
e 
on
 
t
h
e 
p
ar
t 
of
 
D
D
A, 
t
o 
sa
y 

t
h
e 
le
as
t 
is
 
de
pl
or
a
bl
e.
 
T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 
t
h
at
 
re
s
p
o
ns
i-

bi
li
t
y 
b
e 
fi
xe
d 
f
or
 t
hi
s 
la
ps
e.
 

As
 
p
er
 
t
h
e 
te
r
ms
 o
f 
t
h
e 
le
as
e 
t
he
 l
es
se
es
 a
re
 
r
e
q
ui
r
e
d 
t
o 
c
o
m-

pl
et
e 
t
h
e 
c
o
ns
tr
uc
ti
o
n 
wi
t
hi
n 
3 
y
e
ar
s 
(i
nc
l
u
di
n
g 
o
ne
 
y
e
ar
 
pe
ri
o
d 

of
 
g
r
a
c
~
 
fr
o
m 
t
h
e 
d
at
e 
of
 
p
os
se
ss
i
o
n 
a
n
d 
af
t
er
 
t
he
 e
x
pi
r
y 
of
 
3 
ye
ar
s,
 

f
ur
t
h
er
 
e
xt
e
ns
i
o
ns
 
'a
re
-
al
l
o
we
d 
o
n 
re
al
is
at
i
o
n 
of
 
us
ua
l 
p
na
lt
ie
s.
 

H
o
we
ve
r,
 
i'
n 
ol
d 
ca
se
s 
i
n 
w
hi
c
h 
p
os
se
ss
i
o
n 
wa
s 
gi
ve
n 
i
n 
19
69
 
t
o 
19
71
 

e
xt
e
ns
i
o
n 
wa
s 
gi
ve
n 
f
or
 7
 
ye
ar
s 
wi
t
h
o
ut
 
a'
ny
 
pe
na
lt
ie
s 
a
n
d 
t
h
e 
ca
se
s 

i
n 
w
hi
c
h 
p
o
6s
es
si
o
n 
wa
s 
de
li
ve
re
d 
i'
n 
1
9
7
2-
7
5 
e
xt
e
ns
i
o
n 
wa
s 
gi
ve
n 

u
pt
o 
31
 
De
ce
m
be
r,
 
97
8 
wi
t
h
o
ut
 
a
n
y 
pe
na
lt
ie
s 
a
d
d 
t
h
er
e
af
t
er
 p
e
na
lt
ie
s 

-
-
-
-
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_
-
-
-
-
-
-
-
-
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-
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1.
5
3 
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d
o-

-
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-
-
-
-
-
-
-
-
-
-
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--

4 
-
-
-
-
-
-
,
 .
-
-
-
--
--
--
-
-.
-
-
-
-
-
-

we
re
 
re
al
is
a
bl
e 
at
 
us
ua
l 
ra
te
s.
 
Ac
ti
o
n 
f
or
 
ca
nc
el
la
ti
o
n 
of
 
t
h
e 
pl
ot
s 

wa
s 
t
o 
b
e 
i
ni
ti
at
e
d 
af
t
er
 
t
h
e 
e
x
pi
r
y 
of
 
10
 
y
e
ar
s 
pe
ri
o
d 
fr
o
m 
t
h
e 
da
te
 

of
 
ha
n
di
n
g 
o
v
er
 
of
 
p
os
se
ss
i
o
n.
 
I
n 
vi
e
w 
of
 
t
he
 
a
b
o
ve
 
t
er
ms
 
of
 
t
h
e 

le
as
e,
 
t
h
e 
C
o
m
mi
tt
ee
 
ar
e 
s
ur
pr
is
e
d 
t
o 
n
ot
e 
fr
o
m 
t
he
 
re
pl
y 
of
 
t
h
e 

Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
i
n
g 
t
h
at
 '
it
 i
s 
di
ff
ic
ul
t 
t
o 
sa
y 
e
xa
ct
l
y 
o
ut
 

of
 
29
16
4 
pl
ot
s 
di
s
p
os
e
d 
of
, 
o
n 
h
o
w 
m
a
n
y 
pl
ot
s 
h
o
us
es
 
ha
ve
 
n
ot
 
be
e
n 

c
o
ns
tr
uc
te
d 
wi
t
hi
n 
t
h
e 
st
i
p
ul
at
e
d 
pe
ri
o
d'.
 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 
u
n-

a
bl
e 
t
o 
u
n
de
rs
ta
n
d 
h
o
w 
wi
t
h
o
ut
 
ha
vi
n
g 
s
uc
h 
ba
si
c 
st
at
is
ti
cs
 
t
h
e 
D
D
A 

wa
s 
ke
e
pi
n
g 
a 
wa
tc
h 
o
ve
r 
t
he
 u
n
b
ui
lt
 
pl
ot
s 
a
n
d 
Te
c
o
ve
ri
n
g 
pe
na
lt
ie
s.
 

T
h
e
y 
w
o
ul
d 
li
ke
 t
h
e 
D
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g
he
r 
ra
te
s.
 
Ac
c
or
dj
Il
g 
t
o 
t
h
e 
Mi
ni
st
r
y,
 
hi
g
he
r 
ra
te
s 
"er
e 

ch
8,l
'g
ed
 
"a
p
pa
re
nt
l
y"
 o
n 
t
he
 g
r
o
u
n
d 
of
 ,
p
o
p
ul
ar
it
y 
a
n
d 
l
oc
at
i
o
n 
of
 
t
h
e 

c
ol
o
ni
es
 
to
 e
ve
n 
o
ut
 
t
b
e 
fl
uc
t
ua
ti
o
ns
 
i
n 
t
h
e 
c
os
t' 
of
 
c
o
ns
tr
uc
ti
o
n 
i
n 

di
ff
er
e
nt
 
ar
ea
s 
a
n
d 
t
o 

~
i
i
e
 
t
h
e 

~
e
l
l
i
n
g
 
u
ni
ts
 
c
o
ns
tr
uc
te
d 
f
or
 

we
a
ke
r 
se
ct
i
o
ns
' 
of
 
t
h
e 
s
oc
ie
t
y.
 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
de
e
pl
y 
di
st
re
ss
e
d 
to
 
n
ot
e 
t
h
at
 
t
h
e 
D
D
A 

c
ha
r
ge
d 
hi
g
he
r 
ra
te
s 
t
ha
n 
t
he
 
a
p
pr
o
ve
d 
ra
te
s 
.i
nf
i
xi
n
g 
pr
ic
es
 
of
 

fl
at
s 
i
n 
t
he
 a
fo
es
a1
d 
ca
se
s. 
W
he
n 
il
ie
 p
ri
ci
n
g 
f
or
m
ul
a 
wa
s 
a
p
pr
o
ve
ct
 

b
y 
t
h
e 
H
o
us
i
n
g 
C
o
m
mi
tt
ee
, 
t
he
 D
D
A: 
of
fi
ce
rs
 
c
o
nc
er
ne
d 
s
h
o
ul
d 
ha
ve
 

sc
r
U
p
ul
o
us
i
y 
f
ol
l
o
we
d 
it
 a
n
d 
a
n
y 
de
vi
at
i
o
n 
fr
o
m 
t
he
 a
p
pr
o
ve
d 
pr
ic
i
n
g 

f
or
m
ul
a 
s
h
o
ul
d 
ha
ve
 
fi
rs
t 
be
e
n 
br
o
u
g
ht
 
be
f
or
e 
t
h
e 
H
o
us
i
n
g 
C
o
m
mi
t-
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Do
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4 

te
e 
a
n
d 
a 
c
o
ns
ci
o
us
 
de
ci
si
o
n 
ta
ke
n.
 
T
he
 
gr
o
u
n
ds
 
o
n 
w
hi
c
h 
hi
g
he
r 

ra
te
s 
we
re
 
"a
p
pa
re
nt
l
y"
 
c
ha
r
ge
d,
 
as
 
st
at
e
d 
b
y 
t
h
e 
Mi
ni
st
r
y,
 
ar
e 
u
n-

c
o
n
vi
nc
i
n
g 
a
n
d 
ar
e 
e
vi
de
nt
l
y 
a
n 
af
te
r-
t
h
o
u
g
ht
. 
T
hi
s 
is
 a
ls
o 
pr
o
ve
d 

fr
o
m 
t
h
e 
s
u
bs
e
q
ue
nt
 r
e
d
uc
ti
o
n 
i
n 
ra
te
s 
f
or
 o
t
he
r 
co
lo
ni
es
. 
As
 
r
e-

ga
r
ds
 
s
u
bs
i
di
si
n
g 
d
we
ll
i
n
g 
u
ni
ts
 
f
or
 
we
a
ke
r 
se
ct
i
o
ns
 
of
 
t
h
e 
s
oc
ie
t
y,
 

t
h
e 
C
o
m
mi
tt
ee
 
fi
nd
 
t
h
at
 i
n 
t
h
e 
pr
ic
i
n
g 
f
o
n
n
ul
a 
hi
g
he
r 
r
at
es
 a
r
e 
al
-

re
a
d
y 
c
ha
r
ge
d 
f
o
m 
t
h
e 
MI
G 
a
n
d 
Ll
G 
ca
te
g
or
ie
s 
i
n 
w
or
ki
n
g 
o
ut
 
t
h
e 

c
os
t 
of
 
la
n
d,
 d
e
pa
rt
me
nt
al
 
c
ha
r
ge
s,
 
i
nt
er
es
t 
a
n
d 
a
d
mi
ni
st
ra
ti
o
n 
c
ha
r-

ge
s. 
T
he
re
f
or
e,
 
t
h
e 
q
ue
st
i
o
n 
of
 
c
ha
r
gi
n
g 
hi
g
he
r 
ra
te
s 
fr
o
m 
t
h
e 

al
l
ot
te
es
 
of
 
t
h
e 
af
or
es
ai
d 
c
ol
o
ni
es
 
o
n 
t
h
e 
gr
o
u
n
d 
of
 
s
u
bs
i
d
y 
di
d 
n
ot
 

ar
is
e.
 
T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 t
hi
s 
wa
s 
a 
cl
ea
r 
ca
se
 
of
 
D
D
A 
ta
ki
n
g 

a
d
va
nt
a
ge
 
of
 
it
s 
m
o
n
o
p
ol
is
ti
c 
p
os
it
i
o
n 
a
p
d 
de
ma
n
di
n
g 
m
o
ne
y 
. f
r
o
m 

al
l
ot
te
es
 
at
 
ra
te
s 
de
ci
de
d 
i
n 
a
n 
a
d 
ho
c 
m
a
n
n
er
 
a
n
d 
o
n 
u
nt
e
na
bl
e 

c
o
ns
i
de
ra
ti
o
ns
; 
T
hi
s 
is
 
re
gr
et
ta
bl
e.
 
T
he
 
C
o
m
mi
tt
ee
 
wo
1J
ld
 
li
ke
 t
h
e 

G
o
ve
r
n
me
nt
 
a
n
d 
t
h
e 
D
D
A 
t
o 
re
vi
e
w 
t
h
e 
pr
es
e
nt
 
pr
oc
e
d
ur
e 
re
ga
r
di
n
g 

fi
xa
ti
o
n 
of
 
pr
ic
es
 o
f 
fi
at
s 
a
n
d 
is
s
ue
 n
ec
es
sa
r
y 
i
ns
tr
uc
ti
o
ns
 s
o 
t
h
at
 s
uc
h 

i
ns
ta
nc
es
 
do
 
n
ot
 
re
c
ur
. 

.
T
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C
o
m
mi
tt
ee
 
fi
nd
 
t
h
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 t
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c
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r
ge
s 
t
o
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r
ds
 
c
os
t 
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o
ve
r-
he
a
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ke
n 
i
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o 
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c
o
u
nt
 
i
n 
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n
g 
t
h
e 
di
s
p
os
al
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ic
e 
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s 
ha
ve
 

e
e
~
 
re
-
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se
d 
a 
n
u
m
be
r 
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ti
me
s.
 
I
n 
t
h
e 
c
os
t 
of
 
o
e
r
~
e
a

,
 
t
h
e 
MI
G 
a
n
d 

LI
G 
ca
te
g
or
ie
s 
ha
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t
o 
s
ha
re
 a
 
hi
g
he
r 
r
at
e 
as
 c
o
m
pa
re
d 
t
o 
t
h
e 
J
a
n
at
a 

a
n
d 
E
W
S 
(
Ec
o
n
o
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ca
ll
y 
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a
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r 
Se
ct
i
o
n)
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te
g
or
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s.
' 
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id
en
tI
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, 

t
he
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e
nt
i
o
n 
is
' 
t
o 
s
u
bs
i
di
se
 
t
h
e 
l
at
t
er
 c
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e
g
or
y 
o
ut
 
of
 
t
h
e 
re
ce
i
pt
s 
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o
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t
h
e 
Ml
Gj
LI
G 
ca
t
g
or
ie
s.
 
As
 
LI
G'
 
ca
te
g
or
y 
al
s
o 

e
e
~
e

o
e
 

re
li
ef
 
fr
o
m 
t
h
e 
al
r
e
a
d
y 
hi
g
h
er
 
c
os
t 
of
 
LI
G 
fl
at
s,
 
t
h
e 
C
o
m
mi
tt
ee
 

w
o
ul
d 
li
ke
 t
h
e 
G
o
ve
r
n
me
nt
 
t
o 
e
xa
mi
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w
h
et
h
er
 
t
h
e 
el
e
m
e
nt
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s
u
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i
d
y 
t
o 
t
h
e 
re
si
de
nt
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l 
sc
he
me
 o
f 
t
h
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D
D
A 
c
o
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d 
a
p
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o
pr
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te
l
y 
b
e 

m
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fr
o
m 
o
ut
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t
h
e 
re
ce
i
pt
s 
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o
m 
t
h
e 
l
a
n
d 
a
n
d 
h
o
us
es
 
s
ol
d 
f
or
 i
n
d
us
-

tr
i
al
 o
r 
c
o
m
me
rc
ia
l 
p
ur
p
os
es
 
Or 
fr
o
m 
a 
s
e
p
ar
at
e 
f
u
n
d 
w
hi
c
h 
m
a
y 
b
e 
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ea
te
d 
f
or
 
t
h
e 
p
ur
p
os
e.
 

T
h
e 
C
o
m
mi
tt
ee
 
fi
n
d 
t
h
at
 R
e
g
ul
at
i
o
n 
6 
pr
o
vi
de
s 
t
h
at
 t
h
e 
di
s-

p
os
al
 
pr
ic
e 
or
 
t
h
e 
hi
re
-
p
ur
e
ha
se
 
pr
i
c
e 
of
 
fl
at
s 
s
h
al
l 
b
e 
fi
xe
d 
b
y 
t
h
e 

A
ut
h
or
it
y.
 
H
o
we
ve
r,
 
t
h
e 
A
ut
h
or
it
y 
b
y 
it
s 
Re
s
ol
ut
i
o
n 
No
. 
20
0 

l
l
S
S
~
 

on
 
18
 
J
u
n
e 
19
68
 
de
le
ga
te
d 
it
s 
p
o
we
r 
t
o 
fi
x 
pr
ic
es
 
()
ff
la
ts
 t
o 
t
he
. 
i
C
~
i
 

C
ha
ir
ma
n.
 
T
h
e 
C0
m.
n:
ti
tt
ee
 
w
o
ul
d 
li
ke
 
th
e 
G
O
ve
r
n
me
nt
 
t
o 
e

a
~
.
 

i
n 
c
o
ns
ul
ta
ti
o
n 
wi
t
h 
t
h
e 
Mi
ni
st
r
y 
of
 
La
w,
 
w
h
et
h
er
 
t
h
e 
a
b
o
ve
. 
de
le
,:
 

ga
ti
o
n 
of
 
p
o
we
rs
 
t
o 
t
h
e 
Vi
ce
-
C
ha
ir
ma
n,
 
D
D
A,
 
t
hr
o
u
g
k 
Re
g
ul
at
i
o
n 
60
 

of
 
t
h
e 
De
l
hi
 
De
ve
l
o
p
me
nt
 
(
Ma
na
ge
me
nt
 
a
n
d 
Di
s
p
os
al
 
of
 
H
o
us
i
n
g 

Es
ta
te
s)
 
Re
g
ul
at
i
o
ns
, 
19
68
, 
is
 w
it
hi
n 
t
h
e 
fr
a
me
-
w
or
k 
of
 
t
h
e 
p
ar
e
nt
 

Ac
t 
a
n
d 
t
h
e 
R
ul
es
 
ma
de
 
t
h
er
e
u
n
d
er
 a
n
d 
d
oe
s 
n
ot
 
t
a
nt
a
m
o
u
nt
 t
o 
e
x-

ce
ss
i
ve
 
de
le
ga
ti
o
n.
 

As
 
t
h
e 
di
s
p
ut
es
 
b
et
w
e
e
n 
Mi
s 
U
p
pa
l 
E
n
gi
ne
er
i
n
g 
C
o
ns
tr
uc
ti
o
n:
 

C
o
m
pa
n
y 
a
n
d 
D
D
A 
o
ve
r 
t
h
e 
e
xe
c
ut
i
o
n 
of
 
w
or
k 
r
el
at
i
n
g 
t
o 
18
8. 
MI
G 

a
n
d 
18
8 
LI
G 
d
we
ll
i
n
g 
u
ni
ts
 
at
 
As
h
o
k 
Vi
h
ar
 
ar
e 
p
e
n
di
n
g 
be
f
O!'
e 
t
he
. 

Hi
g
h 
C
o
ur
t 
a
n
d 
i
n 
Vi
e
w 
of
 
t
h
e 
f
a
ct
 t
h
at
 d
e
p
ar
t
m
e
nt
al
 
ac
ti
o
n 
a
ga
i
ns
t 

t
h
e 
of
fi
ce
rs
 
re
s
p
o
ns
i
bl
e 
i
n 
t
hi
s 
ca
se
 
ha
s 
b
e
e
n 
or
de
re
d,
 
t
h
e 
C
o
m
mi
tt
ee
 

d
o 
n
ot
 
wi
s
h 
t
o 
m
a
k
e 
a
n
y 
o
bs
er
va
ti
o
n 
at
 
t
hi
s 
st
a
ge
 
o
n 
t
h
e 
is
s
ue
s 

i
n
v
ol
ve
d.
 
T
h
e
y 
W
O
Ul
d, 
h
o
we
ve
r,
 
li
ke
 t
o 
b
e 
i
nf
or
me
d 
of
 
t
h
e 
o
ut
c
o
me
 

of
 
t
h
e.
 a
b
o
ve
 
c
o
ur
t 
pr
oc
ee
di
n
gs
 
a
n
d 
t
h
e 
d
e
p
ar
t
m
e
nt
al
 
e
n
9
ui
r
y.
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4·
 1
9 

D
o.
 

4 

As
 
t
h
e 
di
s
p
ut
e 
re
ga
r
di
n
g 
c
o
ns
tr
uc
ti
o
n 
of
 
17
7 
h
o
us
es
 
i
n 

Wa
zi'
l'
pu
r 
P
ha
se
 
I 
is
 
pe
n
di
n
g 
be
f
or
e 
t
h
e 
Ar
bi
tr
at
or
, 
t
h
e 
C
o
m
mi
tt
ee
 

d
o 
n
ot
 
wi
S
h 
t
o 
m.
ak
e 
a
n
y 
o
bs
er
va
ti
o
n 
at
 
t
hi
s 
st
a
ge
. 
T
h
e
y 
w
o
ul
d 

U
k
e 
to
 b
e 
1
n

r
i
n
~
 o
f 
t
h
e 
o
ut
c
o
me
 
of
 
t
h
e 
ar
bi
tr
at
i
o
n 
pr
oc
ee
di
n
gs
 
a
n
d 

of
 
t
h
e 
p
os
it
i
o
n 
re
ga
r
di
n
g 
re
co
ve
z:
y 
of
 
t
he
 a
l
n
o
u
nt
 
d
u
e 
fr
o
m 
t
h
e 
c
o
n-

U-
ae
to
r. 

U
n
d
er
, 
t
h
e 
or
de
rs
 
of
 
t
h
e 
G
o\
"e
rr
u
ne
nt
 
of
 
I
n
di
a 
(
Mi
ni
st
r
y 
. o
f 

H
o
me
 
Ai
fa
il
"s
) 
da
te
d 
2 
Ma
y,
 
19
61
, 
c
o
m
me
rc
ia
l 
pl
ot
s 
~
e
 t
o 
b
e 
s
ol
d 
b
y 

a
u
ct
i
o
n
af
 
t
h
e 
pr
e
mi
u
m'.
 
O
n 

~
-
9
-
1
9

,
 
t
h
e 
,t
he
n 
Fi
na
nc
e 
Me
m
be
r,
 

D
D
A 
af
t
er
 
di
sc
us
si
o
n 
wi
t
h 
t
he
 i
h
e
n 
Vi
ce
-
C
ha
ir
ma
n,
 
D
D
A 

1
O
~
 

t
h
at
 '
t
he
 c
i
ne
ma
 s
i,t
e 
at
 
J
ha
n
de
wa
la
n 
ma
y 
b
e 
di
s
p
os
e
d 
of
 
o
n 
t
h
e 
,
~
i
 

of
 
a
n
n
ul
1 
gr
o
u
n
d 
re
nt
, 
wi
t
h
o
ut
 
pr
e
mi
u
m.
 
O
n 
25
-1
1-
J9
68
 
t
h
e 
pl
ot
 
wa
s 

di
s
p
os
e
d 
of
 
b
y 
a
uc
ti
o
n 
o
n 
a
n 
a
n
n
ua
l 
r
e
nt
 
of
 
Rs
. 
3.
40
 
la
k
hs
. 
S
Ub
-

se
q
ue
nt
l
y,
 t
h
e 
ci
ne
ma
 
si
te
s 
at
 K
ar
a
m
p
ur
a 
(
Mi
la
n 
Ci
ne
ma
),
 
Wa
zi
r
p
ur
 

(
De
e
p 
Ci
ne
ma
) 
a
n
d 
Na
ra
i
na
 
(
Pa
ya
l 
Ci
ne
ma
) 
w
er
e 
al
s
o 
di
s
p
os
e
d 
of
 

b
y 
a
uc
ti
o
n 
o
n 
a
n
n
ua
l 
re
nt
al
 
ba
si
s 
o
n 
2i
5-
9-
19
69
, 
15
-5
-1
97
0 
a
n
d 

10
-9
-1
97
0 
re
s
pe
ct
i
ve
l
y.
 
T
h
e 
m
at
t
er
 
re
ga
r
di
n
g 
c
ha
n
ge
 
i
n 
pr
oc
e
d
ur
e 

i.
e. 
fr
o
m 
p
er
p
et
u
al
 
le
as
e 
ba
si
s 
t
o 
a
n
n
ua
l 
r
e
nt
al
 b
as
is
 
wa
s 
pl
ac
e
d 
be
f
or
e 

t
h
e 
St
a
n
di
n
g 
C
o
m
mi
tt
ee
 
of
 
t
h
e 
D
D
A 
i
n 
Ma
rc
h,
 
19
69
, 
A
pr
il
, 
19
69
 
a
n
d 

J
u
n
e 
19
;6
9 
b
ut
 
no
 
de
ci
si
o
n 
wa
s 
ta
ke
n.
 
At
 
t
he
 
me
et
i
n
gs
 
he
l
d 
o
n 
4 

a
n
d 
5 
De
ce
m
be
r,
 
19
69
, 
t
he
 S
ta
n
di
n
g 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
re
d 
t
h
e 
m
at
t
er
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d 
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 w

it
h 
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e 

pr
op

os
al

. T
he

re
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te
r 

th
e 

A
ut

ho
ri
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t i
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 m
ee

ti
ng

 
he

ld
 o

n 
24

-1
2-

19
70

 p
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se
d 
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re

so
lu

tio
n 

th
at

 c
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m
er
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al

 p
lo

ts
 "m

ay
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e 
dis
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s"e
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 b
y 

au
ct

io
n 
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 a
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al
 p

ay
m

en
t 
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 r

en
t. 

T
he

 C
om

m
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ee
 

fin
d 

th
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te
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f 

th
e 

or
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f 
th
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G

ov
er
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en
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 t
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t c

om
-

m
er

ci
al

 p
lo

ts
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re
" 

to
 b

e 
so

ld
 b

y 
au
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io

n 
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 t
he

 p
re

m
iu

m
, 

th
e 

D
D

A
 

of
fic

ia
ls

 c
ho

se
 t

o 
di

sp
os

e 
of

 t
he

se
 p

lo
ts

 o
n 

an
nu

al
 r

en
ta

l 
ba

si
s 

w
it

ho
ut

 
ob

ta
in

in
g 

th
e 

ap
pr

ov
al

 o
f 

th
e 

G
ov

er
nm

en
t 

fo
r 

ch
an

ge
 i

n 
th

e 
po

lie
y 

re
ga

rd
in

g 
di

sp
os

al
 o

f 
co

m
m

er
ci

al
 p

lo
ts

. 
Fu

rt
he

r,
 

ev
en

 w
he

n 
th

e 
m

at
te

r 
w

as
 p

la
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d 
be

fo
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 t
he

 A
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ho
ri

ty
 o
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2-

19
70

, 
m

en
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n"
 w
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m
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ab

ou
t 

th
e 

di
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os
al

 o
f 

Jh
an

de
w

al
an

 s
ite

 o
n 

25
-1

1-
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68
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tt
ee
 
ar
e 
le
d 
t
o 
t
h
e 
i
ne
sc
a
pa
bl
e 
c
o
nc
l
us
i
o
n 
t
h
at
 

be
ca
us
e 
of
 
t
hi
s 
i
n
or
di
na
te
 d
el
a
y 
i
n 
t
h
e 
e
xe
c
ut
i
o
n 
of
 
t
h
e 
le
as
e 
de
e
d,
 

n
o 
gr
ou
n'
C1
 
r
e
nt
 h
as
 
be
c
o
me
 
pa
ya
bl
e 
to
 G
o
ve
r
n
me
nt
 
a
n
d 
al
s
o 
Rs
. 
4.
1
q 

cr
or
es
, 
pa
ya
bl
e 
t
o 
G
o
ve
r
n
me
nt
 
b
y 
D
D
A 
be
i
n
g 
G
o
ve
n
u
ne
nt
's
 
s
h
ar
e 
- w 

of
 
u
ne
ar
ne
d 
i
nc
o
me
 h
as
 
be
e
n 
he
l
d 
up
. 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
ur
ge
 

u
p
o
n 
t
h
e 
G
o
ve
r
n
me
r.
t 
t
o 
ta
ke
 s
ui
ta
bl
e 
st
e
ps
 
t
o 
e
x
pe
di
te
 
t
h
e 
e
ar
l
y 

e
xe
c
ut
i
o
n 
 o
f 
le
as
e 
de
e
d 
if
 n
ot
 
al
re
a
d
y 
d
o
ne
 
b
y 
n
o
w 
so
 
as
 
to
 
a
v
oi
d 

t
h
e 
de
la
y 
i
n 
pa
y
me
nt
 
of
 
t
h
e 
a
m
o
u
nt
 
d
ue
 
t
o 
th
e: 
De
l
hi
 

n
i
n
i

t
r
a
~
 

ti
o
n 
b
y 
t
he
 D
D
A. 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 
o
ut
 
of
 
t
h
e 
98
 
pl
ot
s 
ca
!'
Ve
d 
o
ut
. 
b
y 

t
h
e 
D
D
A 
fr
o
m 
a
n 
ar
ea
 
of
 
16
.6
 
ac
re
s 
of
 
la
n
d 
80
 
pl
ot
s 
ha
d 
b
e
e
n 
s
ol
d 
u
pt
o 

Oc
t
o
be
r,
 
19
77
 
at
 
an
 
a
ve
ra
ge
 
ra
te
 o
f 
Rs
. 
. 2
,7
04
.0
0 
p
er
 
sq
. 
ya
rd
" 
(t
he
 

hi
g
he
st
 
r
at
e 
re
al
is
e
d 
be
i
n
g 
Rs
. 
1
7,
3
1
6.
0
0 
p
er
 
sq
. 
y
ar
d)
. 
O
ne
 
cj
ft
h
e 

pr
i
ma
r
y 
o
bj
ec
ti
ve
s 
f
or
 w
hi
c
h 
t
he
 D
D
A 
wa
s 
se
t 
u
p 
wa
s 
t
o 
c
he
c
k 
ri
se
 

-

-
-.
-
-
-
-
-
-
-
-.
-
-
-
-
-
-.
 -
'.
-.
_-
--
--

-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
~
-
-
-
~
-
-
-
-
~
-
-
-
-
-
,
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Do
. 

4 

i
n 
pr
ic
es
 
of
 
la
n
d 
i
n 
De
l
hi
. 
It
 i
s 
be
y
o
n
d 
t
h
e 
c
o
m
pr
e
he
ns
i
o
n 
of
 
t
he
 

C
o
m
ni
it
te
e 
as
 
t
o 
h
o
w 
t
hi
s 
o
bj
ec
ti
ve
 
c
o
ul
d 
b
e 
f
ul
fi
ll
e
d 
if
 s
al
e 
of
 
l
a
n
d 

i
n 
De
l
hi
 
fe
tc
he
s 
as
 
m
u
c
h 
as
 
Rs
. 
17
,3
16
.0
0 
p
er
 
s
q.
 
ya
r
d.
 
' 
T
h
e 
Vi
ce
 

C
ha
ir
ma
n 
of
 
D
D
A 
c
o
nc
e
de
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
h
at
 "
it
 i
s 
a 
fa
ct
 t
h
at
 

pl
ot
s 
w
er
e 
s
ol
d 
at
 
ve
r
y 
hi
g
h 
ra
te
s"
 b
ut
 
a
d
de
d 
t
h
at
 "
if
 w
e 
ar
e 
to
 g
i
ve
 

pl
ot
s 
f
or
 c
o
m
me
re
ia
l 
p
ur
p
os
es
 
i
n 
a 
bi
g 
ce
nt
re
 
li
ke
 D
is
tr
ic
t 
Ce
nt
re
 
at
 

a 
l
o
we
r 
pr
ic
e 
t
h
a
n 
t
he
 m
ar
k
et
 
ra
te
, 
it
 m
ea
ns
 
we
 
ar
e 
e
nc
o
ur
a
gi
n
g 

pr
of
it
 
ma
ki
n
g 
b
y 
t
h
e 
i
nt
er
me
di
ar
ie
s"
. 
T
he
 
C
o
m
mi
tt
ee
 
fe
el
 
t
q.
at
 s
al
e 

of
 
l
a
n
d 
at
 s
uc
h 
hi
g
h 
pr
ic
es
 
t
o 
t
he
 t
r
a
d
er
s 
i
n 
pa
rt
ic
ul
ar
 
c
o
m
pe
ls
 
t
h
e
m 

t
o 
e
xt
r
a
ct
 
t
h
e 
ma
xi
m
u
m 
pr
of
it
 
fr
o
m 
t
he
ir
 
'
Cu
st
o
me
rs
 t
o 
ne
ut
ra
li
se
 

t
h
e 
hi
g
h 
pr
ic
e 
pa
i
d 
b
y 
t
h
e 
tr
a
d
er
s 
a
n
d 
c
o
nt
ri
b
ut
es
 
i
n 
n
o 
s
ma
ll
 
me
a-

s
ur
e 
t
o 
t
h
e 
ge
ne
ra
l 
ri
se
 
i
n 
pr
ic
es
. 
T
he
 
C
o
m
mi
tt
ee
 
re
c
o
m
me
n
d 
t
h
at
 

t
h
e 
pr
es
e
nt
 
ar
ra
n
ge
me
nt
s 
re
ga
r
di
n
g 
a
uc
ti
o
ni
n
g 
of
 
c
o
m
me
rc
ia
l 
pl
ot
s 

s
h
o
ul
d 
b
e 
re
-e
xa
mi
ne
d 
i
n 
de
pt
h 
t
o 
se
e 
h
o
w 
be
st
 
t
h
e 
pr
ic
e 
of
 
l
a
n
d 

s
ol
d 
b
y 
t
h
e 
D
D
A 
c
o
ul
d 
be
 
k
e
pt
 
wi
t
hi
n 
re
as
o
na
bl
e 
li
mi
ts
. 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 i
n 
Oc
t
o
be
r,
 
19
74
 
t
h
e 
me
m
be
rs
 
of
 

Ur
b
a
n 
Ar
t 
C
o
m
mi
ss
i
o
n 
ac
c
o
m
pa
ni
e
d 
b
y 
t
h
e 
Se
cr
et
ar
y 
a
n
d 
'.
th
e A
rc
hi
-

te
ct
 P
l
a
n
n
er
 
of
 
t
he
 A
ut
h
or
it
y 

i
n

e
c
t
~

 
t
h
e 
pr
e
mi
se
s 
a
n
d 
b
ui
l
di
n
g 

u
n
d
er
 
c
o
ns
tr
uc
ti
o
n 
i
n 
t
h
e 
Ka
l
ka
ji
 
di
st
ri
ct
 
c
e
n
k
e.
 
T
h
e 
C
o
m
mi
ss
i
o
n 

i
nt
er
 
al
ia
 
f
o
u
n
d 
t
h
at
 
'
n
o 
pr
oj
ec
t 
re
p
or
t 
or
 
a 
c
o
m
pr
e
he
ns
i
ve
 
Pr
o-

g,
:a
m
me
 
se
e
ms
 t
o 
h
a
v
e 
be
e
n 
p'
1'
ep
ar
ed
 
f
or
 a
 
sc
he
me
 o
f 
t
hi
s 
ma
g
ni
t
u
de
 

a
n
d 
c
o
m
pl
e
xi
t
y 
..
..
. 
'.'
 " 
t
he
 p
re
se
nt
 
c
o
n
~
e
t
,
 
pl
a
ns
 
a
n
d 
t
h
e 
ac
hi
te
c-

t
ur
al
 d
et
ai
ls
 
ar
e 
~

t
 

n
a
t
i

~
c
t
o

 
a
n
d 
if
 t
h
e 
c
o
ns
tr
uc
ti
o
n 
of
 
t
hi
s 

....
. 
\I
J 

t
o.
) 
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Do
. 

c
o
m
pl
e
x 
is
 
al
l
o
we
d 
t
o 
pr
oc
ee
d 
b
a
s
¢ 
o
n 
t
h
e 

r~
en
t 
cq
.n
ce
pt.
" 
an
d 

.
pl
a
ns
 i
t 
is
 
n
ot
 
di
ff
ic
ui
t 
t
o 
pr
e
di
ct
 
t
h
at
 
t
h
e 
re
s
ul
t 
wi
ll
 
be
 
a 
m,
j
or
 

fa
il
ur
e 
b
ot
h 
f
u
nc
ti
o
na
ll
y 
a
n
d 
ae
st
he
ti
ca
ll
y!
 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
c
o
ns
tr
ai
ne
d 
t
o 
n
ot
e 
t
h
at
 
t
h
e 
pl
a
n
ni
n
g 
a
n
~
 

de
si
g
ni
n
g 
of
 
t
h
e 
Di
st
ri
ct
 
Ce
nt
re
 
wa
s 
d
o
ne
 
u
ns
at
is
fa
ct
or
il
y 
as
 
h
as
 

be
e
n 
p
oi
nt
e
d 
o
ut
 
b
y 
t
h
e 
Ur
ba
n 
Ar
t 
C
o
m
mi
ss
i
o
n.
 
T
he
 
C
o
m
mi
tt
ee
 

ha
ve
 
be
e
n 
i
nf
or
me
d 
t
h
at
 t
h
e 
pr
oj
ec
t 
is
 b
ei
n
g 
m
o
di
fi
e
d 
on
" 
t
h
e 
ba
si
s 

of
 
t
he
 
C
o
m
mi
ss
i
o
n'
s 
re
c
o
m
me
n
da
ti
o
ns
. 
T
he
y 
w
o
ul
d 
li
ke
 
t
o 
b
e 

i
nf
or
me
d 
of
 
t
h
e 
f
ur
t
h
er
 
pr
o
gr
es
s 
ma
de
 
i
n 
t
he
 m
at
te
r.
 

T
he
 
D
D
A 
wa
s 
s
et
 
u
p 
u
n
de
r 
t
h
e 
De
l
hi
 
De
Ve
l
o
p
me
nt
 
Ac
t,
 
1
9
5
7 

wi
t
h 
a 
vi
e
w 
t
o 
"
pr
o
m
ot
e 
a
n
d 
se
c
ur
e 
t
he
 d
e
ve
l
o
p
me
nt
 
of
 
De
l
hi
 
ac
c
or
d-

i
n
g 
t
o 
pl
a
n"
. 
F
or
 
t
hi
s 
p
ur
p
os
e,
 
t
h
e 
D
D
A 
wa
s 
e
m
p
o
we
re
d,
 
i
nt
er
 a
li
a,
 

t
o 
ac
q
ui
re
, 
h
ol
d,
 
ma
na
ge
 
a
n
d 
di
s
p
os
e 
of
 
la
n
d 
a
n
d 
c
ar
r
y 
o
ut
 
ot
h
er
 
~
 

o
pe
ra
ti
o
ns
 
f
or
 p
ur
p
os
es
 
of
 
s
uc
h 
de
ve
l
o
p
me
nt
. 
O
ne
 
of
 
t
h
e 
o
bj
ec
ti
ye
s 
w 

of
 
se
tt
i
n
g 
u
p 
D
D
A 
i
n 
pJ
ac
e 
of
 
t
he
 D
el
hi
 
I
m
pr
o
ve
me
nt
 T
r
us
t 
wa
s 
t
h
e 

di
s
p
os
al
 
of
 
de
ve
l
CJ
pe
d 
pl
ot
s 
of
 
la
n
d 
at
 
a 
re
as
o
na
bl
e 
pr
ic
e.
 
T
h
e 
C
o
m-

mi
tt
ee
 
ha
ve
, 
af
te
r 
e
xa
mi
ni
n
g 
t
h
e 
va
ri
o
us
 
as
pe
ct
s 
of
 
t
h
e 
f
u
nc
ti
o
ni
n
g 

of
 
t
h
e 
D
D
A, 
c
o
me
 t
o 
t
h
e 
c
o
nc
l
us
i
o
n 
t
h
at
 t
h
e 
D
D
A 
ha
s 
be
c
o
me
 
ma
i
DI
y 

a 
pr
of
it
 
ma
ki
n
g 
or
ga
ni
sa
ti
o
n 
a
n
d 
ha
s 
c
o
nt
ri
b
ut
e
d 
t
o 
t
h
e 
e
x
or
bi
ta
nt
 

li
Se
 i
n 
pr
ic
es
 
of
 
l
a
n
d 
as
 
we
ll
 
as
 
of
 
re
si
de
nt
ia
l 
a
n
d 
c
o
m
me
rc
ia
l 
fl
at
s 

a
n
d 
b
ui
l
di
n
gs
. 
It
 h
as
 
al
s
o 
fa
il
e
d 
t
o 
pr
o
vi
de
 
ac
c
o
m
m
o
da
ti
o
n 
t
o 
t
h
e 

ne
e
d
y 
pe
rs
o
ns
. 
T
hi
s 
wa
s 
s
ur
el
y 
n
ot
 
t
he
 i
nt
e
nt
i
o
n 
of
 t
h
e 
G
o
ve
r
n
me
nt
. 

It
 i
s 
we
ll
-
k
n
o
w
n 
fa
ct
 
t
h
at
 
t
h
e 
D
D
A 
ac
q
ui
re
s 
l
a
n
d 
fr
o
m 
t
h
e 

l
a
n
d 
o
w
ne
rs
 
at
 
a 
ve
r
y 
l
o
w 
r
at
e 
a
n
d 
af
te
r 
de
ve
l
o
p
me
nt
 
se
ll
s 
it
 
at
 

e
x
or
bi
ta
nt
 
ra
te
s,
 
t
he
re
b
y 
ea
r
ni
n
g 
h
u
ge
 
pr
of
it
s.
 
A 
gl
ar
i
n
g 
e
xa
m
pl
e 

-
-
-
--
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Do
. 

of
 
t
hi
s 
is
" 
t
ha
.t
 i
n 
Ka
l
ka
ji
 
Di
st
ri
ct
 
Ce
nt
re
, 
t
h
e 
pr
ic
e 
p
ai
d 
b
y 
w
a
y 
of
 

c
o
m
pe
ns
at
i
o
n 
t
o 
t
h
e 
la
n
d 
o
w
ne
rs
 
w
as
 
RI
. 
2.
50
 
p
er
 
sq
. 
y
ar
d 
a
n
d 
t
h
e 

a
ve
ra
ge
 c
os
t 
of
 
de
ve
l
o
p
me
nt
 
(
b
ot
h 
ge
ne
ra
l 
a
n
d 
i
nt
er
na
l)
 o
f 
t
h
e 
e
nt
ir
e 

ar
e
a 
of
 
66
.4
 
ac
re
s 
w
or
ke
d·
 
o
ut
 
t
o 
RI
. 
S
O.
15
 
p
er
 
sq
. 
ya
r
d.
 
A
ga
i
ns
t 
t
hi
s,
 

pl
o
S 
we
re
 
s
ol
d 
at
 
a
n 
a
ve
ra
ge
 
r
at
e 
of
 
Rs
. 
27
04
 
p
er
 
s
q.
 
Y
Bil
'd
, 
t
h
e 

hi
g
he
st
 
r
at
e 
be
i
n
g 
17
31
6 
p
er
 
sq
. 
ya
r
d.
 
T
hi
s 
a
m
o
u
nt
s 
t
o 
n
ot
hi
n
g 
s
h
or
t 

of
 
"l
o
ot
".
 
E
ve
n 
w
h
er
e 
la
n
d 
is
 ,
ac
q
ui
re
d 
f
Or 
a 
p
u
bl
ic
 
p
ur
p
os
e,
 
a 

re
as
o
na
bl
e 
c
o
m
pe
ns
at
i
o
n 
is
 p
ai
d.
 
B
ut
 
i
n 
ca
se
s 
w
h
er
e 
l
a
n
d 
is
 a
c
q
ui
r-

e
d 
a
n
d 
l
at
er
 
s
ol
d 
b
y 
a
uc
ti
o
n 
or
 
f
or
 
c
o
m
me
rc
ia
l 
p
ur
p
os
es
, 
as
 
h
as
 

ha
p
pe
ne
d 
i
n 
m
os
t 

~
a
e
,
 
t
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 t
h
e 
la
n
d 
o
w
n
er
sl
 
_ 

fa
r
me
rs
 
s
h
o
ul
d 
n
ot
 
be
 
c
o
m
pe
ll
e
d 
t
o 
p
ar
t 
wi
t
h 
t
h
ei
r 
h
ol
di
n
gs
 
at
 
~
 

at
 
t
hr
o
w
a
w
a
y 
pr
ic
es
. 
T
he
y 
t
he
re
f
or
e.
 r
ec
o
m
me
n
d 
t
h
at
 
t
h
e 
L
a
n
d 

"
Ac
q
ui
si
ti
o
n 
Ac
t 
m
a
y 
be
 
s
ui
ta
bl
y 
a
me
n
de
d 
s
o 
t
h
at
 
t
h
e 
i
nt
er
es
ts
 
of
 

t
h
e 
fa
r
n
ne
rs
 
ar
e 
pr
o
pe
rl
y 
sa
fe
g
ua
r
de
d.
 

T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 
t
h
e 
pr
es
e
nt
 
s
ys
te
m 
of
 
al
l
ot
me
nt
' 
of
 

pl
ot
s 
as
 
we
ll
 
as
 
b
ui
lt
 
h
o
us
es
 
b
y 
dr
a
w 
of
 
l
ot
s/
a
uc
ti
o
ni
n
g 
d
oe
s,
l
1
ot
 

t
a
k
e 
i
nt
o 
c
o
ns
i
de
ra
ti
o
n 
t
h
e 
ac
t
ua
l 
ne
e
d 
of
 
t
h
e 
pe
o
pl
e 
w
hi
c
h 
s
h
o
ul
d 

ha
ve
 
be
e
n 
t
h
e 
cr
it
er
ia
. 
T
he
 
C
o
m
mi
tt
ee
 
st
r
o
n
gl
y 
 r
ec
o
m
me
n
d 
t
h
at
 

t
h
e 
G
o
ve
r
n
me
nt
 
s
h
o
ul
d 
re
vi
e
w 
t
h
e 
pr
es
e
nt
 
s
ys
te
m 
of
 
al
l
ot
me
nt
 
of
 

pl
ot
s/
fl
at
s 
a
n
d 
la
y 
d
o
w
n 
pr
e
Ci
se
 
cr
it
er
ia
 
s
o 
t
h
at
 t
h
e 
ec
o
n
o
mi
ca
ll
y 

w
e
a
k
er
 
se
ct
i
o
ns
, 
l
o
w 
i
nc
o
me
 g
r
o
u
p 
a
n
d 

i
l
e
-
i
n
c
o
~
 g
ro
1J
.p
 
pe
QlJ
J.e
 

ar
e 
a
bl
e 
t
o 
ge
t 
pl
ot
s/
h
o
us
es
 
fr
o
m 
t
he
 D
P
A"
 
"a
t 
n
o 
pr
of
it
 
nb
 
l~

 ~
~
iS
, 

I 
' 
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bo

o 

./
' 

in
 t

hi
s 

ae
po

rt
 t

he
 C

om
m

itt
ee

 h
av

e 
dr

aw
n 

at
te

nt
io

n 
to

 s
eV

er
al 

sh
or

tc
om

in
gs

 a
nd

 
irr

eg
ul

aj
Ilt

ie
s 

th
at

 h
av

e 
co

m
e 

to
 t

he
ir

 n
ot

i~
 i

n
 

th
e 

fu
nc

tio
ni

ng
 o

f 
D

D
A

. 
In

 p
ar

tic
ul

ar
, 

m
en

tio
n 

m
ay

 b
e 

m
ad

e 
of

 
th

e 
fo

llo
w

in
g:

 

(i)
 F

ai
lu

re
 t

o 
im

pl
em

en
t 

th
e 

po
lic

y 
re

ga
rd

in
g 

sh
if

tin
g 

of
 i

n-
du

st
ri

al
 u

ni
ts

 f
ro

m
 n

on
-c

on
fo

rm
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